
 1 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
ORIGINAL APPLICATION NO. 248 OF 2022 (PB) 

 

IN THE MATTER OF : 

IN RE: NEWS ITEM PUBLISHED IN THE HINDU 

DATED 27.03.2022 TITLED “DIGGING UP THE 

CHAMBAL” 

 

 

 

ACTION TAKEN REPORT ON BEHALF OF STATE 

OF MADHYA PRADESH IN COMPLIANCE OF 

ORDER DATED 03.11.2023   

1261



 2 

I N D E X 

S. No. Particulars Annexure Page No. 

1.  Action Taken Report on behalf of 
State of Madhya Pradesh in 
compliance of Order dated 
03.13.2023 

 04-29 

2.  Affidavit  30 

3.  Notification of Eco Sensitive 
Zone (ESZ) around the NCS 
MoEF&CC vide gazette 
notification S.O.796(E) dated 
20.02.2020. 

R-1 31-69 

4.  Copy of Letter dated 30.10.2023 
of MoEF&CC communicating 
minutes of the 69th meeting 
dated 29th, July ,2022 of 
National Board of the Wildlife 

R-2 70-74 

5.  Copy of the order dated 
06.09.2022 of the MoEF&CC 
(Wildlife Division) regarding 
approval of de-notification of 
NCS area. 

R-3 75-84 

6.  GoMP notification no. dated 
31.01.2023 regarding de-
notification of sanctuary area 

R-4  85-93 

7.  Copy of the GoMP letter dated 
08.06.2023 to MoEF&CC 

R-5 94-96 

8.  Copy of the MoEF&CC letter 
dated 28.06.2023 to GoMP 

R-6 97 

1262



 3 

9.  Minutes of Joint Committee 
Meeting dated 31.08.2023 
chaired by MoEF&CC 

 

R-7 98-102 

10.  Copy of Letter dated 30.10.2023 
of GoMP to MoEF&CC seeking 
amendment in ESZ boundarry 

R-8 103-112 

11.  Minutes of the inter-
departmental  meeting dated 08-
01-24 Chaired by Chief 
Secretary 

R-9 113-133 

12.  Photographs & Maps related to 
NCS Fauna sites  

R-10 A 134-138 

 

13.  Tabular Presentation of Action 
Taken by Police Administration 

R-10 B 139-140 

14.  Tabular presentation of actions 
taken by District 
Administrations of Districts of 
Morena, Sheopur & Bhind till 
31.12.2023 

R-10 C 141-143 

15.  Tabular presentation of Action 
taken by the District 
Administration of Morena 
between 01.01.2024 & 
14.01.2024 

R-10 D 144 

16.  The Minutes  of the inter-state 
and intra-state meetings 

R-11 
(Colly.) 

145-189 

 
  

1263



 4 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
ORIGINAL APPLICATION NO. 248 OF 2022 (PB) 

 

IN THE MATTER OF : 

IN RE: NEWS ITEM PUBLISHED IN THE HINDU 

DATED 27.03.2022 TITLED “DIGGING UP THE 

CHAMBAL” 

 
 

ACTION TAKEN REPORT & REPLY ON BEHALF OF STATE OF 
MADHYA PRADESH IN COMPLIANCE OF ORDER DATED 

03.11.2023 
 
IT IS MOST RESPECTFULLY SUBMITTED HERE-IN-UNDER :- 

1. That in the present matter, this Hon’ble Tribunal took 

cognizance of the News Article dated 27.03.2022; Titled : 

“Digging up the Chambal” published in the Hindu.  That 

the Hon’ble Tribunal directed vide order dated 03-11-23 

place on record the stage of the finalisation of the 

“Comprehensive Conservation and Protection Plan for the 

National Chambal Sanctuary” and to place on record and 

explain as to how for the purpose of sand mining, the 

NCS area can be de-notified. It was also directed that 
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action be taken in pursuance of the earlier orders of 

Tribunal to prevent illegal mining of sand in the area 

concerned, its storage and transportation and to file a 

fresh action taken report.  After 8 weeks. That for the 

convenience of this Hon’ble Tribunal the relevant extract 

from Order uploaded on dated 03.11.2023 is reproduced 

here-in-below : 

“ Para 9. So far as the State of MP is concerned, the report 

mentions about a detailed	 plan	 on	 “Comprehensive	

Conservation and Protection Plan for National Chambal 

Sanctuary”.	Leaned	Counsel	 for	the	State	of	MP	hasprayed	for	

time to point out stage of finalization of the said proposed 

plan.” 

 

“Para 11 Learned Counsel for the State of MP is directed to 

place on record and explain as to how for the purpose of sand 

mining, the NCS area can be de-notified.” 

 

“Para 12 In view of the observations made above and having 

regard to the facts that continuous monitoring and stringent 

measures are required to prevent the illegal mining of sand in 

the area concerned, its storage and transportation, we direct 

the concerned State Authorities to take further action in 

pursuant to the earlier directions of the Tribunal and file fresh 

action taken reports after 8 weeks…..” 
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2. That in compliance of Paragraph 9 of the Hon’ble NGT 

order, the “Comprehensive Conservation and Protection 

Plan for National Chambal Sanctuary” prepared by the 

Forest Department, was already placed as Annexure R-4 

of the earlier Action Taken Report. It is submitted that 

the “Comprehensive Conservation & Protection Plan for 

National Chambal Sanctuary” has been prepared and 

approved by competent authority for 2023-24 to 2027-

28. Said plan is already being implemented by Forest & 

other concerned departments and a Five Year Action 

Plan for Rs 19.80 Cr has been sanctioned.  For the year 

2023-24 Rs 3.59 Cr has been sanctioned till Date. To 

ensure scientific management of the National Chambal 

Sanctuary (NCS) and to promote research and 

information exchange, 05 studies- 02 on Gharial, 02 on 

Indian skimmer and 01 on Dolphin, mugger & Gharial 

combined are undergoing in NCS by various research 

institutions, 01 study on plant resource mapping on 

Chambal ravines and  01 on maintenance of aquatic 

ecosystem services under Namami Gange Project by 

1266



 7 

Scientist of Wildlife Institute of India, Dehradun & other 

institutions are under progress.  

 

3. It is further submitted that under IES activities and for 

Public Participation & Promote Alternate Livelihood, a 

Basic Nature Interpretation Centre at Deori Dist. Morena 

is functional. Towards, awareness and education 

Anubhuti, campaign is organised for school children in 

all 3 Districts of the NCS every year during winters. The 

details of which are as under: 

District Name     No. of Camps     No. of Students 

Morena 14 1680 

Sheopur 16 1920 

Bhind 04 480 

  

4. Ecotourism activities are being organized at Deori 

interpretation center and boat rides in Chambal River are 

available for tourists. Alternate livelihood programs are 

being planned for persons dependent on Chambal River 

for their livelihood.  
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5. It is submitted that the population of aquatic fauna in 

the Chambal is on increase which can be seen from the 

following Tables: 

Information about Survey of Aquatic Fauna of National 
Chambal Sanctuary 

Year Gharial Dolphin Muggar Indian 
Skimmer 

2018   1681  74 613         -  

2019  1876  -  706  329  
2020  1859  68  710  512  
2021  2176  82  886  577  
2022  2014  72  868  517  
2023  2108  96  878  740  

 

      Information about collection of Turtle Eggs 

S.No. Year No. of Eggs 

1  2018 5860 
2  2019 4934 
3  2020 7621 
4  2021  7496 
5  2022  7410 
6  2023 7612 
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Information of Gharial Eggs Collection and hatching  

Year No. of 
eggs 

collected 

No. of 
eggs 
hatched 

No. of 
Gharials 
released 
in River 

Release batch 
year 

2018 200 192 145 2013-2016 
2019 200 184 396 2014-2017 
2020 200 188 116 2018 
2021 200 190 90 2018-2019 
2022 200 189 94 2019-2020 
2023 200 192 153 2019-2020-2021 

*Currently 252 Gharials of Batch year 2020-23 are available in 
Deori Conservation, Rearing Centre 
 

6. It is further submitted that the Financial Estimates of 

the Comprehensive Conservation & Protection Plan 

(2023-24 to 2027-28) are as under:- 

S.N
o. 

Component Budget for 
five years 
(2023-28) 
in Lakh of 
Rs. 

Budget 
Required for 
first year 
(Rs. In 
Lakhs) 

Sanctioned 
till date 
(Rs.in 
Lakhs) 

1. New Infrastructure 362 245 48.3 
2. Procurement & Maintenance of 

Equipment (Including Drones, 
High Speed Boats & Vehicles) 
for Turtle and Gharial rearing 

facilities 

487.65 178.5 124.45 

3. Research and Monitoring  
 

419.06 70.53 74.75 

4. Awareness, Conservation, 
Education and Public 

Participation 
 

111.52 30.17 9.34 

1269



 10 

5. Protection Major 
 

540.79 88.58 99 

6. Miscellaneous Activities and 
Court Cases and other Expend.  

 

26.64 8.54 3.54 

 TOTAL: 1947.66 621.32 359.38 
 

It is submitted that out of the budgeted outlay of Rs. 

19.48 Cr, Rs 1.24 Cr has already been spent and the 

implementation of the Comprehensive Conservation & 

Protection Plan for NCS is underway. 

7. That in compliance of Paragraph 11 of the Hon’ble NGT 

order, it is respectfully submitted that the Eco Sensitive 

Zone (ESZ) around the National Chambal Sanctuary was 

notified by the MoEF&CC vide gazette notification 

S.O.796(E) dated 20.02.2020. A copy of the notification 

is placed and attached herewith as Annexure R-1. 

8. It is further submitted that to facilitate the mining of 

sand from the Chambal River in a legal & law full 

manner and with a view to cope up with market 

requirement of sand, a proposal was sent for 

consideration of the National Board for Wildlife to de-

notify an area of 292.39 hectares of revenue land from 

the sanctuary area. The proposal was considered by the 
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standing committee of the National Board for Wildlife in 

its 69th meeting dated 29th, July 2022 under the 

Chairmanship of Hon’ble Minister for Environment, 

Forest & Climate Change. Letter dated 30.08.2022 of 

MoEF&CC, communicating the minutes of the 69th 

meeting dated 29th, July ,2022 are marked and attached 

herewith as Annexure R-2. Accordingly conditional 

approval was accorded to de-notify 207.05 hectares of 

revenue land on 06th September, 2022. A copy of the 

said order dated 06.09.2022 of the MoEF&CC (Wildlife 

Division) is placed and attached herewith as Annexure 

R-3. 

9. Pursuant to the approval from the National Board of 

Wildlife (NBW), partial revenue area of the sanctuary 

was excluded from the sanctuary area with conditions as 

imposed by the NBW. The notification no. 

For/2/0004/22-sec-2-10 dated 31.01.2023 of the 

Government of MP regarding de-notification of sanctuary 

area is placed and attached herewith as Annexure R-4. 

10. However, in light of the ESZ notification of NCS dated 

20.02.2020, where-in the ESZ width has been kept 2 km 
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around sanctuary boundary, the mining of sand from the 

de-notified area has still not taken effect.  

11. It is submitted that in the said notification dated 

20.02.2020 (Ann. R-1) of the Eco Sensitive Zone, the 

width of ESZ around the sanctuary area was notified as 

2 km, and it has been provided that no commercial 

mining can be conducted in that area. Hence a request 

was sent by the GoMP to MoEF&CC on 08.06.23 that 

mining of sand in the de-notified area will not be possible 

due to this restriction, hence restriction on sand mining 

in the 2 km of ESZ be waived so that the demand of sand 

for the local population be met and desired support of 

the local population towards the conservation of the NCS 

can be obtained. A copy of the said letter dated 

08.06.2023 is marked and attached herewith as 

Annexure R-5. 

12. It is submitted that a reply was sent by MoEF&CC vide 

its letter dated 28.06.23 that that the ESZ around 

National Chambal WLS was declared on 20.02.2020, 

wherein uniform 2 km extent was notified as ESZ. The 

Hon'ble Supreme Court of India in its recent judgment 
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dated 26.04.2023 in the matter of IA No.1000 of 2003 in 

WP(C) No.202 of1995: TN Godavarman vs. Union OF 

India & Ors has directed that the mining is to be carried 

outside 1 km of Protected Area the relevant extract is 

reproduced below:  

"65. We also modify the direction contained in paragraph 

56.4 of the order dated 3rd June, 2022 (supra) and direct 

that mining within the National Park and Wildlife 

Sanctuary and within an area of one kilometre from the 

boundary of such National Park and Wildlife Sanctuary 

shall not be permissible.'" 

  It was advised by MoEF&CC that considering the above 

facts, it would not appropriate to give the relaxation in 

the matter. However, it is suggested that the State Govt. 

may submit a revised proposal for declaring ESZ around 

National Chambal Wildlife Sanctuary, reducing the de-

notified area for consideration. A copy of the reply dated 

28.06.2023 received from MoEF&CC is marked and 

placed herewith as Annexure R-6. 

13. It is pertinent to mention that, the Secretary, Ministry of 

Environment Forest and Climate Change (hereinafter 

referred as “MoEF&CC”) conducted a joint committee 
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meeting dated 31.08.2023, with various departments of 

the States of Madhya Pradesh, Uttar Pradesh and 

Rajasthan to ensure the compliance of the directions of 

this Hon’ble Tribunal. That as a result of the 

aforementioned joint committee meeting the following 

steps were recommended to the State of Madhya Pradesh: 

8. ADGF (WL) mentioned that after obtaining the 
recommendations for the de-notification of 
292.39 hectares of revenue land within the 
National Chambal Wildlife Sanctuary in 
Morena, Madhya Pradesh, it is incumbent upon 
the State Government to proceed with the 
process of amendment in the notification of the 
ESZ around the National Chambal Sanctuary, 
Madhya Pradesh.  
9. It was discussed that the State of Madhya 
Pradesh should expedite the establishment of 
ESZ boundaries without delay. This is 
imperative to facilitate the lawful allocation of 
mining activities within the region. Furthermore, 
all Collectors and District Magistrates must 
immediately take stringent measures to combat 
and eliminate any instances of illegal sand 
mining in the area.” 

 

That a copy of the Minutes of Joint Committee Meeting 

dated 31.08.2023 is marked and annexed herewith as 

Annexure R-7. 
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14. Thereafter, the Department of Environment, Government 

of Madhya Pradesh, issued letter dated 30.10.2023 to 

MoEF&CC, seeking an amendment in Eco Sensitive Zone 

Notification dated 20.02.2020 of the National Chambal 

Sanctuary. That a copy of Letter dated 30.10.2023 of 

Department of Environment, Government of Madhya 

Pradesh to MoEF&CC is marked and annexed herewith 

as Annexure R-8. It is submitted that approval / reply 

from MoEF&CC is awaited.  

15. It is submitted that even if MoEF&CC accords its 

sanction to modify the boundaries of the ESZ of NCS, 

mining of sand in the de-notified area may not be 

possible in light of the order of Hon’ble Supreme Court 

dated 26.04.23 in WP(C) No.202 of 1995: TN 

Godavarman vs. Union OF India & Ors.   It is submitted 

that the answering respondent GoMP, has kept the 

option open to approach the Hon’ble Apex Court for 

modification of its orders and granting relaxation of the 

direction which prohibits mining in an area within 1 km 

of boundary of the National Park and Wildlife Sanctuary. 

It is submitted that, no mining leases have been so far 
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sanctioned in the de-notified revenue area nor any 

mining of the sand has been permitted in the de-notified 

area.  

16. It is further pertinent to note here that in compliance of 

Paragraph 12 of the order dated 03.11.2023 of this 

Hon’ble Tribunal pertaining to action taken in pursuance 

of the earlier orders of Hon’ble Tribunal and file fresh 

ATR  the Chief Secretary of the State of Madhya Pradesh 

reviewed the Action Taken by various departments on 

08.01.2024. Various State level officers and district level 

officers were present in the review meeting: (i) Additional 

Chief Secretary, Home Department; (ii) PCCF (HoFF) 

Forest Department,; (iii) PCCF (WL); (iv) PS Mining; (v) PS 

Environment, (vi) PS Revenue, GoMP; (vii) AIG (Law); (viii) 

MD, MP Mining Corporation Ltd; (ix) Member Secretary, 

MP Pollution Control Board; (x)Deputy Secretary, 

Environment Department; (xi) Commissioner, Chambal 

Division; (xii) IG Chambal Division; (xiii) DMs, SPs & 

DFOs of Morena, Bhind & Sheopur districts. Chief 

Secretary of the State of Madhya Pradesh took personal 

cognizance, to ensure compliance of the orders of this 
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Hon’ble Tribunal. The respective departments / officers 

have presented their respective progress in the meeting 

before the Chief Secretary. Chief Secretary asked the DG 

Police to explore the possibility of deployment of of an 

additional company of SAF in Morena. The Colllectors & 

SPs of Morena, Sheopur & Bhind were instructed to 

ramp up the action against illegal mining in the coming 

week and Divisional Commissioner Chambal was 

instructed to review the progress on daily basis and to 

continue the action on an ongoing basis. The mining 

department was instructed to ensure allotment of 

tenders for legal sand mining in Sindh River in Bhind. It 

was also instructed that immediate steps be taken 

including aaproaching Hon’ble Supreme Court to ensure 

that leagal mining is permitted at the earliest. Copy of 

the minutes of the meeting dated 08-01-24 is marked 

and annexed herewith as Annexure R-9. 

 
17. That in the review meeting, the Department of Forest, 

Government of Madhya Pradesh presented the progress 

of its detailed plan on “Comprehensive Conservation and 

Protection Plan for National Chambal Sanctuary” and 
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that the present Progress of works under the Plan are as 

follows : 

Sr  Strategy Action Point Progress Till Date  

1 Protection 
and 
Recovery of 
Species 
and their 
Habitat 

1.1 
Implementation 
of Court Order  

Court Order 
being 
implemented  
106 cases are of 
illegal sand 
transportation, 
100 vehicles are 
seized, 54 
vehicles are 
confiscated. 
 
 

1.2 Strengthen 
Intelligence 
Network 

Being 
strengthened 
through Forest 
Committees and 
awareness 
campaigns 
amongst school 
students, 
intelligence 
network 
developed 

1.3 Strengthen 
inter-agency 
coordination  

- After the NGT 
order dated :  
06.02.2023, 10 
District Level 
Task Force 
Meetings, 09 
Divisional level 
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Task Force 
Meetings & 09 
Inter State 
Border Meetings 
have been 
organized to 
strengthen inter-
agency 
coordination. 
- Coordinated 

raids are 
being 
conducted by 
Forest, Police 
and Mining 
Dept.  

1.4 Minimize 
mortality of 
eggs and 
hatchlings by 
effective 
patrolling in 
the nesting 
areas & better 
beach 
management  

- At 44 nesting 
sites constant 
monitoring and 
patrolling is 
being done. 
- 04 temporary 
hatcheries are 
established every 
year, during the 
nesting season. 
- Patrolling by 

Motor Boat & 
On foot 
patrolling by 
SAF & Forest 
Staff. 

- Some 
vulnerable nests 
are fenced with 
Chainlink. 
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-Gharial nests 
are protected 
against 
depradation by 
covering it by the 
metal net. 
- Drones are 
being used for 
surveillance of 
sensitive areas. 

 Protection 
and Recovery 
of Species and 
their Habitat 

1.5 Identify 
species specific 
Critical Habitats 
(CH) and ensure 
their protection  

1. No. of CH 
identified –  

Muggar – 45 sites   

     Gharial -  36 
sites 

     Dolphin-  30 
sites (70 Km 
Approx) 

     Indian skimmer 
– 52 sites 

2. Protection being 
ensured by regular 
surveillance of 
nesting sites & 
Critical Habitat.  

1.6 Monitor key 
indicators like 
water quality and 
water flow 

Monitoring of water 
quality is being 
done regularly by 
Wildlife Institute of 
India, Dehradun. 
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1.7 Strengthen 
Deori Gharial 
rearing centre 
and Barhi Turtle 
rearing centre 

Rs. 33.90 Lacs 
allotted for 2023-24 

 

2 Adequate 
human 
Resources & 
Financial 
Support  

2.1 Filling up of 
vacancies for 
effective patrolling  

Recruitment of 
frontline staff is in 
process. 

2.2 Capacity 
building of the 
field staff  

-Staff are being  
Sensitized through  
Regular Meetings at 
Division, District & 
Range level.  

- Field  staff is 
being trained 
by the Wildlife 
Institute of 
India, 
Dehradun 
Scientists to 
develop 
scientific 
acumen. 

- Study tours to 
areas with  
best practices 
have been 
conducted.  

2.3 Ensure 
adequate 
financial 
resources  

- A Five Yrs 
Action Plan for 

  Rs 19.80 Crores 
Sanctioned, 

-  for 2023-24 
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Rs 3.16 
Crores 
Sanctioned till 
Date.   

3. Ensure 
scientific 
management 
of the 
National 
Chambal 
Sanctuary 

3.1 Promote 
research & 
information 
exchange  

--- 05 studies are 
under going- 

-- 02 on gharial, 02 
on Indian skimmer 
and 01 on Dolphin, 
mugger & Gharial 
combined are 
under going in NCS 
by various research 
institutions, 01 on 
plant resource 
mapping on 
Chambal ravines 
and 01 on 
maintenance of 
aquatic ecosystem 
services under 
Namami Gange 
Project by Scientist 
of Wildlife Institute 
of India, Dehradun 
& other institutions 
are under progress.  

3.2 Ensure 
baseline survey 
and regular 
monitoring 
through 
standardized 
protocols  

Every year surveys 
of nesting sites, 
hatchlings and 
estimation of major 
species are done.  
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4. IEC activities 
for Public 
Participation 
& Promote 
Alternate 
Livelihood  

4.1 Set up a 
Biodiversity  
interpretation 
Centre & Kiosks 
at appropriate 
places. 

4.2 Organize 
education and 
awareness 
programmes for 
the public, 
especially 
students etc. 

 

 

 

 

 

 

 

 

 

 

4.3 Promote eco-
tourism and 
ensure income 
from tourism for 
the locals. 

 

4.1 Basic Nature 
Interpretation 
Centre at Deori 
Distt. Morena is 
functional.  

 

4.2 Anubhuti, an 
awareness and 
education campaign 
is organised for 
school children in all 
3 Districts of the 
NCS every year 
during winters.:   

Morena:             
14 camps,                   
1680 no. of 
students 

Sheopur:           16 
camps,                       
1920 no. of 
students 

Bhind:                
04  camps                    
480 no.of students 

4.3 Ecoutourism  
activities are 
organised at Deori 
interpretation 
centre and boat 
rides in Chambal 
river are available 
for tourists. 
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4.4 Promote 
alternate 
livelihood  

opportunities and 
capacity building 
of local youth.  

4.4 Alternate 
livelihood 
programmes are 
being planned for 
persons dependent 
on Chambal river 
for their livelihood. 

5. Work towards 
International 
Recognition of 
NCS  

Submit proposals 
for designation of 
NCS as UNESCO 
World Heritage 
Site & as 
RAMSAR Site.  

Proposal for 
declaring NCS a 
Ramsar site has 
been approved by 
State Wetland 
authority.  

 

Furthermore, detailed tabular presentations of the 

progress of implementation and financial estimates, 

collection and hatching of eggs and survey of the aquatic 

fauna for the National Chambal Sanctuary are already 

mentioned in the foregoing paragraphs by the answering 

respondent. The relevant photographs of the site and 

maps are marked and placed herewith as Annexure R-

10 A. 

18. That the Police administration of the three districts of 

Morena, Sheopur and Bhind has taken adequate steps 

for the deployment of forces for the prevention of illegal 
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mining, transportation and storage of sand from the NCS 

area. New check posts have been installed, CCTV 

surveillance is being done, and wireless equipment’s 

have been provided for regular vigil. Preventive actions 

have been taken and arrests have been made of culprits. 

The comparative chart of the action taken by the police 

department as on 20.07.23 and 31.10.23 is marked and 

attached herewith as Annexure R-10 B. 

19. That the District Administrations of, Districts of 

Morena, Sheopur & Bhind comprising of respective 

Revenue Commissioner, Inspector General of Police, 

District Magistrates, Superintendent of Police, District 

Forest Officers have taken action for the prevention of 

illegal mining, transportation and storage of sand from 

the NCS area. A detailed tabular presentation of actions 

taken by District Administrations of Districts of Morena, 

Sheopur & Bhind up to 31.12.23 is marked and annexed 

herewith as Annexure R-10 C. 

 
20. The fresh action initiated by the district administration of 

Morena between 01.01.24 up to 14.01.24 is also placed 

marked herewith as Annexure R-10 D. 
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21. Also the Districts Administrations of the aforementioned 

states has engaged and coordinated with the 

administration of the neighboring districts within the 

States of Uttar Pradesh and Rajasthan for the inter-state 

monitoring of the illegal mining, transportation and 

storage of Chambal sand. Various meetings have been 

conducted between the departments of the districts of 

the neighbouring states. That to further, refrain illegal 

mining, transportation and storage of Chambal River 

sand various meeting of district level task force as well as 

meeting of State level officers with the district officers 

have been conducted from time to time so as to ensure 

compliance of the orders of this Hon’ble Tribunal. The 

minutes of various the inter-state & intra-state meetings 

which could not be filed earlier, are marked and placed 

herewith district wise as Annexure R-11 (colly). 

 
22. It is further pertinent to note here that The State Mining 

Department has under taken the task of ensuring the 

availability of sand in the area. The Mining Department 
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in order to ensure sand mining in the area has prepared 

District Survey Reports for an area of 133.629 hectares, 

which are approved by Madhya Pradesh State 

Environment Impact Assessment Committee on 

27.03.23. That, as soon as the boundaries of the ESZ are 

amended by MoEF&CC and sand mining is permitted by 

competent authority, mines can be allotted and legal 

sand mining can be commenced which will also improve 

the legal availability of sand in the districts of Morena 

Sheopur and Bhind. Storage licenses have been 

sanctioned to contractors and a total storage of sand 

available in district Morena – 3.70 Lakh Cum. 

 
23. It is pertinent to note here that the Mining, Police and 

Forest departments have established 32 check posts for 

the control of illegal mining, which was earlier only 7. 

Similarly surveillance by 2 drone cameras is being done 

by the Forest department. The district wise details of the 

check posts are as under : 
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District Check Posts 
Earlier 

Check Posts at 
Present 

Morena 04 22 

Sheopur 02 07 

Bhind 01 03 

TOTAL 07 32 

 

24. The State of MP has prepared a project of installation of 

100 electronic check posts in the entire state with AI 

(Artificial Intelligence) enabled cameras, number plate/ 

RFID/ QR reader. Total cost of the project is 84 Crore.  

The Project has been sanctioned by GoMP & tendering 

process for 40 check posts with a cost of Rs 38 Cr. is in 

progress in the first phase. This project will be 

implemented first in National Chambal Sanctuary with 5 

such electronic check posts. These will be made 

operational by end of April 2024. 

i. Alabeli Police Chowki (Morena), 

ii. BanmoreTiraha Bypass (Morena), 

iii. Bandha Churaha (Morena), 

iv. Samarsa Check post (Sheopur), 

v. Barhi Toll Plaza (Bhind). 
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प्राजधकार स ेप्रकाजित 
PUBLISHED BY AUTHORITY 

 
पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 20 फरवरी, 2020 

का.आ. 796(अ).—प्रारुप अजधसूचना भारत के रािपत्र, असाधारण में भारत सरकार के पर्ाावरण, वन 
और िलवार्ु पररवतान मंत्रालर् की अजधसूचना सं. का.आ. 1944(अ), तारीख 11 िून, 2019 द्वारा प्रकाजित की 
गई थी जिसमें उन सभी व्यजिर्ों से, जिनको उससे प्रभाजवत होन ेकी संभावना थी, उस तारीख से, जिसको उि 
अजधसूचना को अंतर्वाष्ट करने वाली रािपत्र की प्रजतर्ां िनता को उपलब्ध करा िी गई थी, साठ दिन की अवजध के 
भीतर, आक्षेप और सुझाव आमजंत्रत दकए गए थे;  

और, उि प्रारुप अजधसूचना को अंतर्वाष्ट करने वाली रािपत्र की प्रजतर्ां िनता को 11 िून, 2019 को 
उपलब्ध करा िी गई थीं; 

और, प्रारुप अजधसूचना के उत्तर में व्यजिर्ों और पणधाररर्ों से कोई भी आक्षेप और सुझाव प्राप्त नहीं हुए; 

और, राष्ट्रीय चम्बल अभयारण्य भारत की एक स्वच्छतम नदी में स्स्ित ह।ै इसकी सीमा मध्य प्रदेश के 
श्योरपुर, मुरैना और जभड स्िलों के अन्तर्गत 435 ककलोमीटर लम्बी और क्षेत्रफल 435 वर्ग ककलोमीटर ह;ै 

और, यह घस़्ियाल की अत्यस्िक संकटापन्न प्रिास्तयों की 75 प्रजतित प्राकृस्तक रूप से रहन ेवाली िनसंख्या 
का वास ह।ै अभयारण्य में राष्ट्रीय िलीय पशु तािा िल र्ंर्ेटटक डॉस्फफन, तािा िल कछुआ की नौ प्रिास्तयां और 
प्रवासी पस्क्षयों की 180 से अस्िक प्रिास्तयों का वास ह;ै 

और, अभयारण्य में वनस्पस्त और िीविंतुओं की स्वस्विता ह ैस्िसमें पक्षी, स्ततली, सरीसृप, मछली, उभयचर 
आकद सस्म्मस्लत हैं। अभयारण्य में स्वद्यमान वनस्पस्त के उदाहरणों में अकैस्शया स्नलोटीका, ए. लेयकोफोलोइया, ए 
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कटेचु, प्रसोस्पस िुफलफ्लोरा, पी. स्पीककर्ेरा, अलस्बस्िया लेब्बेक, र्रेस्वया ओपटीवा, अनर्ेइस्सूस पेंडुला, 
डालबेरस्र्या स्सस्सौ, जिजिफस मॉरररिर्ना, िेड. डरूइटीकोसा, सालवाडोरा परस्सका, कैपेटरस डेस्सडुअस, सी. 
सेजपआररआ, कलोटरोस्पस स्र्र्ंटेअन, करीस्सा ओपका और टमाटरक्स स्डओका आकद शास्मल हैं। अभयारण्य के 
िलीय पौिों में हाइस्िला वर्टगककलाटा, वस्फलस्नाटरया स्स्परास्लस, पोटामोर्ेटोन, इम्पेराटा,टायफा, स्नटेफला,चारा 
और िाममंचेस्लया स्पा शास्मल ह;ै 

और, अभयारण्य के िीविंतुओं में लकड़बग्घा, स्सयार, काराक्काल, चीतल, मचंकारा, नीलर्ाय, सांभर, नेवला, 
मॉजनिर जिपकली आकद शास्मल हैं। अभयारण्य में स्वद्यमान िलीय िीविंतुओं के उदाहरणों में संकटापन्न लुप्तप्राय 
र्ेस्वयस्लस र्ैंर्ेटीकस, क्रोकोडयलस पलुस्रीस, पलाटास्नस्टा र्ेंर्ेटीका, रेड-क्राउन्ड रूफड कछुआ (बाटार्ुर कचुर्ा), 
बाटार्ुर िोंर्ोका, हाइस्िला िुरर्ी, कचुर्ा टेंटोटरया, नेरोव हडेेड, सॉफ्ट शैल कछुआ (स्चतरा इंस्डका), भारतीय 
सॉफ्ट शैल कछुआ (स्नफस्सोस्नया र्ेंर्ेटटका), भारतीय फलाप्शैल कछुआ (स्लस्सेमस पुंकटाटा), स्लस्सेस्मस एडारसेस्न, 
मयूर सॉफ्ट शेल कछुआ (स्नफस्सोस्नया हुरूम) हैं; 

और, अभयारण्य में पस्क्षयों की स्वस्विता में पाए िाने वाले उदाहरण भारतीय स्स्कम्मर, (रैन्चोपस 
अस्फबकोस्फलस), ब्लैक- बेफलीड (टनगस्टनग एक्यूटटकाडा), सारस के्रन (र्रूस अंटीर्ोना), लेसर स्हसमलंर् डक 
(डेंिोक्रयर्ना िवास्नका), बार- हडेेड बत्तख (अंसेर इंस्डकस), ग्रेयलरं् बत्तख (अंसेर अंसेर),  रूड्डी  शेलडक (टडोनाग 
फेरूग स्र्स्नया), सामान्य पोचाडग (अयथ्या फेटरना), रेड-के्रस्टेड पोचाडग (नेट्टा रूकफना), फेरूग स्र्नोउस कबूत (अयिया 
नयरोका), उत्तरी शोवेलर (स्पातुला क्लीपेिा), र्डवाफल (मेरेका स्टेपेरा),यूरेस्शयन स्विन (मेरेका पेनेलोप) आकद ह;ै  

और, राष्ट्रीय चम्बल अभयारण्य के चारों ओर के क्षेत्र को, जिसका जवस्ट्तार और सीमाएं इस अजधसूचना के पैरा 
1 में जवजनर्िाष्ट हैं, पर्ाावरण की िजृष्ट से  पाररजस्ट्थजतकी संवेिी िोन के रूप में सुरजक्षत और संरजक्षत करना तथा उि 
पाररजस्ट्थजतकी संवेिी िोन में उद्योग र्ा उद्योगों की श्रेजणर्ों के प्रचालन तथा प्रसंस्ट्करण को प्रजतजिद्ध करना आवश्र्क 
ह;ै 

अतः, अब, केन्रीर् सरकार, पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के उपजनर्म (3) के साथ परठत 
पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) (जिसे इसमे इसके पश्चात् पर्ाावरण अजधजनर्म कहा गर्ा ह)ै 
की  उपधारा (1) तथा धारा 3 की उपधारा (2) एवं उपधारा (3) के खंड (v) और खंड (xiv) द्वारा प्रित्त िजिर्ों का 
प्रर्ोग करत ेहुए, मध्य प्रिेि राज्र् में राष्ट्रीय चम्बल अभयारण्य की सीमा के चारों ओर शून्य से 2 ककलोमीिर, तक 
जवस्ट्ताररत क्षेत्र को राष्ट्रीय चम्बल अभयारण्य पाररजस्ट्थजतकी संवेिी िोन (जिसे इसमें इसके पश् चात् पाररजस्ट्थजतकी 
संवेिी िोन कहा गर्ा ह)ै के रूप में अजधसूजचत करती ह,ै जिसका जववरण जनम्नानुसार ह,ै अथाात् :- 

1. पाररजस्ट्थजतकी सवंिेी िोन का जवस्ट्तार और सीमा.- (1) पाररजस्ट्थजतकी संवेिी िोन का जवस्ट्तार मध्य प्रदेश राज्य 
में राष्ट्रीय चम्बल अभयारण्य से िनू्र् (अतंर-राज्र् सीमा के कारण) स े2 दकलोमीिर तक फैला हुआ ह।ै पाररजस्ट्थजतकी 
संवेिी िोन का क्षेत्रफल 870 वगा दकलोमीिर ह।ै 

(2) पाररजस्ट्थजतकी संवेिी िोन की सीमा का जववरण उपाबधं I  के रुप में संलग्न ह।ै   

(3) पाररजस्ट्थजतकी संवेिी िोन की सीमा के संरजक्षत क्षेत्र का मानजचत्र उपाबधं-II में कदया र्या ह।ै 

(4) पाररजस्ट्थजतकी-संवेिी िोन और संरजक्षत क्षेत्र की सीमा के भू-जनिेिांकों की सूची उपाबधं-III (क) और  
उपाबधं-III (ख) में िी गई ह ै।   

(5) मुख्र् बबंिओुं के भू-जनिेिांकों के साथ पाररजस्ट्थजतकी संवेिी िोन के अंतगात आने वाले ग्रामों की सूची उपाबधं-IV 
के रूप में सलंग्न ह।ै 

2. पाररजस्ट्थजतकी सवंिेी िोन के जलए आचंजलक महार्ोिना.– (1) राज्र् सरकार, पाररजस्ट्थजतकी संवेिी िोन के 
प्रर्ोिन के जलए, रािपत्र में इस अजधसूचना के प्रकािन की तारीख से िो विा की अवजध के भीतर, स्ट्थानीर् व्यजिर्ों 
के परामिा से और इस अजधसूचना में दिए गए अनुबंधों का पालन करत ेहुए, राज्र् सरकार के सक्षम प्राजधकारी के 
अनुमोिनाथा एक आंचजलक महार्ोिना बनारे्गी। 

(2) राज् र् सरकार द्वारा पाररजस्ट्थजतकी संवेिी िोन के जलए आचंजलक महार्ोिना ऐसी रीजत से िो इस अजधसूचना में 
जवजनर्िाष् ि दकए गए हों के अनसुार तथा सुसंगत कें रीर् और राज् र् जवजधर्ों के अनुरूप तथा कें रीर् सरकार द्वारा िारी 
मागाजनिेिों, र्दि कोई हों, द्वारा तैर्ार होगी । 
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(3) आंचजलक महार्ोिना, उि र्ोिना में पाररजस्ट्थजतकी और पर्ाावरण संबंधी सरोकारों को समाकजलत करने के 
जलए राज् र् सरकार के जनम्नजलजखत जवभागों के परामिा स ेतैर्ार होगी, अथाात:्- 

(i) पर्ाावरण; 

(ii) वन और वन्र्िीव;  

(iii) कृजि; 

(iv) रािस्ट्व; 

(v) िहरी जवकास; 

(vi) पर्ािन; 

(vii) ग्रामीण जवकास; 

(viii) बसंचाई और बाढ़ जनर्ंत्रण;  

(ix) नगरपाजलका; 

(x) पंचार्ती राि; और 

(xi) लोक जनमााण जवभाग। 

(4) आंचजलक महार्ोिना अनुमोदित जवद्यमान भू-उपर्ोग, अवसंरचना और दक्रर्ाकलापों पर कोई जनबंधन 
अजधरोजपत नहीं करेगी िब तक इस अजधसूचना में जवजनर्िाष्ट न हो,तथा आचंजलक महार्ोिना में सभी अवसंरचनाओं 
और दक्रर्ाकलापों में िो अजधक िक्षता और पाररजस्ट्थजतकी-अनकूुल हों का संवधान करेगी ।  

(5) आंचजलक महार्ोिना में अनाच्िादित क्षेत्रों की पुनः बहाली, जवद्यमान िल जनकार्ों के संरक्षण, आवाह के्षत्रों के 
प्रबंधन, िल-संभरों के प्रबंधन, भू-िल के प्रबंधन, मृिा और नमी के संरक्षण, स्ट्थानीर् समुिार्ों की आवश्र्कताओं 
तथा पाररजस्ट्थजतकी और पर्ाावरण के ऐसे अन्र् पहलुओं की व्यवस्ट्था की िाएगी जिन पर ध्र्ान दिर्ा िाना आवश्र्क 
ह।ै  

(6) आंचजलक महार्ोिना में सभी जवद्यमान पूिा स्ट् थलों, ग्रामों और िहरी बजस्ट्तर्ों, वनों के प्रकार और दकस्ट् मों, कृजि 
क्षेत्रों, ऊपिाऊ भूजम, उद्यानों और उद्यानों की तरह के हररत क्षेत्रों, उद्यान कृजि क्षेत्रों, बगीचों, झीलों और अन्र् िल 
जनकार्ों का अभ्र्ंकन करेगी और इस में जवद्यमान और प्रस्ट्ताजवत भू- उपर्ोग की जविेिताओं का ब्र्ौरा िेने वाल े
अनुसमर्थात मानजचत्र भी दिए िाएंगे। 

(7) आंचजलक महार्ोिना पाररजस्ट्थजतकी संवेिी िोन में जवकास को जवजनर्जमत करेगी और सारणी में सूचीबद्ध पैरा-
4 में प्रजतजिद्ध और जवजनर्जमत दक्रर्ाकलापों का अनुपालन करेगी और स्ट्थानीर् समुिार्ों की िीजवका को सुरजक्षत 
करने के जलए पाररजस्ट्थजतकी अनुकूल जवकास को सुजनजश्चत और उसकी अजभवृजद्ध भी करेगी।  

(8) आंचजलक महार्ोिना, प्रािेजिक जवकास र्ोिना की सह-जवस्ट्तारी होगी । 

(9) इस प्रकार अनुमोदित आंचजलक महार्ोिना इस अजधसूचना के उपबंधों के अनुसार मानीिरी के अपने कार्ों को 
करने के जलए एक संिभा िस्ट्तावेि तैर्ार करेगी । 

3.  राज्र् सरकार द्वारा दकए िान ेवाल ेउपार्.- राज्र् सरकार इस अजधसूचना के उपबंधों को प्रभावी बनाने के जलए 
जनम्नजलजखत उपार् करेगी, अथाात्:- 

(1) भू-उपर्ोग.– (क) पाररजस्ट्थजतकी संवेिी िोन में वनों, उद्यान कृजि क्षेत्रों, कृजि क्षेत्रों, मनोरंिन के प्रर्ोिनों के 
जलए जचजन्हत दकए गए उद्यानों और खुल ेस्ट्थानों का वाजणजज्र्क र्ा आवासीर् र्ा औद्योजगक दक्रर्ाकलापों के जलए 
उपर्ोग र्ा संपररवतान नहीं दकर्ा िाएगा: 

  परन्त ुपाररजस्ट्थजतकी संवेिी िोन के भीतर भाग (क), में जवजनर्िाष्ट प्रर्ोिन से जभन्न प्रर्ोिन के जलए कृजि 
और अन्र् भूजम का संपररवतान, मानीिरी सजमजत की जसफाररि पर और सक्षम प्राजधकारी के पूवा अनुमोिन से क्षेत्रीर् 
नगर र्ोिना अजधजनर्म तथा र्था लाग ूकेन्रीर् सरकार और राज्र् सरकार के अन्र् जनर्मों और जवजनर्मों के अधीन 
तथा इस अजधसूचना के उपबंधों के अनुसार स्ट्थानीर् जनवाजसर्ों की जनम्नजलजखत आवासीर् आवश्र्कताओं को पूरा 
करन ेके जलए अनजु्ञात दकर्ा िाएगा:- 
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(i) जवद्यमान सड़कों को चौड़ा करना और उन्हें सुिढृ़ करना और नई सड़कों का संजनमााण; 

(ii) बुजनर्ािी ढांचों और नागररक सुजवधाओं का संजनमााण और नवीकरण; 

(iii) प्रििूण उत्पन्न न करने वाल ेलघ ुउद्योग;  

(iv) कुिीर उद्योगों जिनके अंतगात ग्रामीण उद्योग भी हैं; सुजवधािनक भंडार और स्ट्थानीर् सुजवधाएं सहार्क 
पाररजस्ट्थजतकी पर्ािन जिसके अतंगात ग्रहवास सजममजलत ह;ै और    

(v) पैरा 4 के अधीन दिए गए संवर्धात दक्रर्ाकलाप: 

परंत ुर्ह और भी दक क्षेत्रीर् नगर र्ोिना अजधजनर्म के अधीन सक्षम प्राजधकारी के पूवा अनमुोिन के जबना 
तथा राज्र् सरकार के अन्र् जनर्मों और जवजनर्मों और संजवधान के अनुच्िेि 244 के उपबंधों तथा तत्समर् प्रवृत्त 
जवजध, जिसके अंतगात अनुसूजचत िनिाजत और अन्र् परंपरागत वन जनवासी (वन अजधकारों की मान्र्ता) 
अजधजनर्म, 2006 (2007 का 2) भी आता ह,ै का अनुपालन दकए जबना वाजणजज्र्क र्ा औद्योजगक जवकास 
दक्रर्ाकलापों के जलए िनिातीर् भूजम का प्रर्ोग अनुज्ञात नहीं होगा:  

परंत ुर्ह और भी दक पाररजस्ट् थजतकी संवेिी िोन के भीतर आन ेवाली भूजम के अजभलेखों में हुई दकसी गलती 
को, मानीिरी सजमजत के जवचार प्राप्त करने के पश्चात,् राज्र् सरकार द्वारा प्रत्र्ेक मामले में एक बार सुधारा िाएगा 
और उि गलती को सुधारन ेकी सूचना कें रीर् सरकार के पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् को िी 
िाएगी:  

परंत ुर्ह और भी दक उपर्ुाि गलती को सुधारन ेमें, इस उप-पैरा में र्था उपबंजधत के जसवार्, दकसी भी 
ििा में भू-उपर्ोग का पररवतान सजममजलत नहीं होगा;  

(ख) अनपु्रर्ुक् त र्ा अनुत् पािक कृजि क्षेत्रों में पुन: वनीकरण तथा पर्ाावासों और िैव- जवजवधता की बहाली के प्रर्ास 
दकए िाएंगे ।  

(2) प्राकृजतक िल स्रोत.- आंचजलक महार्ोिना में सभी प्राकृजतक िल स्त्रोतों के आवाह क्षेत्रों की पहचान की िाएगी 
और उनके संरक्षण और नवीकरण के जलए र्ोिना सजममजलत होगी और राज् र् सरकार द्वारा ऐसे क्षेत्रों पर र्ा उनके 
जनकि जवकास दक्रर्ाकलापों प्रजतजिद्ध करन ेके बारे में िो ऐसे क्षेत्रों के जलए अजहतकर हो ऐसी रीजत से मागाििाक 
जसद्धांत तैर्ार दकए िाएगंे। 

(3) पर्ािन र्ा पाररजस्ट्थजतकी पर्ािन.– (क) पाररजस्ट्थजतकी संवेिी िोन के भीतर सभी नए पाररजस्ट्थजतकी पर्ािन 
दक्रर्ाकलाप र्ा जवद्यमान पर्ािन दक्रर्ाकलापों का जवस्ट्तार पर्ािन महार्ोिना के अनुसार पाररजस्ट्थजतकी संवेिी िोन 
के जलए होगा ।    

(ख) पाररजस्ट्थजतकी पर्ािन महार्ोिना राज्र् सरकार के पर्ाावरण और वन जवभागों के परामिा से पर्ािन जवभाग 
द्वारा बनार्ी िाएगी ।  

(ग) पर्ािन महार्ोिना आंचजलक महार्ोिना का घिक होगी । 

(घ) पर्ािन महार्ोिना पाररजस्ट्थजतकी संवेिी िोन की वहन क्षमता के आधार पर तैर्ार की िार्ेगी। 

(ङ) पाररजस्ट्थजतकी पर्ािन संबंधी दक्रर्ाकलाप जनम नानुसार जवजनर्जमत दकए िाएंग:े- 

(i)  वन्र्िीव अभर्ारण्र् की सीमा से एक दकलोमीिर के भीतर र्ा पाररजस्ट्थजतकी संवेिी िोन के जवस्ट्तार 
तक, इनमें िो भी अजधक जनकि हो  ,दकसी होिल र्ा ररिॉिा का नर्ा सजन्नमााण अनुज्ञात नहीं दकर्ा 
िाएगा: 

     परंतु र्ह दक वन्र्िीव अभर्ारण्र् की सीमा से एक दकलोमीिर की िरूी से परे पाररजस्ट्थजतकी संवेिी 
िोन के जवस्ट्तार तक होिलों और ररिॉिा की स्ट्थापन केवल पूवा पररभाजित और नामजनर्िाष्ट क्षेत्रों में 
पर्ािन महार्ोिना के अनुसार पाररजस्ट्थजतकी पर्ािन सुजवधाओं के जलए ही अनजु्ञात होगा; 

(ii) पाररजस्ट्थजतकी संवेिी िोन के अन्िर सभी नए पर्ािन दक्रर्ा-कलापों र्ा जवद्यमान पर्ािन दक्रर्ाकलापों 
का जवस्ट्तार, केन्रीर् सरकार के पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् द्वारा िारी मागाििाक 
जसद्धांतो तथा पाररजस्ट्थजतकी पर्ािन, पाररजस्ट्थजतकी-जिक्षा और पाररजस्ट्थजतकी-जवकास पर बल िेन े
वाले राष्ट्रीर् व्याघ्र संरक्षण प्राजधकरण द्वारा िारी पाररजस्ट्थजतकी पर्ािन संबंधी मागाििाक जसद्धांतो 
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(समर्-समर् पर र्था संिोजधत) के अनुसार होगा; 

(iii) आंचजलक महार्ोिना का अनुमोिन होने तक, पर्ािन के जलए जवकास और जवद्यमान पर्ािन 
दक्रर्ाकलापों के जवस्ट्तार को वास्ट्तजवक स्ट्थल-जवजनर्िाष्ट संवीक्षा तथा मानीिरी सजमजत की जसफाररि 
के आधार पर संबंजधत जवजनर्ामक प्राजधकरणों द्वारा अनुज्ञात दकर्ा िाएगा और पाररजस्ट्थजतकी संवेिी 
िोन के भीतर दकसी नए होिल, ररिािा र्ा वाजणजज्र्क स्ट्थापन का संजन्नमााण अनुज्ञात नहीं होगा । 

(4) प्राकृजतक जवरासत.– पाररजस्ट्थजतकी संवेिी िोन के अंतगात आन ेवाले बहुमूल्र् प्राकृजतक जवरासत के सभी स्ट्थलों 
िैसे दक िीन कोि आरजक्षत के्षत्र, िैल जवरचनाएं, िल प्रपातो, झरने, िरो, उपवनों, गुफाए,ं स्ट्थलों, वनपथ, रोहण 
मागा, उत्प्रपातो आदि की पहचान की िाएगी और उनकी सुरक्षा और संरक्षण के जलए आंचजलक महार्ोिना के भाग 
के रूप में एक जवरासत संरक्षण र्ोिना बनार्ी िाएगी। 

(5) मानव जनर्मात जवरासत स्ट् थल.- पाररजस्ट्थजतकी संवेिी िोन में भवनों, संरचनाओं, कलाकृजत- क्षेत्रों तथा 
ऐजतहाजसक, स्ट्थापत्र् संबधी, सौंिर्ाात्मक और सांस्ट्कृजतक महत्व के क्षेत्रों की पहचान की िाएगी और उनके संरक्षण 
के जलए आंचजलक महार्ोिना के भाग के रूप में एक जवरासत संरक्षण र्ोिना बनार्ी िाएगी।  

(6) ध् वजन प्रििूण.– पर्ाावरण अजधजनर्म के अधीन ध्वजन प्रििूण (जवजनर्मन और जनर्ंत्रण) जनर्म, 2000 में जनर्त 
उपबंधों के अनुसार में पाररजस्ट्थजतकी-संवेिी िोन में ध्वजन प्रििूण के जनर्ंत्रण और जनवारण का अनपुालन दकर्ा 
िाएगा।  

(7) वार् ुप्रििूण.- पाररजस्ट्थजतकी संवेिी िोन में, वार् ुप्रििूण की जनवारण और जनर्ंत्रण, वार् ु(प्रििूण जनवारण और 
जनर्ंत्रण) अजधजनर्म, 1981 (1981 का 14) के उपबंधों और उसके अधीन बनाए गए जनर्मों के अनुसार अनुपालन 
दकर्ा िाएगा। 

(8) बजहस्राव का जनस्ट्सारण.- पाररजस्ट्थजतकी संवेिी िोन में उपचाररत बजहस्राव का जनस्ट्सारण, और पर्ाावरण 
अजधजनर्म अधीन बनाए गए जनर्मों के अन्तगात सजममजलत दकए गए पर्ाावरणीर् प्रििूण के जनस्ट्सारण संबंधी 
साधारण मानकों र्ा राज्र् सरकार द्वारा जनर्त मानकों, इनमें िो भी अजधक कठोर हों, के अनुसार दकर्ा िाएगा।  

(9) ठोस अपजिष्ट.- ठोस अपजिष्ट का जनपिान और प्रबन्धन जनम्नानुसार दकर्ा िाएगा:- 

(i)  पाररजस्ट्थजतकी संवेिी िोन में ठोस अपजिष्ट का जनपिान और प्रबंधन भारत सरकार के पर्ाावरण, वन 
और िलवार्ु पररवतान मंत्रालर् की अजधसूचना सं. का.आ. 1357 (अ), तारीख 8 अप्रैल, 2016 के 
अधीन प्रकाजित ठोस अपजिष्ट प्रबंधन जनर्म, 2016 के उपबंधों के अनुसार दकर्ा िाएगा; अकाबाजनक 
पिाथो का जनपिान पाररजस्ट्थजतकी संवेिी िोन से बाहर जचजन्हत दकए गए स्ट्थानों पर पर्ाावरण-अनुकूल 
रीजत से दकर्ा िाएगा; 

(ii)  पाररजस्ट्थजतकी संवेिी िोन में मान्र् प्रौद्योजगदकर्ों )ई एस एम(  का प्रर्ोग करते हुए जवद्यमान जनर्मों 
और जवजनर्मों के अनुरूप ठोस अपजिष्ट का सुरजक्षत और पर्ाावरण-अनुकूल प्रंबंधन अनुज्ञात दकर्ा िा 
सकेगा। 

(10) िैव जचदकत्सा अपजिष् ि का प्रबधंन.- िैव जचदकत्सा अपजिष् ि का प्रबंधन जनम्नानुसार दकर्ा िाएगा:- 

(i)  पाररजस्ट्थजतकी संवेिी िोन में िैव जचदकत्सा अपजिष्ट का जनपिान भारत सरकार के पर्ाावरण, वन और 
िलवार्ु पररवतान मंत्रालर् की अजधसूचना सं.सा.का.जन. 343 (अ), तारीख 28 माचा, 2016 के अधीन 
प्रकाजित िैव जचदकत्सा अपजिष्ट प्रबंधन जनर्म, 2016 के उपबंधों के अनुसार दकर्ा िाएगा।   

(ii)  पाररजस्ट्थजतकी संविी िोन में मान्र् प्रौद्योजगदकर्ों का उपर्ोग करते हुए जवद्यमान जनर्मों और जवजनर्मों 
के अनरुूप िैव-जचदकत्सा अपजिष्ट का सुरजक्षत और पर्ाावरण-अनुकूल प्रंबंधन अनुज्ञात दकर्ा िा सकेगा। 

(11) प्लाजस्ट्िक अपजिष्ट का प्रबधंन.- पाररजस्ट्थजतकी संवेिी िोन में प्लाजस्ट्िक अपजिष्ट का प्रबंधन का जनपिान भारत 
सरकार के पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् की समर्-समर् पर र्था संिोजधत अजधसूचना 
सं.सा.का.जन 340(अ), तारीख 18 माचा, 2016 के द्वारा प्रकाजित प्लाजस्ट्िक अपजिष्ट प्रबंधन जनर्म, 2016 के 
उपबंधो के अनुसार दकर्ा िाएगा। 

(12) जनमााण और जवध्वसं अपजिष्ट का प्रबधंन.- पाररजस्ट्थजतकी संवेिी िोन में जनमााण और जवध्वंस अपजिष्ट का 
प्रबंधन का जनपिान भारत सरकार के पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् की समर्-समर् पर र्था 
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संिोजधत अजधसूचना सं.सा.का.जन 317(अ), तारीख 29 माचा, 2016 के द्वारा प्रकाजित संजनमााण और जवध्वंस 
अपजिष्ट प्रबंधन जनर्म, 2016 के उपबंधों के अनुसार दकर्ा िाएगा। 

(13) ई–अपजिष्ट.- पाररजस्ट्थजतकी संवेिी िोन में ई–अपजिष्ट का प्रबंधन का जनपिान भारत सरकार पर्ाावरण, वन 
और िलवार् ु पररवतान मंत्रालर् द्वारा प्रकाजित तथा समर्- समर् पर र्था संिोजधत ई–अपजिष्ट प्रबंधन जनर्म, 
2016 के उपबंधों के अनुसार दकर्ा िाएगा। 

(14) र्ानीर्-र्ातार्ात.- वाहन-र्ातार्ात का संचलन आवास-अनुकूल तरीके से जवजनर्जमत दकर्ा िाएगा और इस 
संबंध में आंचजलक महार्ोिना में जविेि उपबंध सजममजलत  दकए िाएंगे तथा आंचजलक महार्ोिना के तैर्ार होन े
और राज्र् सरकार के सक्षम प्राजधकारी द्वारा अनुमोदित दकए िाने तक, मानीिरी सजमजत सुसंगत अजधजनर्मों और 
उनके अधीन बनाए गए जनर्मों और जवजनर्मों के अनुसार वाहनों की आवािाही के अनुपालन की मानीिरी करेगी। 

(15) र्ानीर् प्रििूण.- र्ानीर् प्रििूण की रोकथाम और जनर्ंत्रण लाग ू जवजधर्ों के अनुसार दकर्ा िाएगा और 
स्ट्वच्ितर ईंधन के प्रर्ोग के प्रर्ास दकए िाएंगे । 

(16) औद्योजगक ईकाइर्ा.ं- (i) रािपत्र में इस अजधसूचना के प्रकािन पर र्ा उसके पश्चात पाररजस्ट्थजतकी संवेिी िोन 
में दकसी नए प्रििूणकारी उद्योग की स्ट्थापना की अनुमजत नहीं िी िाएगी;  

(ii) िब तक इस अजधसूचना में जवजनर्िाष्ट न हो, पाररजस्ट्थजतकी संवेिी िोन में कें रीर् प्रििूण जनर्ंत्रण बोडा द्वारा 
फरवरी, 2016 में िारी मागाििाक जसद्धांतो में दकए गए उद्योगों के वगीकरण के अनुसार केवल गरै-
प्रििूणकारी उद्योगों की स्ट्थापना अनुज्ञात होगी। इसके अजतररि, गरै-प्रििूणकारी कुिीर उद्योगों को बढ़ावा 
दिर्ा िाएगा। 

(17) पहाड़ी ढलानों का सरंक्षण.- पहाड़ी ढलानों का संरक्षण जनम्नानुसार दकर्ा िाएगा:- 

(क)  आंचजलक महार्ोिना में पहाड़ी ढलानों के उन क्षेत्रों को ििाार्ा िाएगा जिनमें दकसी भी संजनमााण की 
अनजु्ञा नहीं होगी; 

(ख)  जिन ढ़लानों र्ा जवद्यमान खड़ी पहाड़ी ढलानों में अत्र्जधक भू-क्षरण होता ह ैउनमें दकसी भी संजनमााण 
की अनुमजत नहीं िी िाएगी । 

4. पाररजस्ट्थजतकी संविेी िोन में प्रजतजिद्ध र्ा जवजनर्जमत दकए िान ेवाल े दक्रर्ाकलापों की सचूी.- पाररजस्ट्थजतकी 
संवेिी िोन में सभी दक्रर्ाकलाप, पर्ाावरण (संरक्षण) अजधजनर्म, और तिीर् जवजनर्मन िोन अजधसूचना, 2011 
और पर्ाावरणीर् समाघात जनधाारण  अजधसूचना, 2006  सजहत उसके अधीन बन े जनर्मों और वन (संरक्षण) 
अजधजनर्म, 1980 (1980 का 69), भारतीर् वन अजधजनर्म, 1927 (1927 का 16), वन्र्िीव (संरक्षण) 
अजधजनर्म, 1972 (1972 का 53), सजहत अन्र् लाग ू जनर्मों  तथा उनमें दकए गए संिोधनों के अनुसार िाजसत 
होंगे और नीचे िी गई सारणी में जवजनर्िाष्ट रीजत से जवजनर्जमत होंगे, अथाात:्-  

सारणी 

क्र. स.ं दक्रर्ाकलाप जववरण 

 (1)   (2)  (3) 

क. प्रजतजिद्ध दक्रर्ाकलाप  

1.  वाजणजज्र्क खनन, पत्थर  उत्खनन और 
अपघिाण इकाईर्ां ।  

(क) सभी प्रकार के नए और जवद्यमान खनन (लघु और वृहत खजनि), 
पत्थर की खानें और उनको  तोड़ने की इकाइर्ां वास्ट्तजवक 
स्ट्थानीर् जनवाजसर्ों की घरेलू आवश्र्कताओं जिसमें जनिी 
उपर्ोग के जलए मकानों के संजनमााण र्ा मरममत के जलए धरती 
को खोिना और मकान बनाने के जलए ििेी िाइल्स र्ा ईंिों का 
जनमााण करना भी सजममजलत ह,ै के जसवार् तत्काल प्रभाव स े
प्रजतजिद्ध होंगी । 

(ख) खनन प्रचालन, माननीर् उच्चतम न्र्ार्ालर् की ररि र्ाजचका 
(जसजवल) सं. 1995 का 202 िी.एन. गौडाबमान जथरुमूलपाि 
बनाम भारत संघ के मामले में आििे तारीख 4 अगस्ट्त, 2006 
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क्र. स.ं दक्रर्ाकलाप जववरण 

 (1)   (2)  (3) 

और ररि र्ाजचका (सी) सं. 2012 का 435 गोवा फाउंडेिन 
बनाम भारत संघ के मामले में तारीख 21 अप्रैल, 2014 के 
आििे के अनुसरण में प्रचालन होगा ।  

2.  वृहत िल जवद्युत पररर्ोिनाओं की 
स्ट्थापना । 

लागू जवजधर्ों के अनुसार प्रजतजिद्ध (अन्र्था उपबंजधत के जसवार्) होंग।े 

3.  प्रििूण (िल, वार्ु, मृिा, ध्वजन आदि) 
उत्पन्न करने वाले उद्योगों की स्ट्थापना । 

पाररजस्ट्थजतकी संवेिी िोन में कोई नर्ा उद्योग लगाने और वतामान 
प्रििूणकारी उद्योगों का जवस्ट्तार करने की अनुज्ञा नहीं होगी: 

     िब तक, दक इस अजधसूचना में जवजनर्िाष्ट न हो, पाररजस्ट्थजतकी 
संवेिी िोन में फरवरी, 2016 में कें रीर् प्रििूण जनर्ंत्रण बोडा द्वारा 
िारी दििाजनििेों में दकए गए उद्योगों के वगीकरण के अनुसार केवल 
गैर- प्रििूणकारी उद्योगों की स्ट्थापना होगी। इसके अजतररि, गैर-
प्रििूणकारी कुिीर उद्योगों को प्रोत्साहन दिर्ा िाएगा। 

4.  प्राकृजतक िल जनकार्ों र्ा भूजम क्षेत्र में 
अनुपचाररत बजहस्रावों का जनस्ट्सारण । 

लागू जवजधर्ों के अनुसार प्रजतजिद्ध (अन्र्था उपबंजधत के जसवार्) होंग।े 

5.  दकसी पररसंकिमर् पिाथों का उपर्ोग 
र्ा उत्पािन र्ा प्रस्ट्संकरण । 

लागू जवजधर्ों के अनुसार प्रजतजिद्ध (अन्र्था उपबंजधत के जसवार्) होंग।े 

6.  नई आरा जमलों की स्ट्थापना।  पाररजस्ट्थजतकी संवेिी िोन में नई  र्ा जवद्यमान आरा जमलों का जवस्ट्तार 
अनुज्ञात नहीं होगा ।  

7.  ईंि भट्टों की स्ट्थापना । लागू जवजधर्ों के अनुसार प्रजतजिद्ध (अन्र्था उपबंजधत के जसवार्) होंग।े  

8.  िलावन लकड़ी का वाजणजज्र्क 
उपर्ोग। 

लागू जवजधर्ों के अनुसार प्रजतजिद्ध (अन्र्था उपबंजधत के जसवार्) होंग।े 

ख. जवजनर्जमत दक्रर्ाकलाप 

9.  होिलों और ररिॉिो का वाजणजज्र्क 
स्ट्थापन । 

पाररजस्ट्थजतकी पर्ािन दक्रर्ाकलापों हतेु लघु अस्ट्थार्ी संरचनाओं के 
जनमााण के जसवार्, संरजक्षत क्षेत्र की सीमा से एक दकलोमीिर के  भीतर 
र्ा  पाररजस्ट्थजतकी संवेिी िोन की जवस्ट्तार तक, इनमें िो भी जनकि हो, 
नए वाजणजज्र्क होिलों और ररसोिो की स्ट्थापना अनुज्ञात नहीं होगी: 

परंतु, संरजक्षत क्षेत्र की सीमा से एक दकलोमीिर  बाहर र्ा 
पाररजस्ट्थजतकी संवेिी िोन की जवस्ट्तार तक, इनमें िो भी  जनकि हो, 
सभी नए पर्ािन दक्रर्ाकलाप करने र्ा जवद्यमान दक्रर्ाकलापों का 
जवस्ट्तार पर्ािन महार्ोिना और र्थालागू मागाििाक जसद्धांतों के 
अनुसार होगा। 

10.  संजनमााण दक्रर्ाकलाप । (क) संरजक्षत क्षेत्र की सीमा से एक दकलोमीिर के भीतर र्ा 
पाररजस्ट्थजतकी संवेिी िोन की जवस्ट्तार तक, इनमें िो भी  जनकि 
हो, दकसी भी नर्े वाजणजज्र्क संजनमााण की अनुज्ञा नहीं होगी: 
परंतु स्ट्थानीर् लोगों को अपनी आवास समबन्धी जनम्नजलजखत 
आवश्र्कताओं को पूरा करने के जलए, पैरा 3 के उप पैरा (1) में 
सूचीबद्ध दक्रर्ाकलापों सजहत अपने उपर्ोग के जलए, अपनी भूजम 
में भवन उप-जवजधर्ों के अनुसार, संजनमााण करने की अनुज्ञा 
होगी: 

परन्तु र्ह और दक गैर–प्रििूणकारी लघु उद्योगों से संबंजधत 
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क्र. स.ं दक्रर्ाकलाप जववरण 

 (1)   (2)  (3) 

संजनमााण दक्रर्ाकलाप लागू जनर्मों और जवजनर्मों, र्दि कोई हों,  के 
अनुसार सक्षम प्राजधकारी की पूवा अनुज्ञा से जवजनर्जमत दकए िाएंगे और 
वे न्र्ूनतम  होंग े।  

(ख) एक दकलोमीिर से आग े र्े आंचजलक महार्ोिना के अनुसार 
जवजनर्जमत होंगे । 

11.  गैर प्रििूणकारी लघु उद्योग। फरवरी, 2016 में केन्रीर् प्रििूण जनर्ंत्रण बोडा द्वारा िारी उद्योगों के 
वगीकरण के अनुसार गैर-प्रििूणकारी उद्योगों तथा पाररजस्ट्थजतकी 
संवेिी िोन से ििेी सामजग्रर्ों से उत्पाि बनाने वाले अपररसंकिमर् लघु 
और सेवा उद्योगों, कृजि, पुष्प कृजि, बागबानी र्ा कृजि आधाररत 
उद्योगों की स्ट्थापना  सक्षम प्राजधकारी द्वारा अनुज्ञात होगी। 

12.  वृक्षों की किाई । (क) राज्र् सरकार के सक्षम प्राजधकारी की पूवा अनुमजत के जबना वन र्ा 
सरकारी र्ा रािस्ट्व र्ा जनिी भूजम पर वृक्षों की किाई की अनुज्ञा नहीं 
होगी । 

(ख) वृक्षों की किाई कें रीर् र्ा सबंंजधत राज्र् के अजधजनर्मों और उनके 
अधीन बनाए गए जनर्मों के उपबंधों के अनुसार जवजनर्जमत होगी । 

13.  वन उत्पािों र्ा गैर काष्ठ वन उत्पािों का 
संग्रह । 

लाग ूजवजधर्ों के अनुसार जवजनर्जमत होगा । 

14.  फमों, कारपोरेि, कंपजनर्ों द्वारा बडे़ 
पैमाने पर वाजणजज्र्क पिुधन संपिा 
और कुक्कुि फामों की स्ट्थापना । 

लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

15.  नागररक सुजवधाओं सजहत बुजनर्ािी 
अवसंरचनाएं। 

र्ह व्यवस्ट्था लागू जवजधर्ों, जनर्मों, जवजनर्मों और उपलब्ध 
दििाजनििेों के अनुसार उपिमन उपार्ों के साथ की िाएगी।  

16.  जवद्यमान सड़कों को चौड़ा करना, उन्हें 
सुिढृ  बनाना और नई सड़कों का 
जनमााण करना। 

र्ह व्यवस्ट्था लागू जवजधर्ों, जनर्मों, जवजनर्मों और उपलब्ध मागाििाक 
जसद्धांतो के अनुसार उपिमन उपार्ों के साथ की िाएगी। 

17.  पर्ािन से संबंजधत अन्र् दक्रर्ाकलाप 
िैसे दक पाररजस्ट्थजतकी संवेिी िोन क्षेत्र 
के ऊपर से गमा वार्ु के गुब्बारे, 
हलेीकाप्िर, ड्रोन,  माइक्रोलाइट्स 
उडाना आदि। 

लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

18.  पवातीर् ढ़लानों और निी तिों का 
संरक्षण । 

लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

19.  राजत्र में र्ानीर् र्ातार्ात का संचलन । लागू जवजधर्ों के अनुसार वाजणजज्र्क प्रर्ोिन के जलए जवजनर्जमत होगा 
। 

20.  नई खाई भूस्म। लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

21.  पुरानी खाई भूस्म। लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

22.  खनन पटे्ट का स्वीकृत और नवीकरण। लागू जवजधर्ों के अधीन जवजनर्जमत होगा । 

23.  वार्ु, वाहन और ध्वजन प्रििूण। लागू जवजधर्ों के अधीन जवजनर्जमत होगा । 

24.  जवद्युत और संचार िॉवरो का 
पररजनमााण और तार-जबिाने तथा अन्र् 

लागू जवजधर्ों के अनुसार जवजनर्जमत होगा। भूजमगत केबल जबिाने को 
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क्र. स.ं दक्रर्ाकलाप जववरण 

 (1)   (2)  (3) 

बुजनर्ािी ढांचे की व्यवस्ट्था । बढ़ावा दिर्ा िाएगा । 

25.  स्ट्थानीर्  समुिार्ों द्वारा चल रही कृजि 
और बागवानी पद्धजतर्ों के साथ 
िगु्धिाला, िगु्ध उत्पािन, िल कृजि 
और मत्स्ट्र् पालन। 

स्ट्थानीर् िनता के उपर्ोग के जलए लागू जवजधर्ों के अनुसार अनुज्ञात 
होंगे। 

26.  प्राकृजतक िल जनकार्ों र्ा भू क्षेत्र में 
उपचाररत अपजिष्ट िल/बजहस्रााव का 
जनस्ट्सारण । 

िल जनकार्ों में उपचाररत अपजिष्ट िल र्ा बजहस्रााव के जनस्ट्सारण से 
बचा िाएगा। उपचाररत अपजिष्ट िल के पुनचाक्रण और पुन:उपर्ोग के 
प्रर्ास दकए िाएंगे अन्र्था उपचाररत अपजिष्ट िल र्ा बजहस्रााव का 
जनस्ट्सारण लागू जवजधर्ों के अनुसार जवजनर्जमत होगा। 

27.  सतही और भूिल का वाजणजज्र्क 
जनष्किाण । 

लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

28.  कृजि र्ा अन्र् उपर्ोग के जलए खुले कुएं, 
बोर कुएं आदि का जनमााण । 

समुजचत प्राजधकारी द्वारा जवजनर्जमत दकर्ा िाएगा और दक्रर्ाकलाप की  
सख्त मानीिरी की िाएगी। 

29.  ठोस अपजिष् ि प्रबंधन। लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

30.  जवििेी प्रिाजतर्ों को लाना । लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

31.  पॉजलथीन बैग का उपर्ोग। लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

32.  वाजणजज्र्क संकेत बोडा और होर्डंग का 
उपर्ोग। 

लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

33.  पाररजस्ट्थजतकी पर्ािन। लागू जवजधर्ों के अनुसार जवजनर्जमत होगा । 

 ग. सवंर्धात दक्रर्ाकलाप 

34.  विाा िल संचर् । सदक्रर् रूप से बढ़ावा दिर्ा िाएगा । 

35.  िैजवक खेती। सदक्रर् रूप से बढ़ावा दिर्ा िाएगा । 

36.  सभी दक्रर्ाकलापों के जलए हररत 
प्रौद्योजगकी का अंगीकरण । 

सदक्रर् रूप से बढ़ावा दिर्ा िाएगा । 

37.  नवीकरणीर् ऊिाा और ईंधन का 
उपर्ोग । 

बार्ोगैस, सौर प्रकाि इत्र्ादि को सदक्रर् रूप से बढ़ावा दिर्ा िाएगा । 

38.  कृजि वाजनकी । सदक्रर् रूप से बढ़ावा दिर्ा िाएगा । 

39.  पाररजस्ट्थजतकी अनुकूल र्ातार्ात का 
प्रर्ोग । 

सदक्रर् रूप से बढ़ावा दिर्ा िाएगा । 

40.  पर्ाावरण के प्रजत िागरुकता। सदक्रर् रूप से बढ़ावा दिर्ा िाएगा । 

 

5.  पाररजस्ट्थजतकी-सवंिेी िोन अजधसचूना की जनगरानी के जलए जनगरानी सजमजत.- प्रभावी जनगरानी के जलए प्रित्त 
िजिर्ों का प्रर्ोग करत ेहुए कें रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 की धारा 3 की उपधारा (3) 
द्वारा, एक स्नर्रानी सजमजत का गठन करेगी िो जनम्नजलजखत से जमलकर बनेगी, अथाात ्:-  

(i)  संभागीर् आर्ुि, चंबल संभाग अध् र्क्ष;  

(ii)  प्रमुख्र् वन संरक्षक, ग्वाजलर्र सिस्ट्र्; 
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(iii)  जिला कलेक्िर, मुरैना/भींड/ श्योपुर जिला सिस्ट्र्; 

(iv)  आयुक्त नगर जनगम मुरैना/सी एम ओ नगर पाजलका भींड/ श्योपुर सिस्ट्र्; 

(v)  जिला पंचार्त मरैुना/भींड/श्र्ोपुर जिले का मखु्र् कार्ाकारी अजधकारी सिस्ट्र्; 

(vi)  नर्र और शहरी योिना स्वभार् का स्िला अस्िकारी सिस्ट्र्; 

(vii)  राज्र् सरकार द्वारा नाजमत दकए िाने वाले वन्र्िीव संरक्षण के के्षत्र में काम करन े
वाले गरै-सरकारी संगठन का प्रजतजनजध 

सिस्ट्र्; 

(viii)  राज्र् सरकार द्वारा नाजमत िैव जवजवधता का एक जविेिज्ञ सिस्ट्र्; 

(ix)  राज्र् सरकार द्वारा नाजमत दकर्ा िान ेवाला पाररजस्ट्थजतकी और पर्ाावरण का एक 
जविेिज्ञ 

सिस्ट्र्; 

(x)  राज्र् लोक जनमााण जवभाग का एक प्रजतजनजध सिस्ट्र्; 

(xi)  राज्र् प्रििूण जनर्ंत्रण बोडा का एक प्रजतजनजध सिस्ट्र्; 

(xii)  मुरैना वन संभाग का वन्र्िीव वाडान सिस्ट्र्- सजचव। 

6. जनिेि जनबधंन:- (1) मानीिरी सजमजत इस अजधसूचना के उपबंधों के अनुपालन की मानीिरी करेगी।  

(2) मानीिरी सजमजत का कार्ाकाल तीन विा तक र्ा राज्र् सरकार द्वारा नई सजमजत का पुनगाठन दकए िाने तक 
होगा और इसके बाि मानीिरी सजमजत राज्र् सरकार द्वारा गरठत की िाएगी। 

(3) उन दक्रर्ाकलापों की, िो भारत सरकार के तत्कालीन पर्ाावरण और वन मंत्रालर् की अजधसूचना संख्र्ांक का. 
आ. 1533(अ), तारीख 14 जसतंबर, 2006 की अनुसूची में सजममजलत हैं, और िो पाररजस्ट्थजतकी संवेिी िोन में आत े
हैं, जसवार् इसके पैरा 4 के अधीन सारणी में र्थाजवजनर्िाष्ट प्रजतजिद्ध दक्रर्ाकलापों के मानीिरी सजमजत द्वारा 
वास्ट्तजवक जवजनर्िाष्ट स्ट्थलीर् ििाओं के आधार पर संवीक्षा की िाएगी और उि अजधसूचना के उपबंधों के अधीन पूवा 
पर्ाावरण अनापजत्त के जलए केन्रीर् सरकार के पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् को जनर्िाष्ट दकर्ा 
िाएगा।  

(4) उन दक्रर्ाकलापों की, िो भारत के तत्कालीन पर्ाावरण और वन मंत्रालर् की अजधसूचना संख्र्ांक 
का.आ.1533(अ) 14 जसतंबर, 2006 की अनुसूची में सजममजलत नहीं ह,ै और िो पाररजस्ट्थजतकी संवेिी िोन में आत े
हैं, जसवार् इसके परैा 4 के अधीन सारणी में र्थाजवजनर्िाष्ट प्रजतजिद्ध दक्रर्ाकलापों के, मानीिरी सजमजत द्वारा 
वास्ट्तजवक जवजनर्िाष्ट स्ट्थलीर् ििाओं के आधार पर संवीक्षा की िाएगी और उसे संबंद्ध जवजनर्ामक प्राजधकरणों को 
जनर्िाष्ट दकर्ा िाएगा। 

(5) मानीिरी सजमजत का सिस्ट्र्-सजचव र्ा संबद्ध उपार्ुक् त र्ा संबंजधत उपार्ुि ऐसे व्यजि के जवरूद्ध, िो इस 
अजधसूचना के दकसी उपबंध का उल्लंघन करता ह,ै पर्ाावरण (संरक्षण) अजधजनर्म, 1986 की धारा 19 के अधीन 
पररवाि िार्र करन ेके जलए सक्षम होगा। 

(6) मानीिरी सजमजत मुद्दा िर मुद्दा के आधार पर अपेक्षाओं पर जनभार रहत ेहुए संबद्ध जवभागों के प्रजतजनजधर्ों र्ा 
जविेिज्ञों, औद्योजगक संगमो र्ा संबद्ध पणधाररर्ों के प्रजतजनजधर्ों को, अपन े जवचार-जवमिा में सहार्ता के जलए 
आमंजत्रत कर सकेगी । 
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(7) मानीिरी सजमजत प्रत्र्ेक विा की 31 माचा तक के अपन ेदक्रर्ाकलापों की वार्िाक कारावाई ररपोिा राज्र् के मुख्र् 
वन्र्िीव वाडान को, उपाबधं V में संलग्न प्रपत्र के अनुसार, उस विा की 30 िून तक प्रस्ट्तुत करेगी । 

(8) केन्रीर् सरकार का पर्ाावरण, वन और िलवार् ुपररवतान मंत्रालर् मानीिरी सजमजत को उसके कृत्र्ों के प्रभावी 
जनवाहन के जलए ऐसे जनिेि िे सकेगा िो वह उजचत समझे । 

7.  इस अजधसूचना के उपबंधों को प्रभावी बनान ेके जलए कें रीर् सरकार और राज् र् सरकार, अजतररक् त उपार्, र्दि 
कोई हों, जवजनर्िाष् ि कर सकें गी ।  

8.  इस अजधसूचना के उपबंध भारत के माननीर् उच्चतम न्र्ार्ालर् र्ा उच्च न्र्ार्ालर् र्ा राष् रीर् हररत अजधकरण 
द्वारा पाररत दकए गए र्ा पाररत दकए िान ेवाले आिेि, र्दि कोई हो, के अध्र्धीन होंग े।  

[फा. सं. 25/79/2015-ईएसिेड-आरई] 

डॉ. सतीश चन्र र्ढ़कोटी, वैज्ञाजनक ‘िी’ 

 

 

उपाबधं-I 
सरंजक्षत क्षते्र के पाररजस्ट्थजतकी संविेी िोन की सीमा का जववरण 

उत्तर रािस्िान राज्यों (चम्बल नदी के मध्य प्रवाह) की अंत:राज्य सीमा-मध्य प्रदेश, उत्तर प्रदेश एवं मध्य 
प्रदेश ह।ै 

पवूा रािस्िान की अंत:राज्य सीमा-मध्य प्रदेश के पावगती नदी में स्स्ित ह ैिहां पावगती नदी को पार करके 
चम्बल दांए मुख्य कैनल ह।ै 

िजक्षण मध्य–प्रदेश की कृस्त्रम सीमा-रािस्िान और मध्य-प्रदेश, उत्तर प्रदेश (चम्बल नदी का मध्य ककनारा) की 
अंत:राज्य सीमा से एक ककलोमीटर, पावगती नदी और चम्बल नदी के तटों के साि पूवग भार् पर दस्क्षण 
भार् (स्िायी दरूी) पर संरस्क्षत के्षत्र (राष्ट्रीय चम्बल अभयारण्य की सीमा) से दो ककलोमीटर ह,ै िो कक 
हांडी, कलमुंडा, मकडावदा, बडोकदया मबंदी, पाली, ठीकटररिया, कंुडारु्िा, िमगपुरा, सारंर्पुरा, 
कुवहिापुर, बांसौद, स्वदाखेदली, वालापुरा, बिरली, ठीकटररिया, उतनवाडा, र्ुढ़ा अतवाड, डाबसा, 
स्वट्ठलपुर, चक िुवाड, बनवाडा, िीरोली, भूरेडी, खैरोदा कलां, अकोटरया, हीरापुरा, उद्दोतपुरा, 
पराष्टा, दौलपुर, िैतपुरा, िमुरदा, पावगती पुरा, कमचंदा, र्ुरैना, हीरापुरा,  डुदोखर, सुखपुरा, बरहाना, 
मसूदपुर, टरठोना, महुआ, अिुगनपुरा, स्हम्मतपुरा, कदोरा, रत्नपुर, सूरिपुरा, चीतावली, दफूहर्न, 
उदन्नपुरा, पाली, अंिापुर; ििेपुरा और भानपुर से होते हुए िाती ह।ै 

पजश्चम मध्य प्रदेश और उत्तर प्रदेश राज्यों (चम्बल नदी का कें र प्रवाह) की अतं; राज्य सीमा से होते हुए एक 
ककलोमीटर िाती ह,ै संरस्क्षत के्षत्र (राष्ट्रीय चम्बल अभयारण्य की सीमा) से दो ककलोमीटर के सामांतर 
दरूी में होते हुए एक ककलोमीटर िाती ह।ै 
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उपाबधं - II 

राष्ट्रीय चम्बल अभयारण्य के पाटरस्स्िस्तकी सवंदेी िोन का र्रू्ल मानस्चत्र 

 

उपाबधं-III 

सारणी क: राष्ट्रीय चम्बल अभर्ारण्र्, मध्य प्रदेश के मखु्य अवस्ट्थानों के अक्षािं-िेिातंर 

क्र.स.ं स्िला आरंस्भक / असं्तम मबदं ु ग्राम अक्षाशं देशातंर 

1. श्र्ोपुर  आरंस्भक मबंद ु बड़ोदिर्ा मबंदी उ 25024’13.09”  पू 77036’40.98” 

2. श्र्ोपुर  अंजतम बबंि ु नीतनवास उ 26011’32.78”  पू 77006’59.45” 

3. मुरैना आरंस्भक मबंद ु बरोिा उ 26013’06.11”  पू 77007’48.59” 

4. मुरैना अंजतम बबंि ु चापक उ 26044’17.35”  पू 78032’18.03” 

5. भींड आरंस्भक मबंद ु कछपुरा उ 26045’30.93”  पू 78032’32.15” 

6. भींड अंस्तम मबंद ु मबंदवा उ 26036’07.59”  पू 79000’14.01” 

 

सारणी ख: पाररजस्ट्थजतकी सवंिेी िोन के मखु्य अवस्ट्थानों के अक्षािं-िेिातंर 

क्र.स ं स्िला आरंस्भक/ असं्तम मबदं ु ग्राम अक्षाशं देशातंर 

1. श्र्ोपुर  आरंस्भक मबंद ु हन्दी उ 25023’55.32”  पू 76037’16.22” 

2. श्र्ोपुर  अंस्तम मबंद ु पावगतीपुरा उ 26005’38.15”  पू 77000’04.60” 
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3. मुरैना आरंस्भक मबंद ु कछीन्दा उ 26011’58.53”  पू 77010’18.08” 

4. मुरैना अंस्तम मबंद ु महुआ उ 26048’29.15”  पू 78022’27.91” 

5. भींड आरंस्भक मबंद ु अिुगनपुरा उ 26044’19.71”  पू 78033’07.55” 

6. भींड अंस्तम मबंद ु भोन्पुरा उ 26036’21.78”  पू 78056’38.62” 

 

उपाबधं-IV 

भ-ूजनिेिाकंों के साथ राष्ट्रीय चम्बल अभर्ारण्र् के पाररजस्ट्थजतकी सवंिेी िोन के अतंगात आन ेवाल ेग्राम क्षते्र की सचूी 

स्िला क्र.स ं 500 मीटर  पटरस्ि पर स्स्ित 
ग्राम का नाम 

अक्षाशं / दशेातंर 

 श्र्ोपुर 1 ब़िोकदया मबंदी उ 250 24’ 13.09” , प ू770 36’ 40.98” 

  2 रािापुरा उ 250 25’ 15.82” , प ू760 36’ 38.74” 

  3 बरखेरा उ 250 26’ 03.19” , प ू 760 35’ 31.37” 

  4 अदोतपुरा उ 250 26’ 30.84” , प ू760 35’ 13.73” 

  5 ब़िोकदया उ 250 27’ 51.61”, प ू760 33’ 59.58” 

  6 कालखेडली उ 250 28’ 54.31”, प ू760 33’ 59.58” 

  7 बेहदाबद उ 250 29’ 18.74”, प ू760 33’ 40.74” 

  8 पहाडली उ 250 30’ 16.12”, प ू760 33’ 00.71” 

  9 पनवाडा उ 250 31’ 24.09”, प ू760 32’ 17.16” 

  10 रािौरा उ 250 32’ 45.88”, प ू760 31’ 47.73” 

  11 र्ुरनावादा उत्तनबाड उ 250 36’ 16.11”, प ू760 31’ 10.08” 

  12 शांकली उ 250 36’ 53.27”, प ू760 30’ 57.14” 

  13 पटपडा उ 250 37’ 28.30”, प ू760 31’ 03.02” 

  14 आमलदा उ 250 38’ 29.85”, प ू760 30’ 44.19” 

  15 स्नमोदापैर उ 250 39’ 57.93”, प ू760 30’ 53.60” 

  16 र्ावडी उ 250 40’ 45.67”, प ू760 30’ 21.83” 

  17 पाऩिी उ 250 40’ 23.39”, प ू760 31’ 58.34” 

  18 िलालपुरा उ 250 41’ 33.41” प ू760 28’ 57.06” 

  19 अ़िबा़ि उ 250 41’ 57.80”, प ू760 31’ 46.58” 

  20 सूडी उ 250 43’ 15.22”, प ू760 31’ 08.90” 
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  21 चैताखेदी उ 250 42’ 47.65”, प ू760 33’ 00.73” 

  22 माखानाखेडी उ 250 43’ 51.28”, प ू760 31’ 44.22” 

  23 चक िुवा़ि उ 250 44’ 35.82”, प ू760 31’ 59.52” 

  24 मलारना उ 250 45’ 55.34”, प ू760 31’ 27.74” 

  25 दाफखा उ 250 46’ 21.84”, प ू760 31’ 24.21” 

  26 बेहतेड उ 250 47’ 25.44”, प ू760 31’ 28.92” 

  27 इछानाखेडी उ 250 47’ 31.79”, प ू760 31’ 44.22 ” 

  28 अडूसा उ 250 48’ 17.36”, प ू760 32’ 56.04” 

  29 मुदालपाडा उ 250 49’ 20.87”, प ू760 32’ 59.49” 

  30 लहचो़िा उ 250 50’ 05.43”, प ू760 34’ 18.43” 

  31 दांदरदा कलां उ 250 50’ 16.04”, प ू760 34’ 50.20” 

  32 सामरसा उ 250 50’ 19.14”, प ू760 37’ 11.40” 

  33 ऊंचाखे़िा उ 250 50’ 46.76”, प ू760 37’ 09.10” 

  34 स्बचपुरी उ 250 51’ 09.01”, प ू760 38’ 19.72” 

  35 आवनी उ 250 51’ 54.36”, प ू760 37’ 43.49” 

  36 िवासा उ 250 52’ 22.02”, प ू760 40’ 02.07” 

  37 टोंर्नी उ 250 53’ 24.38”, प ू760 39’ 20.00” 

  38 सेवापुरा उ 250 53’ 28.62”, प ू760 39’ 40.03” 

  39 िैनी उ 250 52’ 06.13”, प ू760 42’ 13.91” 

  40 स्सरसोद उ 250 53’ 24.50”, प ू760 42’ 38.65” 

  41 मानपुर उ 250 51’ 17.40”, प ू760 42’ 57.47” 

  42 फतहपुर उ 250 45’ 19.21”, प ू760 34’ 54.84” 

  43 मकरोद उ 250 54’ 10.97”, प ू760 45’ 46.11” 

  44 बर्दीया उ 250 53’ 44.62”, प ू760 48’ 37.66” 

  45 बरादारी उ 250 54’ 59.67”, प ू760 51’ 05.69” 

  46 स्बलोनी उ 250 57’ 42.81”, प ू760 49’ 20.04” 

  47 खीरखीरी उ 250 58’ 09.27”, प ू760 49’ 34.17” 

  48 दतंे़िी उ 250 59’ 37.50”, प ू760 49’ 47.40” 

  49 सुखवास उ 260 00’ 51.03”, प ू760 50’ 53.33” 
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  50 खरोदाखुदग उ 260 01’ 18.00”, प ू760 51’ 39.24” 

  51 स्मलावाली उ 250 00’ 57.51”, प ू760 52’ 55.44” 

  52 सुढारा उ 250 02’ 18.95”, प ू760 53’ 31.95” 

  53 अरोदरी उ 250 03’ 00.19”, प ू760 54’ 17.84” 

  54 नीमच उ 260 03’ 39.32”, प ू760 54’ 17.84” 

  55 स्पपरानी उ 260 04’ 22.68”, प ू760 54’ 35.49” 

  56 ररझेंटा उ 260 05’ 22.93”, प ू760 55’ 28.47” 

  57 बरोली उ 260 05’ 23.99”, प ू760 56’ 53.23” 

  58 चैनपुर उ 260 06’ 21.07”, प ू760 57’ 55.62” 

  59 िमुरदी उ 260 06’ 49.61”, प ू760 58’ 36.83” 

  60 दबुावाली उ 260 07’ 07.57”, प ू760 59’ 56.87” 

  61 नदीर्ांव उ 260 08’ 04.64”, प ू770 00’ 43.95” 

  62 स्ललोनी उ 260 10’ 00.87”, प ू770 02’ 42.84” 

  63 स्िमारछा उ 260 10’ 15.66”, प ू770 04’ 22.88” 

  64 पांचौ उ 260 10’ 42.07”, प ू770 06’ 19.42” 

  65 स्नतनवास उ 260 11’ 32.78”, प ू770 06’ 59.45” 

मरैुना 66 बरोठा उ 260 13’ 06.11”, प ू770 07’ 48.59” 

  67 कैमाराकलां उ 260 11’ 13.11”, प ू770 12’ 15.79” 

  68 केमाराखुर्द उ 260 13’ 29.35”, प ू770 12’ 59.34” 

  69 र्दलुा उ 260 13’ 29.88 ”, प ू770 13’ 25.24” 

  70 बंिर उ 26 013’ 30.40”, प ू770 14’ 04.08” 

  71 र्ोंदोली उ 260 13’ 04.00”, प ू770 14’ 57.65” 

  72 अटार उ 260 15’ 31.82”, प ू77018 ’12.45” 

  73 स्डर्वार उ 260 16’ 13.00”, प ू770 20’ 22.52” 

  74 खेडास्डर्वार उ 260 16’ 34.10”, प ू770 20’ 45.47” 

  75 रहू का र्ांव उ 260 19’ 08.18”, प ू770 20’ 21.35” 

  76 र्ािीखे़िा उ 260 19’ 37.19”, प ू770 20’ 21.94” 

  77 पालरी उ 260 20’ 13.59”, प ू770 21’ 11.96” 

  78 बनवारा उ 260 20’ 58.95”, प ू770 21’ 19.03” 

  79 नोरावली खेरोन, उ 260 20’ 22.55”, प ू770 23’ 48.52” 
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  80 खेरोन उ 260 20’ 37.32”, प ू770 24’ 53.25” 

  81 कलारघाटी उ 260 22’ 07.50”, प ू770 27’ 35.70” 

  82 झुन्डपुरा उ 260 21’ 02.64”, प ू770 28’ 32.20” 

  83 कढ़ावाना उ 260 23’ 56.12”, प ू770 28’ 26.90” 

  84 बरेड, उ 260 23’ 33.45”, प ू770 30’ 29.91” 

  85 मसंर्रोली उ 260 23’ 45.05”, प ू770 31’ 47.60” 

  86 स्चन्नोनी चम्बल, उ 260 24’ 28.80”, प ू770 32’ 50.58” 

  87 मतंदोखर उ 260 24’ 40.39”, प ू770 33’ 55.32” 

  88 बृिर्ढ़ी उ 260 25’ 26.77”, प ू770 33’ 43.54” 

  89 स्मलाउअ उ 260 25’ 45.78”, प ू770 36’ 57.56” 

  90 कोटरा उ 260 25’ 50.49”, प ू770 38’ 00.10” 

  91 कोलहु़िांडा उ 260 27’ 07.10”, प ू770 38’ 46.45” 

  92 र्ुिाग उ 260 28’ 18.10”, प ू770 39’ 02.45” 

  93 स्छनवारा उ 260 28’ 38.59”, प ू770 40’ 11.41” 

  94 उत्तमपुरा उ 260 27’ 51.17”, प ू770 41’ 34.39” 

  95 तािपुर उ 260 28’ 51.23”, प ू770 41’ 42.34” 

  96 सरसौनी उ 260 29’ 04.18”, प ू770 45’ 10.32” 

  97 मबंदवा दवेर्ढ़, उ 260 29’ 43.68”, प ू770 46’ 20.36” 

  98 नन्दपुरा उ 260 29’ 19.97”, प ू770 48’ 21.02” 

  99 र्ुढ़ा चम्बल, उ 26 031’ 57.97”, प ू770 48’ 02.18” 

  100 खांडोली उ 260 34’ 06.67”, प ू770 51’ 07.76” 

  101 कैं िरी उ 260 36’ 17.73”, प ू770 53’ 13.72” 

  102 मवंडवा चम्बल उ 260 37’ 14.92”, प ू770 54’ 55.61” 

  103 िैतपुर चम्बल उ 260 37’ 24.56”, प ू770 54’ 14.92” 

  104 भानपुर  उ 260 39’ 02.10”, प ू770 54’ 57.89” 

  105 स्पपराई उ 260 37’ 55.96”, प ू770 57’ 08.62” 

  106 नायकपुरा उ 260 39’ 08.56”, प ू770 58’ 27.49” 

  107 र्डोरा उ 260 39’ 32.23”, प ू770 58’ 48.09” 
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  108 र्ोरखा उ 260 40’ 01.68”, प ू770 59’ 57.54” 

  109 टरठौरा खुदग उ 260 40’19.04”, प ू780 01’ 34.65” 

  110 िखोना उ 260 39’ 05.91”, प ू780 04’ 53.09” 

  111 असाह उ 260 40’ 03.98”, प ू780 07’ 38.99” 

  112 कुस्ियाना उ 260 41’ 16.55”, प ू780 06’ 25.42” 

  113 बैलपुर उ 260 42’ 18.59”, प ू780 06’ 36.01” 

  114 ककसरोली उ 260 44’ 32.12”, प ू780 07’ 58.41” 

  115 अरोली उ 260 45’ 41.49”, प ू780 07’ 40.76” 

  116  र्ोसबसई उ 260 45’ 55.16”, प ू780 08’ 50.21” 

  117  मलबसाई उ 260 46’ 18.29”, प ू780 09’ 29.06” 

  118 र्ुंि उ 260 45’ 57.26”, प ू780 10’ 31.44” 

  119 स्तलोल उ 260 45’ 31.67”, प ू780 14’ 23.62” 

  120 बरवाई उ 260 46’ 48.46”, प ू780 13’ 47.73” 

  121 रतनबासई उ 260 48’ 14.93”, प ू780 13’ 52.71” 

  122 रूअर उ 260 47’ 10.12”, प ू780 17’ 13.25” 

  123 टरठोरा उ 260 49’ 00.13”, प ू780 16’ 47.66” 

  124 रछेद उ 260 48’ 55.71”, प ू780 17’ 23.25” 

  125 लुिावली उ 260 49’ 34.05”, प ू780 16’ 59.12” 

  126 उसेघ उ 260 50’ 49.54”, प ू780 21’ 06.28” 

  127 मबंडवा उ 260 48’ 47.70”, प ू780 23’ 09.88” 

  128 रायपुर उ 260 48’ 10.14”, प ू780 25’ 11.33” 

  129 कुदौना उ 260 47’ 22.33”, प ू780 26’ 56.68” 

  130 कुरेठा उ 260 47’ 06.04”, प ू780 27’ 24.93” 

  131 स्सलावली उ 260 46’ 46.08”, प ू780 29’ 43.24” 

  132 िोराग उ 260 46’ 25.58”, प ू780 30’ 53.83” 

  133 नार्रा पोरसा उ 260 45’ 55.11”, प ू780 31’ 46.84” 

  134 भदावाली उ 260 44’ 57.29”, प ू780 32’ 20.38” 

  135 चपक उ 260 44’ 17.35”, प ू780 32’ 18.03” 

  136 कछपुरा उ 260 45’ 30.93”, प ू780 32’ 32.15” 

  137 कनेरा उ 260 44’ 41.00”, प ू780 34’ 33.99” 
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  138 खेरहर उ 260 44’ 44.15”, प ू780 35’ 41.08” 

  139 नावली बृन्दाबन, उ 260 44’ 49.41”, प ू780 37’ 40.56” 

  140 अटेर उ 260 44’32.03”,प ू780 38’ 34.72” 

  141 रेपुरा उ 260 44’ 17.57”, प ू780 39’ 53.59” 

  142 मबं़िवा उ 260 45’ 34.83”, प ू780 40’ 31.25” 

  143 सस्लमपुर उ 260 45’ 32.73”, प ू780 41’ 11.27” 

  144 स्खपोना उ 260 45’ 30.61”, प ू780 42’ 00.32” 

  145 ़िांर्सरकेर उ 260 46’ 23.18”, प ू780 40’ 57.73 ” 

  146 मघेरा उ 260 47’ 07.30”, प ू780 41’ 56.79 ” 

  147 िमसारा उ 260 45’ 15.63”, प ू780 42’ 54.17” 

  148 अकोन उ 260 46’ 18.43”, प ू780 44’ 35.40” 

  149 नखलोली उ 260 45’ 50.05”, प ू780 45’ 28.37” 

  150 कोस़ि उ 260 45’ 17.47”, प ू780 46’ 34.59” 

  151 स्बिोरा उ 260 44’ 33.87”, प ू780 47’ 40.45” 

  152 स्चलोंर्ा उ 260 44’ 33.62”, प ू780 49’ 00.20” 

  153 पटरयापा उ 260 44’ 11.53”, प ू780 49’ 39.93” 

  154 रामा उ 260 43’ 29.49”, प ू780 51’ 13.42” 

  155 भर्वंतपुरा उ 260 41’ 46.96”, प ू780 48’ 56.67” 

  156 िोरी अहीर उ 260 41’ 13.84”, प ू780 51’ 07.33” 

  157 र्ढा उ 260 41’ 51.69”, प ू780 51’ 29.70” 

  158 चौसाड उ 260 37’ 59.00”, प ू780 50’ 37.73” 

  159 बडेरी उ 260 41’ 17.51”, प ू780 52’ 56.21” 

  160 बडपुरा उ 260 41’ 35.44”, प ू780 53’ 55.48” 

  161 रानीपुरा उ 260 41’ 16.99”, प ू780 54’ 12.14” 

  162 नारीपुरा उ 260 42’ 55.02”, प ू780 40’ 16.19” 

  163 बरही उ 260 40’ 32.01”, प ू780 55’ 26.25” 

  164 समन्ना उ 260 39’ 57.06”, प ू780 56’ 03.97” 

  165 सपा़ि उ 260 39’ 32.78”, प ू780 56’ 15.06” 
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  166 कुआवाली उ 260 38’ 50.29”, प ू780 56’ 28.50” 

  167 िवई उ 260 38’ 59.76”, प ू780 56’ 35.56” 

  168 सराया उ 260 37’ 37.03”, प ू780 57’ 42.20” 

  169 ज्ञानपुर उ 260 39’ 52.76”, प ू780 59’ 43.42” 

  170 कुरोली उ 260 38’ 30.66”, प ू780 59’ 03.40” 

  171 सांकरी उ 260 37’ 01.26”, प ू780 59’ 23.41” 

  172 कांचई उ 260 36’ 51.79”, प ू780 59’ 39.88” 

  173 मबं़िवा उ 260 36’ 07.59”, प ू790 00’ 14.01” 

 

स्िला  क्र.स.ं 2 ककलोमीटर पटरस्ि पर स्स्ित 
ग्राम के नाम 

अक्षाशं /दशेातंर 

श्र्ोपुर 1  हांडी उ 250 23’ 55.32”, प ू760 37’ 16.22” 

  2  कफमुन्दा उ 250 24’ 21.06”, प ू760 37’ 57.61” 

  3 मकदाबाडा उ 250 23’ 48.11”, प ू760 37’ 58.20” 

  4 बड़ोदिर्ा मर्ंसी उ 250 25’ 54.10”, प ू760 36’ 20.50” 

  5 पाली उ 250 25’ 44.00”, प ू760 37’ 46.42” 

  6 ठीकरीया उ 250 26’ 13.23”, प ू760 38’ 05.85” 

 7 कंु़िायिा उ 250 26’ 43.04”, प ू760 38’ 38.33” 

 8 िरमपुरा उ 250 27’ 41.49”, प ू760 36’ 27.68” 

 9 सांरर्पुरा उ 250 26’ 35.00”, प ू760 35’ 30.00” 

 10 कुव्हािापुर उ 250 26’ 45.00”, प ू760 34’ 20.00” 

 11 बासौद उ 250 29’ 53.22”, प ू760 35’ 52.25” 

 12 बीदा खेदली उ 250 27’ 20.00”, प ू760 34’ 25.00” 

 13 बालापुरा उ 250 31’ 14.27”, प ू760 34’ 24.19” 

 14 वािरली उ 250 31’ 35.09”, प ू760 33’ 26.97” 

 15 ठीकटरया उ 250 32’ 37.00”, प ू760 33’ 45.00” 

 16 उतनवाद उ 250 33’ 36.27”, प ू760 34’ 06.31” 

 17 र्ुढां अडवा़ि उ 250 39’ 27.00”, प ू760 31’ 44.98” 

 18 दाबरसा उ 250 41’ 30.00”, प ू760 30’ 40.00” 
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 19 जबट्ठलपुर उ 250 42’ 15.22”, प ू760 33’ 29.23” 

 20 चक िुवाड उ 250 44’ 54.81”, प ू760 32’ 34.95” 

 21 बनवाडा उ 250 39’ 57.45”, प ू760 36 ’47.33” 

 22 घीरोली उ 250 52’ 28.17”, प ू760 46’ 26.57” 

 23 खोिीपुरा उ 250 56’ 52.36”, प ू760 50’ 46.14” 

  24 भूरेडी उ 250 59’ 30.00”, प ू760 50’ 30.00” 

  25 खैरोद कलां उ 260 00’ 48.00”, प ू760 52’ 00.00” 

  26 अकोरीया उ 260 00’ 34.62”, प ू760 53’ 11.43” 

  27 हीरापुरा उ 260 03’ 38.87”, प ू760 56’ 18.16” 

 28 उद्दोतपुरा उ 260 04’ 09.24”, प ू760 58’ 01.87” 

  29 पराष्ट उ 260 05’ 13.80”, प ू760 58’ 22.61” 

  30 दौलपुरा उ 260 04’ 55.86”, प ू760 59’ 03.37” 

 31 िैतपुरा उ 260 05’ 33.91”, प ू760 59’ 33.99” 

 32 िमूदाग उ 260 05’ 57.17”, प ू760 58’ 56.32” 

 33 पारवती पुरा उ 260 05’ 38.15”,प ू770 00’ 04.60 ” 

मुरैना 34 काछींदा उ 260 11’ 58.53”, प ू770 10’ 18.08” 

 35 र्ुरैना उ 260 20’ 18.87”, प ू770 27’ 20.76” 

 36 हीरापुर उ 260 19’ 46.16”, प ू770 28’ 46.70” 

 37 डीडोखार उ 260 27’ 24.83”, प ू770 40’ 09.43” 

 38 सुखपुरा उ 260 27’ 58.67”, प ू770 43’ 50.42” 

 39 बरहाना उ 260 30’ 33.71”, प ू770 48’ 33.97” 

 40 मसूदपुर उ 260 37’ 30.55”, प ू770 56’ 11.46” 

 41 टरठौना उ 260 44’ 43.17”, प ू780 12’ 49.95” 

 42 महुअ उ 260 48’ 29.15”, प ू780 22’ 27.91” 

भींड 43 अिुगनपुरा उ 260 44’ 19.71”, प ू780 33’ 07.55” 

 44 स्हम्मतपुरा उ 260 46’ 14.63”, प ू780 18’ 38.78” 

 45 कदोरा उ 260 43’ 31.72”, प ू780 39’ 14.61” 

 46 रतनपुरा उ 260 44’ 15.46”, प ू780 43’ 02.44” 

 47 सुरि पुरा उ 260 44’ 59.61”, प ू780 45’ 04.85” 
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 48 स्चतावाली उ 260 43’ 06.07”, प ू780 45’ 00.15” 

 49 दफुहार्ांव उ 260 40’ 53.62”, प ू780 47’ 10.56” 

 50 उदांपुरा उ 260 40’ 24.12”, प ू780 51’ 00.34” 

 51 पाली उ 260 39’ 42.24”, प ू780 53’ 32.64”  

 52 अंिापुरा उ 260 39’ 11.74”, प ू780 52’ 09.04” 

 53 िािेपुरा उ 260 39’ 00.16”, प ू780 55’ 00.93” 

 54 भोनपुरा उ 260 36’ 21.78”, प ू780 56’ 38.62” 

 

उपाबधं-V 

पाररजस्ट्थजतकी सवंिेी िोन की मानीिरी सजमजत: -की गई कारावाई समबन्धी ररपोिा का प्रपत्र.- 

1. बैठकों की संख् र्ा और तारीख ।  

2. बैठकों का कार्ावृत: (कृपर्ा मखु् र् उल् लेखनीर् बबंिओुं का वणान करें । बैठक के कार्ावृत को एक पृथक 
उपाबंध में प्रस्ट्तुत करें) । 

3. पर्ािन महार्ोिना सजहत आंचजलक महार्ोिना की तैर्ारी की जस्ट् थजत । 

4. भू-अजभलेखों की स्ट्पष्ट तु्ररिर्ों के सुधार के जलए जनबिाए गए मामलों का सार (पाररजस्ट्थजतकी संवेिी 
िोन वार)। जववरण उपाबंध के रुप में संलग्न करें। 

5. पर्ाावरण समाघात जनधाारण अजधसूचना, 2006 के अधीन आने वाली दक्रर्ाकलापों की संवीक्षा दकए गए 
मामलों का सार । (जववरण एक पृथक उपाबंध के रूप में संलग्न करें) । 

6. पर्ाावरण समाघात जनधाारण अजधसूचना, 2006 के अधीन न आने वाली दक्रर्ाकलापों की संवीक्षा दकए 
गए मामलों का सार । (जववरण एक पथृक उपाबंध के रूप में संलग्न करें) । 

7. पर्ाावरण (संरक्षण) अजधजनर्म, 1986 की धारा 19 के अधीन ििा की गई जिकार्तों का सार । 

8. कोई अन् र् महत् वपूणा मामला । 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 20th February, 2020 

S.O.796(E).—WHEREAS, a draft notification was published in the Gazette of India, 
Extraordinary, vide notification of the Government of India in the Ministry of Environment, Forest 
and Climate Change number S.O. 1944(E), dated the 11th June, 2019, inviting objections and 
suggestions from all persons likely to be affected thereby within the period of sixty days from the date 
on which copies of the Gazette containing the said notification were made available to the public; 

AND WHEREAS, copies of the Gazette containing the said draft notification were made 
available to the public on the 11th June, 2019; 

AND WHEREAS, no objections and suggestions were received from persons and 
stakeholders in response to the draft notification; 
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AND WHEREAS, the National Chambal Sanctuary is located in one of the cleanest rivers of 
India. It lies across Sheopur, Morena and Bhind districts of Madhya Pradesh with a length of 435 
kilometers and area of 435 square kilometres; 

AND WHEREAS, it is home of naturally living population of 75 percent of the critically 
endangered species of Gharial. The sanctuary also harbours national aquatic animal –the fresh water 
gangetic dolphins, nine species of fresh water turtles and more the 180 species of migratory birds; 

AND WHEREAS, the sanctuary has diversity of flora and fauna including birds, butterflies, 
reptiles, fishes, amphibians etc. Examples of flora present in the sanctuary include Acacia nilotica, A. 
leucopholoea, A catechu, Prosopis jullflora, P. spicigera, Albizia lebbek, Grewia optiva, Angeissus 
pendula, Dalbergia sissoo, Zizyphus mauritiana, Z. druiticosa, Salvadora persica, Capparis deciduas, 
C. sepiaria, Calotropis gigntean, Carissa opaca and Tamarix dioca etc. The aquatic plants of the 
sanctuary include Hydrilla verticillata, Vallisnaria spiralis, Potamogeton, Imperata, Typha, Nitella, 
Chara and zaminchelia spp; 

AND WHEREAS, the fauna of the sanctuary include Hyena, Jackal, Karakkal, Cheetal, 
Chinkara, Neelgai, Sambhar, Mangoose, Monitor lizard etc. The examples of aquatic fauna present in 
the sanctuary are critically endangered Gavialis gangeticus, Crocodylus palustris, Platanista 
gangetica, red-crowned roofed turtle (Batagur Kachuga), Batagur Dhongoka, Hydrilla thurgi, 
Kachuga tentoria, Narrow haded soft shell turtle (Chitra Indica), Indian soft shell turtle (Nilssonia 
gangetica), Indian flapshell turtle (Lissemys punctata), Lissemys adorseni, Peacock soft shell turtle 
(Nilssonia hurum); 

AND WHEREAS, a variety of birds have found in the sanctuary for example Indian skimmer 
(Rynchops albicollis), Black-bellied (ternsterna acuticauda), Sarus crane (Grus antigona), Lesser 
Whistling Duck (Dendrocygna javanica), Bar-headed Goose (Anser indicus), Greylag Goose (Anser 
anser), Ruddy Shelduck (Tadorna ferruginea), Common Pochard (Aythya ferina), Red-crested 
Pochard (Netta rufina), Ferruginous Duck (Aythya nyroca), Northern Shoveler (Spatula clypeata), 
Gadwall (Mareca strepera), Eurasian Wigeon (Mareca Penelope) etc; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries 
of which are specified in paragraph 1 of this notification around the protected area of National 
Chambal Sanctuary as Eco-sensitive Zone from ecological and environmental point of view and to 
prohibit industries or class of industries and their operations and processes in the said Eco-sensitive 
Zone; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) 
and (xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 
(29 of 1986) (hereafter in this notification referred to as the  Environment Act) read with sub-rule (3) 
of rule 5 of the Environment (Protection) Rules, 1986, the Central  Government  hereby  notifies an 
area to an extent of zero to 2 kilometer around the boundary of National Chambal Sanctuary in the 
State of Madhya Pradesh  as the National Chambal Sanctuary Eco-sensitive Zone (hereafter in this 
notification referred to as the Eco-sensitive Zone)  details of which are as under, namely:- 

1. Extent and boundaries of Eco-sensitive Zone. - (1) The extent of Eco-sensitive Zone varies from 
zero (due to Inter-State boundary) to two kilometer from the National Chambal Sanctuary in the 
State of Madhya Pradesh. The area of the Eco-Sensitive Zone is 870 square kilometers.  

(2) The boundary description of the Eco-Sensitive Zone is appended at Annexure I.  

(3) The map of the Protected Area demarcating the Eco-sensitive Zone boundary is at Annexure II. 

(4)List of geo co-ordinates of the boundary of the Protected Area and the Eco-Sensitive Zone is at 
Annexure III (A) and Annexure III (B) respectively.  

 (5) The list of villages falling within the Eco-sensitive Zone along with their geo co-ordinates at 
prominent points is appended as Annexure IV. 

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of 
the Eco-sensitive Zone  prepare a  Zonal Master Plan within a period of two years from the date of 
publication of this notification in the Official Gazette, in consultation with local people and adhering 
to the stipulations given in this notification for approval of the Competent authority of State. 
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(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in 
such manner as is specified in this notification and also in consonance with the relevant Central 
and State laws and the guidelines issued by the Central Government, if any. 

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the 
State Government, for integrating the ecological and environmental considerations into the said 
plan, namely:- 

(i) Environment;  

(ii) Forest and Wildlife;  

(iii) Agriculture;  

(iv) Revenue;  

(v) Urban Development;  

(vi) Tourism; 

(vii) Rural Development; 

(viii)  Irrigation and Flood Control; 

(ix)  Municipal; 

(x)  Panchayati Raj; and 

(xi)  Public Works Department. 

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, 
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan 
shall factor in improvement of all infrastructure and activities to be more efficient and eco-
friendly. 

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing 
water bodies, management of catchment areas, watershed management, groundwater 
management, soil and moisture conservation, needs of local community and such other aspects of 
the ecology and environment that need attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban 
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks 
and like places, horticultural areas, orchards, lakes and other water bodies with supporting maps 
giving details of existing and proposed land use features. 

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited 
and regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-
friendly development for security of local communities livelihood. 

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan. 

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring 
Committee for carrying out its functions of monitoring in accordance with the provisions of this 
notification. 

3. Measures to be taken by the State Government.- The State Government shall take the 
following measures for giving effect to the provisions of this notification, namely:- 

(1) Land use.– (a) Forests, horticulture areas, agricultural areas, parks and open spaces 
earmarked for recreational purposes in the Eco-sensitive Zone shall not be used or converted 
into areas for commercial or residential or industrial activities: 

Provided that the conversion of agricultural and other lands, for the purpose other than 
that specified at part (a) above, within the Eco-sensitive Zone may be permitted on the 
recommendation of the Monitoring Committee, and with the prior approval of the competent 
authority under Regional Town Planning Act and other rules and regulations of Central 
Government or State Government as applicable and vide provisions of this Notification, to 
meet the residential needs of the local residents and for activities such as:- 
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(i)   widening and strengthening of existing roads and construction of new roads; 

(ii) construction and renovation of infrastructure and civic amenities; 

(iii) small scale industries not causing pollution; 

(iv) cottage industries including village industries; convenience stores and local 
amenities supporting eco-tourism including home stay; and 

(v) promoted activities given under paragraph 4: 

Provided further that no use of tribal land shall be permitted for commercial and 
industrial development activities without the prior approval of the competent authority under 
Regional Town Planning Act and other rules and regulations of the State Government and 
without compliance of the provisions of article 244 of the Constitution or the law for the time 
being in force, including the Scheduled Tribes and Other Traditional Forest Dwellers 
(Recognition of Forest Rights) Act, 2006 (2 of 2007):  

Provided also that any error appearing in the land records within the Eco-sensitive Zone 
shall be corrected by the State Government, after obtaining the views of Monitoring 
Committee, once in each case and the correction of said error shall be intimated to the Central 
Government in the Ministry of Environment, Forest and Climate Change: 

Provided also that the correction of error shall not include change of land use in any 
case except as provided under this sub-paragraph. 

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with 
afforestation and habitat restoration activities. 

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans 
for their conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the 
guidelines shall be drawn up by the State Government in such a manner as to prohibit 
development activities at or near these areas which are detrimental to such areas. 

(3) Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing 
tourism activities within the Eco-sensitive Zone shall be as per the Tourism Master Plan for 
the Eco-sensitive Zone; 

(b) the Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in 
consultation with State Departments of Environment and Forests; 

(c) the Tourism Master Plan shall form a component of the Zonal Master Plan; 

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the 
Eco-Sensitive Zone; 

(e) The activities of eco-tourism shall be regulated as under, namely:- 

(i) new construction of hotels and resorts shall not be allowed within one kilometre from 
the boundary of the Wildlife Sanctuary or upto the extent of the Eco-Sensitive Zone 
whichever is nearer:  

Provided that beyond the distance of one kilometre from the boundary of the 
Wildlife Sanctuary till the extent of the Eco-Sensitive Zone, the establishment of new 
hotels and resorts shall be allowed only in pre-defined and designated areas for eco-
tourism facilities as per Tourism Master Plan; 

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be in accordance with the guidelines issued by the Central 
Government in the Ministry of Environment, Forest and Climate Change and the eco-
tourism guidelines issued by National Tiger Conservation Authority (as amended 
from time to time) with emphasis on eco-tourism; eco-education and eco-
development and based on the study of carrying capacity of the Eco-Sensitive Zone; 

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of 
existing tourism activities shall be permitted by the concerned regulatory authorities 
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based on the actual site specific scrutiny and recommendation of the Monitoring 
Committee and no new hotel, resort or commercial establishment construction shall 
be permitted within Eco-sensitive Zone area.  

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the 
gene pool reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, 
walks, rides, cliffs, etc. shall be identified and a heritage conservation plan shall be drawn up 
for their preservation and conservation as a part of the Zonal Master Plan. 

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, 
architectural, aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone 
and heritage conservation plan for their conservation shall be prepared as part of the Zonal 
Master Plan. 

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be 
complied with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 
under the Environment Act. 

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be 
carried out in accordance with the provisions of the Air (Prevention and Control of Pollution) 
Act, 1981 (14 of 1981) and the rules made thereunder. 

(8) Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in 
accordance with the provisions of the General Standards for Discharge of Environmental 
Pollutants covered under the Environment Act and the rules made thereunder or standards 
stipulated by State Government whichever is more stringent. 

(9) Solid wastes.-  Disposal and Management of solid wastes shall be as under:-  

(i) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in 
accordance with the Solid Waste Management Rules, 2016, published by the Government 
of India in the Ministry of Environment, Forest and Climate Change vide notification 
number S.O. 1357 (E), dated the 8th April, 2016; the inorganic material may be disposed 
in an environmental acceptable manner at site identified outside the Eco-sensitive Zone. 

(ii) Safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with 
the existing rules and regulations using identified technologies may be allowed within 
Eco-sensitive Zone. 

(10)  Bio-Medical Waste.– Bio Medical Waste Management shall be as under:- 

(i) The Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in 
accordance with the Bio-Medical Waste Management, Rules, 2016 published by the 
Government of India in the Ministry of Environment, Forest and Climate Change vide 
notification number G.S.R. 343 (E), dated the 28th March, 2016. 

(ii) Safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with 
the existing rules and regulations using identified technologies may be allowed within the 
Eco-sensitive Zone. 

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall 
be carried out as per the provisions of the Plastic Waste Management Rules, 2016, published 
by the Government of India in the Ministry of Environment, Forest and Climate Change vide 
notification number G.S.R. 340(E), dated the 18th March, 2016, as amended from time to 
time. 

(12) Construction and demolition waste management.- The construction and demolition waste 
management in the Eco-sensitive Zone shall be carried out as per the provisions of the 
Construction and Demolition Waste Management Rules, 2016 published by the Government 
of India in the Ministry of Environment, Forest and Climate Change vide notification number 
G.S.R. 317(E), dated the 29th March, 2016, as amended from time to time. 
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(13) E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the 
provisions of the E-Waste Management Rules, 2016, published by the Government of India in 
the Ministry of Environment, Forest and Climate Change, as amended from time to time. 

(14) Vehicular traffic.– The vehicular movement of traffic shall be regulated in a habitat friendly 
manner and specific provisions in this regard shall be incorporated in the Zonal Master Plan 
and till such time as the Zonal Master plan is prepared and approved by the Competent 
Authority in the State Government, the Monitoring Committee shall monitor compliance of 
vehicular movement under the relevant Acts and the rules and regulations made thereunder. 

(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance 
with applicable laws and efforts shall be made for use of cleaner fuels. 

(16) Industrial units.– (i) On or after the publication of this notification in the Official Gazette, no 
new polluting industries shall be permitted to be set up within the Eco-sensitive Zone; 

(ii) only non-polluting industries shall be allowed within Eco-sensitive Zone as per the 
classification of Industries in the guidelines issued by the Central Pollution Control Board 
in February, 2016, unless so specified in this notification, and in addition, the non-
polluting cottage industries shall be promoted. 

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:- 

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be 
permitted; 

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not 
be permitted. 

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in 
the Eco-sensitive Zone shall be governed by the provisions of the Environment  Act and the rules 
made thereunder including the Coastal Regulation Zone, 2011 and the Environmental Impact 
Assessment  Notification, 2006 and other applicable laws including the Forest (Conservation) 
Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 
1972 (53 of 1972),  and amendments made thereto and be regulated in the manner specified in the 
Table below, namely:- 

TABLE 

Sl. No Activity Description 

(1) (2) (3) 

A. Prohibited Activities 

1.  Commercial mining, stone 
quarrying and crushing units. 

(a) All new and existing mining (minor and major 
minerals), stone quarrying and crushing units shall be 
prohibited with immediate effect except for meeting 
the domestic needs of bona fide local residents 
including digging of earth for construction or repair of 
houses and for manufacture of country tiles or bricks 
for housing and for personal consumption; 

(b) The mining operations shall be carried out in 
accordance with the order of the Hon’ble Supreme 
Court dated the 4th August, 2006 in the matter of T.N. 
Godavarman Thirumulpad Vs. UOI in W.P.(C) 
No.202 of 1995 and dated the 21st April, 2014 in the 
matter of Goa Foundation Vs. UOI in W.P.(C) No.435 
of 2012. 

2.  Establishment of Major 
hydroelectric project. 

Prohibited (except as otherwise provided) as per the 
applicable laws. 
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Sl. No Activity Description 

(1) (2) (3) 

3.  Setting of industries causing 
pollution (Water, Air, Soil, 
Noise, etc). 

 

 

 

 

New industries and expansion of existing polluting 
industries in the Eco-sensitive Zone shall not be 
permitted:  

Provided that, non-polluting industries shall be allowed 
within Eco-Sensitive Zone as per classification of 
Industries in the Guidelines issued by the Central 
Pollution Control Board in February, 2016, unless so 
specified in this notification and in addition the, non-
polluting cottage industries shall be promoted. 

4.  Discharge of untreated 
effluents in natural water 
bodies or land area. 

Prohibited (except as otherwise provided) as per the 
applicable laws. 

5.  Use or production or 
processing of any hazardous 
substances. 

Prohibited (except as otherwise provided) as per the 
applicable laws. 

6.  Setting up of new saw mills. 

 

New or expansion of existing saw mills shall not be 
permitted within the Eco-sensitive Zone. 

7.  Setting up of brick kilns. Prohibited (except as otherwise provided) as per the 
applicable laws. 

8.  Commercial use of firewood Prohibited (except as otherwise provided) as per the 
applicable laws. 

B. Regulated Activities 

9.  Commercial establishment of 
hotels and resorts.  

 

 

 

 

 

 

No new commercial hotels and resorts shall be permitted 
within one kilometer of the boundary of the Protected 
Area or upto the extent of Eco-sensitive zone, whichever 
is nearer, except for small temporary structures for Eco-
tourism activities: 

 Provided that, beyond one kilometer from the boundary 
of the protected Area or upto the extent of Eco-sensitive 
Zone whichever is nearer, all new tourist activities or 
expansion of existing activities shall be in conformity 
with the Tourism Master Plan and guidelines as 
applicable. 

10.  Construction activities. (a) New commercial construction of any kind shall not be 
permitted within one kilometer from the boundary of 
the Protected Area or upto extent of the Eco-sensitive 
Zone whichever is nearer: 

Provided that, local people shall be permitted to 
undertake construction in their land for their use 
including the activities listed in sub-paragraph (1) of 
paragraph 3 as per building bye-laws to meet the 
residential needs of the local residents: 

Provided that the construction activity related to small 
scale industries not causing pollution shall be 
regulated and kept at the minimum, with the prior 
permission from the competent authority as per 
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Sl. No Activity Description 

(1) (2) (3) 

applicable rules and regulations, if any. 

(b) Beyond one kilometer it shall be regulated as per the 
Zonal Master Plan.   

11.  Small scale non polluting 
industries. 

Non polluting industries as per classification of industries 
issued by the Central Pollution Control Board in 
February, 2016 and non-hazardous, small-scale and 
service industry, agriculture, floriculture, horticulture or 
agro-based industry producing products from indigenous 
materials from the Eco-sensitive Zone shall be permitted 
by the competent Authority. 

12.  Felling of trees. (a) There shall be no felling of trees in the forest or 
Government or revenue or private lands without 
prior permission of the competent authority in the 
State Government. 

(b) The felling of trees shall be regulated in 
accordance with the provisions of the concerned 
Central or State Act and the rules made there 
under. 

13.  Collection of Forest Produce 
or Non-Timber Forest 
Produce. 

Regulated under applicable laws. 

14.  Establishment of large-scale 
commercial livestock and 
poultry farms by firms, 
corporate and companies. 

Regulated as per applicable laws. 

15.  Infrastructure including civic 
amenities. 

Taking measures of mitigation, as per applicable laws, 
rules and regulation and available guidelines. 

16.  Widening and strengthening 
of existing roads and 
construction of new roads. 

Taking measures of mitigation, as per applicable laws, 
rules and regulation and available guidelines.  

17.  Undertaking other activities 
related to tourism like over 
flying over the Eco-sensitive 
Zone  area by  hot air balloon, 
helicopter, drones, Microlites, 
etc. 

Regulated as per the applicable laws. 

18.  Protection of Hill Slopes and 
river banks. 

Regulated as per the applicable laws. 

19.  Movement of vehicular traffic 
at night. 

Regulated for commercial purpose under applicable laws.  

20.  New trenching Ground Regulated as per the applicable laws. 

21.  Old trenching Ground Regulated as per the applicable laws. 

22.  Grant and renewal of mining 
lease 

Regulated as per the applicable laws. 

23.  Air, Vehicular and noise 
pollution 

Regulated as per the applicable laws. 
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Sl. No Activity Description 

(1) (2) (3) 

24.  Erection of electrical and 
communication towers and 
laying of cables and other 
infrastructures. 

Regulated under applicable laws of underground cabling 
may be promoted. 

 

25.  Ongoing agriculture and 
horticulture practices by local 
communities along with 
dairies, dairy farming, 
aquaculture and fisheries. 

Permitted as per the applicable laws for use of locals. 

26.  Discharge of treated waste 
water/effluents in natural 
water bodies or land area. 

The discharge of treated waste water or effluents shall be 
avoided to enter into the water bodies and efforts shall be 
made for recycle and reuse of treated waste water. 
Otherwise the discharge of treated waste water/effluent 
shall be regulated as per the applicable laws.  

27.  Commercial extraction of 
surface and ground water. 

Regulated under applicable laws. 
 

28.  Open Well, Bore Well, etc. for 
agriculture or other usage. 

Regulated and the activity should be strictly monitored by 
the appropriate authority. 

29.  Solid Waste Management. Regulated as per the applicable laws. 
30.  Introduction of Exotic species. Regulated as per the applicable laws.  
31.  Use of polythene bags. Regulated as per the applicable laws. 
32.  Commercial Sign boards and 

hoardings. 
Regulated as per the applicable laws. 

33.  Eco-tourism. Regulated as per the applicable laws. 
C. Promoted Activities 

34.  Rain water harvesting. Shall be actively promoted. 
35.  Organic farming.  Shall be actively promoted. 
36.  Adoption of green technology 

for all activities. 
Shall be actively promoted. 

37.  Use of renewable energy and 
fuels.  

Bio-gas, solar light etc to be actively promoted. 

38.  Agro-Forestry.  Shall be actively promoted. 
39.  Use of eco-friendly transport. Shall be actively promoted. 
40.  Environmental Awareness. Shall be actively promoted. 

 

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective 
monitoring of the provisions of this notification under sub-section (3) of section 3 of the 
Environment (Protection) Act, 1986, the Central Government hereby constitutes a Monitoring 
Committee, comprising of the following, namely:- 

(i)  Divisional Commissioner, Chambal Division    Chairman; 

(ii)  Chief Conservator of Forests, Gwalior Member; 

(iii)  District Collector, Morena/Bhind/Sheopur district Member; 

(iv)  Commissionar Nagar Nigam Morena/CMO Nagar Palika Bhind/ 
Sheopur 

Member; 
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(v)  CEO of Zilla Panchayat Morena/Bhind/Sheopur district Member; 

(vi)  District Officer of Town and country planning Department   Member; 

(vii)  A representative of Non-government Organisation  working in the 
field of wildlife conservation to be nominated by State  Government 

Member; 

(viii)  An expert in Biodiversity nominated by the StateGovernment Member; 

(ix)  An expert in Ecology and Environment to be nominated by the State 
Government 

Member; 

(x)  A representative from State Public Works Department Member; 

(xi)  A representative from State Pollution Control Board Member; 

(xii)  Wildlife Warden of  Morena Forest Division Member-Secretary. 

6. Terms of reference. – (1) The Monitoring Committee shall monitor the compliance of the 
provisions of this notification. 

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the 
new Committee by the State Government and subsequently the Monitoring Committee shall be 
constituted by the State Government. 

(3) The activities that are covered in the Schedule to the notification of the Government of India in 
the erstwhile Ministry of Environment and Forests number S.O. 1533 (E), dated the 14th 
September, 2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as 
specified in the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring 
Committee based on the actual site-specific conditions and referred to the Central Government 
in the Ministry of Environment, Forest and Climate Change for prior environmental clearances 
under the provisions of the said notification. 

(4) The activities that are not covered in the Schedule to the notification of the Government of India 
in the erstwhile Ministry of Environment and Forests number S.O. 1533 (E), dated the 14th 
September, 2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as 
specified in the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring 
Committee based on the actual site-specific conditions and referred to the concerned regulatory 
authorities. 

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) 
shall be competent to file complaints under section 19 of the Environment Act, against any 
person who contravenes the provisions of this notification. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, 
representatives from industry associations or concerned stakeholders to assist in its deliberations 
depending on the requirements on issue to issue basis. 

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 
31st March of every year by the 30th June of that year to the Chief Wildlife Warden in the State 
as per proforma appended at Annexure V. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give 
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its 
functions. 

7. The Central Government and the State Government may specify additional measures, if any, for 
giving effect to provisions of this notification.  

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by 
the Hon’ble Supreme Court of India or the High Court or the National Green Tribunal. 

[F. No. 25/79/2015-ESZ-RE] 

Dr. SATISH C. GARKOTI, Scientist ‘G’ 
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ANNEXURE- I 

BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE OF THE PROTECTED AREA 

North Madhya Pradesh, Uttar Pradesh or Madhya Pradesh – inter-state boundary of 
Rajasthan states (middle stream of Chambal river). 

East  Madhya Pradesh-The inter-state boundary of Rajasthan is situated in the Parvati 
River where the Chambal right main canal crosses the Parvati river. 

South  

 

Artificial Boundary Madhya Pradesh - One kilometer from the inter-state boundary 
of Rajasthan and Madhya Pradesh, Uttar Pradesh states (middle edge of Chambal 
river), two kilometers from the protected area (the boundary of the National Chambal 
Sanctuary) on the south side (permanent distance) on the east side along the banks of 
river Parvati and river Chambal, which is Passes through of Handi, Kalamunda, 
Makvarda, Badodia Bindi, Pali, Thikritia, Kudayutha, Dharampura, Sarangpura, 
Kuvhajapur, Basaud, Vidakhedli, Walapura Wajarli, Thikritia, Uatnwad, Gudda 
Advad, Dabrasah, Vithalpur, Chak juwada, Banwada, Dhiroli, Bhoredi, Khairoda 
Kalan, Akoria, Heerapura, Utpatpura, Parasata, Daulpur, Jaitpura, Jamurda, Parvati 
Pura, Kachinda, Gueraina, Hirapura, Dudokhar, Sukhpura, Barhana, Masudpur, 
Rithona, Mahua, Arjunpura, Himmatpura, Kadora, Ratanpura, Surajpura, Chitawali, 
Dulhgan, Udnanpura, Pali, andhapura, Jajepura and Bhanpur. 

West  

 

 

One kilometer away from the inter-state boundary of Madhya Pradesh and Uttar 
Pradesh states (Central Stream of Chambal river), one kilometer away from the 
protected area (Boundary of National Chambal Sanctuary) to two kilometers parallel 
distance. 

 

ANNEXURE-II 

GOOGLE MAP OF ECO-SENSITIVE ZONE OF NATIONAL CHAMBAL  
SANCTUARY
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ANNEXURE-III 

TABLE A: Latitude-Longitude of Prominent Locations of National Chambal  Sanctuary, 
Madhya Pradesh 

S.No. District Starting/ Ending  
point 

Village Latitude  Longitude 

1. Sheopur Starting point Badodi Bindi N 25024’13.09”  E 77036’40.98” 

2. Sheopur Ending point Nitanwas N 26011’32.78”  E 77006’59.45” 

3. Morena Starting point Barotha N 26013’06.11”  E 77007’48.59” 

4. Morena Ending point Chapak N 26044’17.35”  E 78032’18.03” 

5. Bhind Starting point Kachhpura N 26045’30.93”  E 78032’32.15” 

6. Bhind Ending point Bindwa N 26036’07.59”  E 79000’14.01” 

 

TABLE B: Latitude-Longitude of Prominent Locations of Eco-Sensitive Zone 

S.No. District Starting/ Ending  
point 

Village Latitude  Longitude 

1. Sheopur Starting point Handi N 25023’55.32”  E 76037’16.22” 

2. Sheopur Ending point Parwati Pura N 26005’38.15”  E 77000’04.60” 

3. Morena Starting point Kachhinda N 26011’58.53”  E 77010’18.08” 

4. Morena Ending point Mahua N 26048’29.15”  E 78022’27.91” 

5. Bhind Starting point Arjunpura N 26044’19.71”  E 78033’07.55” 

6. Bhind Ending point Bhonpura N 26036’21.78”  E 78056’38.62” 

 

ANNEXURE-IV 

LIST OF VILLAGE AREA COMING UNDER ECO-SENSITIVE ZONE OF NATIONAL 
CHAMBAL SANCTUARY ALONG WITH GEO-COORDINATES 

District S.No. Name of village 
situated on 500 meters. 
periphery 

Latitude / longitude 

Sheopur 1 Badodi Bindi N 250 24’ 13.09” , E 770 36’ 40.98” 

  2 Radhapura N 250 25’ 15.82” , E 760 36’ 38.74” 

  3 Barkhera N 250 26’ 03.19” , E  760 35’ 31.37” 

  4 Adotpura N 250 26’ 30.84” , E 760 35’ 13.73” 

  5 Badodiya N 250 27’ 51.61”, E 760 33’ 59.58” 

  6 Kalukhedli N 250 28’ 54.31”, E 760 33’ 59.58” 

  7 Behadawad N 250 29’ 18.74”, E 760 33’ 40.74” 

  8 Pahadli, N 250 30’ 16.12”, E 760 33’ 00.71” 

  9 Panwada, N 250 31’ 24.09”, E 760 32’ 17.16” 

  10 Rajaura N 250 32’ 45.88”, E 760 31’ 47.73” 

  11 Gurnawada Utanwad N 250 36’ 16.11”, E 760 31’ 10.08” 
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  12 Sankarli N 250 36’ 53.27”, E 760 30’ 57.14” 

  13 Patpada N 250 37’ 28.30”, E 760 31’ 03.02” 

  14 Amalda N 250 38’ 29.85”, E 760 30’ 44.19” 

  15 Nimodapeer N 250 39’ 57.93”, E 760 30’ 53.60” 

  16 Gaondi N 250 40’ 45.67”, E 760 30’ 21.83” 

  17 Panadi N 250 40’ 23.39”, E 760 31’ 58.34” 

  18 Jalalpura N 250 41’ 33.41” E 760 28’ 57.06” 

  19 Aadwad N 250 41’ 57.80”, E 760 31’ 46.58” 

  20 Soondi N 250 43’ 15.22”, E 760 31’ 08.90” 

  21 Cheetakhedi N 250 42’ 47.65”, E 760 33’ 00.73” 

  22 Makhanakhedi N 250 43’ 51.28”, E 760 31’ 44.22” 

  23 Chak Juwad N 250 44’ 35.82”, E 760 31’ 59.52” 

  24 Malarna N 250 45’ 55.34”, E 760 31’ 27.74” 

  25 Dalkha N 250 46’ 21.84”, E 760 31’ 24.21” 

  26 Behted N 250 47’ 25.44”, E 760 31’ 28.92” 

  27 Echhanakhedi N 250 47’ 31.79”, E 760 31’ 44.22 ” 

  28 Adoosa N 250 48’ 17.36”, E 760 32’ 56.04” 

  29 Mudalpada N 250 49’ 20.87”, E 760 32’ 59.49” 

  30 Lechoda N 250 50’ 05.43”, E 760 34’ 18.43” 

  31 Dantardakalan N 250 50’ 16.04”, E 760 34’ 50.20” 

  32 Samarsa N 250 50’ 19.14”, E 760 37’ 11.40” 

  33 Unchakheda N 250 50’ 46.76”, E 760 37’ 09.10” 

  34 Bichpuri N 250 51’ 09.01”, E 760 38’ 19.72” 

  35 Awani N 250 51’ 54.36”, E 760 37’ 43.49” 

  36 Jawasa N 250 52’ 22.02”, E 760 40’ 02.07” 

  37 Tongni N 250 53’ 24.38”, E 760 39’ 20.00” 

  38 Sewapura N 250 53’ 28.62”, E 760 39’ 40.03” 

  39 Jaini N 250 52’ 06.13”, E 760 42’ 13.91” 

  40 Sirsod N 250 53’ 24.50”, E 760 42’ 38.65” 

  41 Manpur N 250 51’ 17.40”, E 760 42’ 57.47” 

  42 Fatahpur N 250 45’ 19.21”, E 760 34’ 54.84” 

  43 Makrod N 250 54’ 10.97”, E 760 45’ 46.11” 

  44 Bagdiya N 250 53’ 44.62”, E 760 48’ 37.66” 

  45 Baradari N 250 54’ 59.67”, E 760 51’ 05.69” 

  46 Biloni N 250 57’ 42.81”, E 760 49’ 20.04” 

  47 Khirkhiri N 250 58’ 09.27”, E 760 49’ 34.17” 
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  48 Danteti N 250 59’ 37.50”, E 760 49’ 47.40” 
  49 Sukhwas N 260 00’ 51.03”, E 760 50’ 53.33” 

  50 KherodaKhurd N 260 01’ 18.00”, E 760 51’ 39.24” 

  51 Milawali N 250 00’ 57.51”, E 760 52’ 55.44” 

  52 Sudhara N 250 02’ 18.95”, E 760 53’ 31.95” 

  53 Arrodari N 250 03’ 00.19”, E 760 54’ 17.84” 

  54 Nimach N 260 03’ 39.32”, E 760 54’ 17.84” 

  55 Piprani N 260 04’ 22.68”, E 760 54’ 35.49” 

  56 Rijhenta N 260 05’ 22.93”, E 760 55’ 28.47” 

  57 Baroli N 260 05’ 23.99”, E 760 56’ 53.23” 

  58 Chainpur N 260 06’ 21.07”, E 760 57’ 55.62” 

  59 Jamurdi N 260 06’ 49.61”, E 760 58’ 36.83” 

  60 Dubawali N 260 07’ 07.57”, E 760 59’ 56.87” 

  61 Nadigaon N 260 08’ 04.64”, E 770 00’ 43.95” 

  62 Liloni N 260 10’ 00.87”, E 770 02’ 42.84” 

  63 Jimarchha N 260 10’ 15.66”, E 770 04’ 22.88” 

  64 Pancho N 260 10’ 42.07”, E 770 06’ 19.42” 

  65 Nitanwas N 260 11’ 32.78”, E 770 06’ 59.45” 

Morena  66 Barotha N 260 13’ 06.11”, E 770 07’ 48.59” 

  67 Kaimarakalan N 260 11’ 13.11”, E 770 12’ 15.79” 

  68 Kaimarakhurd N 260 13’ 29.35”, E 770 12’ 59.34” 

  69 Gadula N 260 13’ 29.88 ”, E 770 13’ 25.24” 

  70 Banthar N 26 013’ 30.40”, E 770 14’ 04.08” 

  71 Gondoli N 260 13’ 04.00”, E 770 14’ 57.65” 

  72 Atar N 260 15’ 31.82”, E 77018 ’12.45” 

  73 Digwar N 260 16’ 13.00”, E 770 20’ 22.52” 

  74 Khedadigwar N 260 16’ 34.10”, E 770 20’ 45.47” 

  75 Rohu ka Gaon N 260 19’ 08.18”, E 770 20’ 21.35” 

  76 Gajikheda N 260 19’ 37.19”, E 770 20’ 21.94” 

  77 Palari N 260 20’ 13.59”, E 770 21’ 11.96” 

  78 Banwara N 260 20’ 58.95”, E 770 21’ 19.03” 

  79 Norwali Kheron, N 260 20’ 22.55”, E 770 23’ 48.52” 

  80 Kheron N 260 20’ 37.32”, E 770 24’ 53.25” 

  81 Kalarghati N 260 22’ 07.50”, E 770 27’ 35.70” 

  82 Jhundpura, N 260 21’ 02.64”, E 770 28’ 32.20” 

  83 Kadhawana N 260 23’ 56.12”, E 770 28’ 26.90” 
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  84 Barred, N 260 23’ 33.45”, E 770 30’ 29.91” 

  85 Singhroli N 260 23’ 45.05”, E 770 31’ 47.60” 

  86 Chinnoni Chambal, N 260 24’ 28.80”, E 770 32’ 50.58” 

  87 Tindokhar N 260 24’ 40.39”, E 770 33’ 55.32” 

  88 Brijgadhi, N 260 25’ 26.77”, E 770 33’ 43.54” 

  89 Milaua N 260 25’ 45.78”, E 770 36’ 57.56” 

  90 Kotra N 260 25’ 50.49”, E 770 38’ 00.10” 

  91 Kolhudanda N 260 27’ 07.10”, E 770 38’ 46.45” 

  92 Gurja N 260 28’ 18.10”, E 770 39’ 02.45” 

  93 Chhinwara N 260 28’ 38.59”, E 770 40’ 11.41” 

  94 Uttampura N 260 27’ 51.17”, E 770 41’ 34.39” 

  95 Tajpur N 260 28’ 51.23”, E 770 41’ 42.34” 

  96 Sarsaini N 260 29’ 04.18”, E 770 45’ 10.32” 

  97 Bindwa Deogarh, N 260 29’ 43.68”, E 770 46’ 20.36” 

  98 Nandpura N 260 29’ 19.97”, E 770 48’ 21.02” 

  99 Gudha chambal, N 26 031’ 57.97”, E 770 48’ 02.18” 

  100 Khandoli N 260 34’ 06.67”, E 770 51’ 07.76” 

  101 Kainthari N 260 36’ 17.73”, E 770 53’ 13.72” 

  102 Vindwa chambal N 260 37’ 14.92”, E 770 54’ 55.61” 

  103 Jaitpur Chambal N 260 37’ 24.56”, E 770 54’ 14.92” 

  104 Bhanpur  N 260 39’ 02.10”, E 770 54’ 57.89” 

  105 Piprai N 260 37’ 55.96”, E 770 57’ 08.62” 

  106 Nayakpura N 260 39’ 08.56”, E 770 58’ 27.49” 

  107 Gadora N 260 39’ 32.23”, E 770 58’ 48.09” 

  108 Gorkha N 260 40’ 01.68”, E 770 59’ 57.54” 

  109 Rithora khurd N 260 40’19.04”, E 780 01’ 34.65” 

  110 Jakhona N 260 39’ 05.91”, E 780 04’ 53.09” 

  111 Asah. N 260 40’ 03.98”, E 780 07’ 38.99” 

  112 Kuthiyana N 260 41’ 16.55”, E 780 06’ 25.42” 

  113 Beelpur N 260 42’ 18.59”, E 780 06’ 36.01” 

  114 Kisroli N 260 44’ 32.12”, E 780 07’ 58.41” 

  115 Aroli N 260 45’ 41.49”, E 780 07’ 40.76” 

  116 Gosbasai N 260 45’ 55.16”, E 780 08’ 50.21” 

  117 Malbasai N 260 46’ 18.29”, E 780 09’ 29.06” 

  118 Goonjh N 260 45’ 57.26”, E 780 10’ 31.44” 

  119 Tilol N 260 45’ 31.67”, E 780 14’ 23.62” 
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  120 Barwai N 260 46’ 48.46”, E 780 13’ 47.73” 

  121 Ratanbasai N 260 48’ 14.93”, E 780 13’ 52.71” 

  122 Ruar N 260 47’ 10.12”, E 780 17’ 13.25” 

  123 Rithaura N 260 49’ 00.13”, E 780 16’ 47.66” 

  124 Rachhed N 260 48’ 55.71”, E 780 17’ 23.25” 

  125 Ludhawali N 260 49’ 34.05”, E 780 16’ 59.12” 

  126 Useth N 260 50’ 49.54”, E 780 21’ 06.28” 

  127 Bindwa N 260 48’ 47.70”, E 780 23’ 09.88” 

  128 Raipur N 260 48’ 10.14”, E 780 25’ 11.33” 

  129 Kundauna N 260 47’ 22.33”, E 780 26’ 56.68” 

  130 Kuraitha N 260 47’ 06.04”, E 780 27’ 24.93” 

  131 Silawali N 260 46’ 46.08”, E 780 29’ 43.24” 

  132 Dhorra N 260 46’ 25.58”, E 780 30’ 53.83” 

  133 Nagra Porsa N 260 45’ 55.11”, E 780 31’ 46.84” 

  134 Bhadawali N 260 44’ 57.29”, E 780 32’ 20.38” 

  135 Chapak N 260 44’ 17.35”, E 780 32’ 18.03” 

  136 Kachhpura N 260 45’ 30.93”, E 780 32’ 32.15” 

  137 Kanera N 260 44’ 41.00”, E 780 34’ 33.99” 

  138 Kherat N 260 44’ 44.15”, E 780 35’ 41.08” 

  139 Nawali Brindawan N 260 44’ 49.41”, E 780 37’ 40.56” 

  140 Ater N 260 44’32.03”,E 780 38’ 34.72” 

  141 Repura N 260 44’ 17.57”, E 780 39’ 53.59” 

  142 Bindwa N 260 45’ 34.83”, E 780 40’ 31.25” 

  143 Salimpur N 260 45’ 32.73”, E 780 41’ 11.27” 

  144 Khipona N 260 45’ 30.61”, E 780 42’ 00.32” 

  145 Dangsarkar N 260 46’ 23.18”, E 780 40’ 57.73 ” 

  146 Maghora N 260 47’ 07.30”, E 780 41’ 56.79 ” 

  147 Jamsara N 260 45’ 15.63”, E 780 42’ 54.17” 

  148 Akon N 260 46’ 18.43”, E 780 44’ 35.40” 

  149 Nakhloli N 260 45’ 50.05”, E 780 45’ 28.37” 

  150 Koshath N 260 45’ 17.47”, E 780 46’ 34.59” 

  151 Bijora N 260 44’ 33.87”, E 780 47’ 40.45” 

  152 Chilonga N 260 44’ 33.62”, E 780 49’ 00.20” 

  153 Priyaya N 260 44’ 11.53”, E 780 49’ 39.93” 

  154 Rama N 260 43’ 29.49”, E 780 51’ 13.42” 

  155 Bhagwantpura N 260 41’ 46.96”, E 780 48’ 56.67” 
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  156 Jori Ahir N 260 41’ 13.84”, E 780 51’ 07.33” 
  157 Gadha N 260 41’ 51.69”, E 780 51’ 29.70” 

  158 Chosad N 260 37’ 59.00”, E 780 50’ 37.73” 

  159 Baderi N 260 41’ 17.51”, E 780 52’ 56.21” 

  160 Badapura N 260 41’ 35.44”, E 780 53’ 55.48” 

  161 Ranipura N 260 41’ 16.99”, E 780 54’ 12.14” 

  162 Naripura N 260 42’ 55.02”, E 780 40’ 16.19” 

  163 Barhi N 260 40’ 32.01”, E 780 55’ 26.25” 

  164 Samanna N 260 39’ 57.06”, E 780 56’ 03.97” 

  165 Sapad N 260 39’ 32.78”, E 780 56’ 15.06” 

  166 Khuavali N 260 38’ 50.29”, E 780 56’ 28.50” 

  167 Javai N 260 38’ 59.76”, E 780 56’ 35.56” 

  168 Saraya N 260 37’ 37.03”, E 780 57’ 42.20” 

  169 Gyanpura N 260 39’ 52.76”, E 780 59’ 43.42” 

  170 Kuroli N 260 38’ 30.66”, E 780 59’ 03.40” 

  171 Sankari N 260 37’ 01.26”, E 780 59’ 23.41” 

  172 Kachhui N 260 36’ 51.79”, E 780 59’ 39.88” 

  173 Bindwa N 260 36’ 07.59”, E 790 00’ 14.01” 

 

District S.No. Name of village 
situated on 2 km. 
periphery 

Latitude / longitude 

Sheopur 1 Handi  N 250 23’ 55.32”, E 760 37’ 16.22” 

  2 Kalmunda N 250 24’ 21.06”, E 760 37’ 57.61” 

  3 Makdabada N 250 23’ 48.11”, E 760 37’ 58.20” 

  4 Badodia Ginsi N 250 25’ 54.10”, E 760 36’ 20.50” 

  5 Pali N 250 25’ 44.00”, E 760 37’ 46.42” 

  6 Thikariya  N 250 26’ 13.23”, E 760 38’ 05.85” 

 7 Kundaytha N 250 26’ 43.04”, E 760 38’ 38.33” 

 8 Dharmpura N 250 27’ 41.49”, E 760 36’ 27.68” 

 9 Sarangpura N 250 26’ 35.00”, E 760 35’ 30.00” 

 10 Kwahanjapur N 250 26’ 45.00”, E 760 34’ 20.00” 

 11 Basod N 250 29’ 53.22”, E 760 35’ 52.25” 

 12 Beeda khedli N 250 27’ 20.00”, E 760 34’ 25.00” 

 13 Balapura N 250 31’ 14.27”, E 760 34’ 24.19” 

 14 Vajarli N 250 31’ 35.09”, E 760 33’ 26.97” 

 15 Thekaria N 250 32’ 37.00”, E 760 33’ 45.00” 
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 16 Utanbad  N 250 33’ 36.27”, E 760 34’ 06.31” 

 17 Gudha Anwad N 250 39’ 27.00”, E 760 31’ 44.98” 

 18 Dabarsa N 250 41’ 30.00”, E 760 30’ 40.00” 

 19 Bitthalpur N 250 42’ 15.22”, E 760 33’ 29.23” 

 20 Chak Juwad N 250 44’ 54.81”, E 760 32’ 34.95” 

 21 Banwada N 250 39’ 57.45”, E 760 36 ’47.33” 

 22 Dhiroli N 250 52’ 28.17”, E 760 46’ 26.57” 

 23 Khojipura N 250 56’ 52.36”, E 760 50’ 46.14” 

  24 Bhoridi N 250 59’ 30.00”, E 760 50’ 30.00” 

  25 Khairoda Klan N 260 00’ 48.00”, E 760 52’ 00.00” 

  26 Akoriya N 260 00’ 34.62”, E 760 53’ 11.43” 

  27 Hirapura N 260 03’ 38.87”, E 760 56’ 18.16” 

 28 Udotpura N 260 04’ 09.24”, E 760 58’ 01.87” 

  29 Parashta N 260 05’ 13.80”, E 760 58’ 22.61” 

  30 Daulpura N 260 04’ 55.86”, E 760 59’ 03.37” 

 31 Jaitpura N 260 05’ 33.91”, E 760 59’ 33.99” 

 32 Jamurda N 260 05’ 57.17”, E 760 58’ 56.32” 

 33 Parwati Pura N 260 05’ 38.15”,E 770 00’ 04.60 ” 

Morena 34 Kachhinda N 260 11’ 58.53”, E 770 10’ 18.08” 

 35 Gurena N 260 20’ 18.87”, E 770 27’ 20.76” 

 36 Hirapur N 260 19’ 46.16”, E 770 28’ 46.70” 

 37 Didokhar N 260 27’ 24.83”, E 770 40’ 09.43” 

 38 Sukhpura N 260 27’ 58.67”, E 770 43’ 50.42” 

 39 Barhana N 260 30’ 33.71”, E 770 48’ 33.97” 

 40 Masoodpur N 260 37’ 30.55”, E 770 56’ 11.46” 

 41 Rithona N 260 44’ 43.17”, E 780 12’ 49.95” 

 42 Mahua N 260 48’ 29.15”, E 780 22’ 27.91” 

Bhind 43 Arjunpura N 260 44’ 19.71”, E 780 33’ 07.55” 

 44 Himmatpura N 260 46’ 14.63”, E 780 18’ 38.78” 

 45 Kadora N 260 43’ 31.72”, E 780 39’ 14.61” 

 46 Ratanpura N 260 44’ 15.46”, E 780 43’ 02.44” 

 47 Suraj pura N 260 44’ 59.61”, E 780 45’ 04.85” 

 48 Chitawali N 260 43’ 06.07”, E 780 45’ 00.15” 

 49 Dulhagan N 260 40’ 53.62”, E 780 47’ 10.56” 

 50 Udanpura N 260 40’ 24.12”, E 780 51’ 00.34” 

 51 Pali N 260 39’ 42.24”, E 780 53’ 32.64”  
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 52 Andhapura N 260 39’ 11.74”, E 780 52’ 09.04” 
 53 Jajepura N 260 39’ 00.16”, E 780 55’ 00.93” 

 54 Bhonpura N 260 36’ 21.78”, E 780 56’ 38.62” 

 

Annexure –V  

Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.- 
1. Number and date of Meetings:  

2. Minutes of the meetings (mention noteworthy points. Attach Minutes of the meeting as 
separate Annexure). 

3. Status of preparation of Zonal Master Plan including Tourism Master Plan . 

4. Summary of cases dealt with rectification of error apparent on face of land record (Eco-
sensitive Zone wise). Details may be attached as Annexure. 

5. Summary of cases scrutinised for activities covered under the Environment Impact 
Assessment Notification, 2006. (Details may be attached as separate Annexure). 

6. Summary of cases scrutinised for activities not covered under the Environment Impact 
Assessment Notification, 2006. (Details may be attached as separate Annexure). 

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.  

8. Any other matter of importance. 
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\s
F.Flo.6-17S/2021 WL
Government of India

fulinlstry of Envirsnrnent, Foresi and Climate Change
(Wildlife CIivision)

3'! Flcor, Jal\rVing,

Jor Bagh Road, New Delhi 110003.

06th Saptemb*r,2gll
t {J.

Sovernrnent of Madhya Fradesh,
Valtrab Shayan, B opal-462004.

$rb: Partial de-r"rotificatisn of 292.39 ha revenue land of the Nationsl Chambal
I d life Sn netuary, Morena, M adhya Pradesh-F F/M Pl0thersld 1 2 g/l0l 1 - reg -

$ir,

.l
n
Forest & efinrate Change.

The propo*al was rscomffiended subjeet to the foflowing conditions:

i. Tite admlnistration should eflsure that mining related actlvitles bhauld not
be done in water zone or sand bars in the river surrounded bv waters.

$.
Nc"

Narne of sits Range, district
and nearest town lrity

Recommeaded dimensicn
and area

Oimension of
recornnrended
site- lYidth x
Length along
river

Area
tha)

1 Baeiadiya Eind* Range-
Sabalgadh, DistricUei
$heopr:r

14$mx85?"S1 m g.4s

Sarvasir"r Renge-Devari, Oistric
Morena

40?.13 rn x
3559.28 m

1 18"66

Rajghat {Piparai} R*nge-Devari, Distri
city- Morena{ Jaura

201"83 rn x
3539.3? m

78.S0

Tota area rec$*lmended for rationalization 307"05

Paoe 1 of ?
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!t
a

ii. Thcl enlire process - sand-mining, sand-transporl, sand*storage and sand-marketing should be dane under l}-established adrnirristrative.

Ltd or a branch of existing &.'ladhya Pradesh Mining Corparation Ltd should

geo-tagged demareatisn of nnining leases:etrectronic surveillanee; GP$ fitted tractorsltrucks involved inv -l'ff*'T?,9*$Tl?,,$iiound byerecrins

viii" The dec*ining trend of flaw of 3,57o per annum reeorded over the laet l0yeat$ needs tg be factored in forfuture water man¤serr"lent programnres fgrehambal river.

Yours faithfully,

{t}r, Rajandra Kurnar}
$cientist'C'

Hmail : kunrar. rajendra@gov, in

Copy to:

1" Pr' *hief CIonservat*r of Forests & Chief fd Lite Warden, Gov*rnrnentof Madhya Pradesh, 3rd Floor, M,F. Nagar, zone-|, Bhopal-46a0b1.

3. lnspector Gencral of Fsrests, FC Divisian, l!'loEF&CC.4" Joint $ecretary, l.A. Division, fuloEF&CC.

;: I
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Governmnt of Madhya Pradesh
Department of Environment
Mantralaya, Bhopal (Madhya Pradesh)
PIN Code - 462004

D'o' Letter No Eu / 2sss / zorc / sz-s
Bhopaf, Dated : 

OA / OA / ZOZS

-, ;j*t vq cd{r-g qMq qil-ilq,
'ITf{f, g{6Tq,

$RRT qqf-d{'t rr+q, frr EFI ts,
el-trq, q¤ fud-11ooo3

ftqq :- -ffi qqct strf{fl-{url d cqffffif d dqq{tr d srel-fllel eTrftq
ff aT eil-frfuor \q tn aT sTr[ffi fu errr+rwu S HRmrrs
oTtRrf, fa zoz.os AEaTt t tf, sGIq=T frt 3r{qft W I

g+f '- 1. rrr{fl H{6f(, qqfag'r, qq vq sd{rg qMq, q-i ffi gRI
srmdd {tsq zfqa srqxq d S tfufuq q}q sEeft 3Tfuqz-qT

gfl.ei. zoo (81 fu{r6 zo qvqfr, zozo

2. ffqftet vKFT, qq frqFr, qil-dq, q@q q{q, fivt-d oT 3TD-qqqT

fuo sr qflfr, 2023 (sfr q-.il.{)

--0--

g-ri-ff frwqrfoo qcrwl q As t fu qS tgaz q qtqnt:T qrNrq gI(I
qd=q ffi d sqeror \'q ¤qefu ig qtqtretT wq o1 .tq qrffi \'q qqd q-fr

oT +ss fu.ft. ot dqri q Tfr d ntq d or fu.fr. of $ d 3i-n fd eit oi
{1{lq qEqd GTTFI1qTTI d sq fr sTffgpd frrqr r;q1 sil | sgqR!-q d .req d
sq-trd qqqpft (s-{elut) GTBft=qq, rcT2 d qFIq|-{ d|-I[ 6}i d q-dssq 3l'rfqRu-q

&b q to s-s+q qfuqFo ¤'t qs of{q sm fe fr rQTrfiq diq} o) td 3rr[ffi
et qtnerl gqrs sq t q di d orsq gs e)-a q srdq to ss+q of qcqrcTt

d gE +i t cTrrlr{u-q d q-qsr-q q ci-io ofu{rqql q-d-W{ of qr r¤ ¤ t

rer-fiq dHr oi enfrfuor Bqc,EI o-{ri vq to at 3ilTtr gfrRqd
@-{i d sq*q t {r-q q{fiR ErqI qF-q rqqlufr qtd d 3¤+q-T sr{id s{lfql{utl
d oilRro eta zoz.os ta}{q a ffi o-st *g rfiTl-q nfud fo-fl rrfl sr t

15q d 5r trKTlq qr {E}q qqnufr N of ogff tdfi R-{ro'2s.0r.2022 o) sqq

qfr,

o1 qed oqqfr fr Tg, ffi qfr q-f,'{ B t
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qlw ci-gqfr d mq if qr-q yrrcr"r gxr Grfuqfir ft-{r6 31.0i.2023 t ftq ei{ o}
ffi fu-qr q go-r t, fusol fd-+<q ftETTstr t'-

n. ffif,r qlelTeld tDI ?TFT

1 v*W q$furffi 9.489

2 5tn qgqlftr{ 118.66

3. gtqT \tl\IIEI]-C 78.90

d.r 207.O5

qrga vr*DR, qqiq{ur, oq \'q qdqrg qtrq-f{ rfaTc,fq, Ti frd gM ql.*q qRrd
Grqqn!-q d S t$fu-q qi-{ of qft{q-qT gfl.ofr. 7s6 (E) fufl-6 20.02.2020
qqfwq (riqwr) erDftqq, 1e86 d fff, qffi of u$ t vm eftq+n q S
ffie 'il{ at TflqT {r$q qRIFT cTrFrNurI aT fiqr ¤ oz fo.fr. no etfffa-o o1
.r$ tr
S +tm fr{ qfi s-m etfrq++t d RE mqio +(o)-r fr ffifrqo s"FT, q-ex
se;Fr sil-{ GTqqfq {fiT-$qT riqfi o-d qftfr¤ fuqro-aq d ci-f,.in {d Tn d d
qdqn q qfuBa t t qaqoq rTSq qftfd GTTqnrq d t-d vGt=FT ig ffi
frtd .d sm fa 2o7.os mq-{ ¤ t-d scFFT Tfr fuqt qr e-ddr t t

qqrfiq trr o-i erffif,q-or Brrcrer o-{fi; t-d oT q¤Trfiq .rrTffi gfrRqd o-sri oerT

i-d of erilq ssfi of qsqrcTt o) ft=qkd o{i d B-{epq + S qf{d s{crr( Er{I
qqql-ofr (sqeroT) GTDft{q, rctz d cril.fd {t$q qEET Gnrqruuq d cfiRro &it o-}

ffi o-d of 3r5qfr qErq of .r$ t t 3]tFlTT Eii qftft fu {t$q qqd
3nrqfq!-q 43s fo.fr. qfi ffid q GrWd e derr q-fr {s et{ of t-d ot
3il-{yq,FilBT at Ttr ig q-6q-t da t t tS fr eirrqrq.q d o.nm q'rfr q-d-cryf
qqwft qqf-il-fl nen iHq. etr oi g{fud vud gV sqtffiEqn fi-q Rrd} w
2or.os fueq-{ et{ o-} fr t-d srurrq gg frkd ftrq rrq t t

s-m fuft6 rerdi w ftnfuo ilffi t oeil rTf{d stDr{ of rrqtr crNfud q|-d d
etefiq to scs+q qNrT *i t RIE {|Sq qEcT GFrqrquq C aTAq to vs+q w

5.
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6. 3{rrrruq or ffiftqrgs eta GFTqRU-q d S tte-q frq (eSZ) d ci-fl.fd *i d
or{q to vs+q rdqrq fr q,rq rS dq-r I s?rtrr-sq sm fa of Mftmd ftin
qd d sEM at $ d) ¤Tq q-S d sd.ft t

7. Tdqr{ fr t-d ¤q?femr d er,rrq fr wq"i eiild q rerrtrq cnq{q-odrcn of Ttr fr
rnqq q$t e) qr {fr t I E-dsoq rerrfi-q q;ftTr t enrqn'q d qfr ern|Fa q-{*q
T¤t trf, qr 16r t r vt$q qqd crrrqf{u-q d ffio ¤{erot t-g rd enqso B
fu rerrfi-q cFrdT sTqqnrq d .{qa"r gq sqt|{ d F{+rFft ci t qg uq qiTq d
sd-lr qq qerfftq wkTT et t-d o1 enq:q-ootefi o1 qtr d t

Grd: {erfiq fff oi enfrfuor BqdeT o{li, t-d oT qT[tr gF{Rqf, o-{fi
oerT tfl d eTtq ssFT of qeqnT o-) fuhf, ogi tg {s s-{-{q d Bfi
MftMT-$ ela zoz.os #q-{ fr to sGFrT d fuq rTf{fl q*DT{ gM ql$q qEc'T

GTrrqF{u-q oT fi t'SFq q}-{ a1 qffi crfuqfiT d ff¤ ndw-+ (oFr d
FnFrfuo qqq, trerq s*t=FT elt{ sTqq{"r wrfqr riqfr ffiRq mqroatq) ¤
sct=Fl o\ ry TERI o-gi o-t Gt-jitr e, ilfu W fe d t-d sGl=FT o-q qerrfiq
etr¤{of,rcn of on[tr o1 qr sd t

Tid.{ :- sqtwr5srq I

fiq-d, ffi6 oa/oa/zozs

1. eTq{ gw Hfuq, qtuu-ivl vIFFI, cq ff,il-.r of frt s{fr1 q-{ft For /2/
ooo+/zoz2-sec-2-10 q-{ sTRtd dq oqro rfi-/W{/q/2on ftqio
oa/oa/zozs d qEf fr qf,flaf gf eirqr{o. orffi i-g t

qgq v+fuq, ffqtrivt ql[*l=l, gfuq ¤qtu{ fflTFI at qa-dq, qc'ellT r1qq, frqfd I

srTrq Ucq qq ¤(qt-o G qq va u-gu, qtqtrt:T, H-dggt- rflq, $ilqrd 
I

qqn gcq ol q-{flfi (a=qqpft) qeaqapT, sf,ggt r1aq, frq-d I

o-rsvt-f,{ dqmo, (fi tfule fr+ vnur) qqiq{ur fu+qq \rq HTqq i{rrd{

2.

3.

4.

5.

fiqra I
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To. 

Shri Gulshan Bamra 
Principal Secretary 
Department of Environment, 

Ministry of Environment, Forest and Climate Change 
(ESZ-Division) 

Govt. of Madhya Pradesh, Mantralaya, Bhopal 
Madhya Pradesh-462004 

Sir. 

F.No 25/79/2015/ESZ/RE 
Government of India 

3. 

Indira Paryavaran Bhawan, 
Jorbagh Road, Aliganj. 

New Delhi- 110 003 

Subject: Eeo-Sensitive Zone around National Chambal Wildlife Sanctuary, Madhya 
Pradesh, reg. 

Dated: June, 2023 

This has reference to your letter No. 584/2399/2018/32-3 dated 08h June, 2023 seeking 
relaxation in sand mining activities around denotified area of National Chambal Wildlife 
Sanctuary (207.05 ha). 

2. In this regard, it is to inform you that the ESZ around National Chambal WLS was 
declared on 20.02.2020, wherein uniform 2 km extent was notified as ESZ. The Hon'ble 
Supreme Court of India in its recent judgement dated 26.04.2023 in the matter of IA No.1000 
of 2003 in WP(C) No.202 of1995: TN Godavarman vs. Union OF India & Ors has directed 
that the mining is to be carried outside 1 km of Protected Area the relevant extract is 

With regards, 

"65. We also modify the direction contained in paragraph 56.4 of the order dated 
3rd June, 2022 (supra) and direct that mining within the National Park and Wildlife 
Sanctuary and within an area of one kilometre from the boundary of such National 
Park and Wildlife Sanctuary shall not be permissible.'" 

Considering the above facts, it would not appropriate to give the relaxation in the 
matter. However, it is suggested that the State Govt. may submit a revised proposal for 
declaring ESZ around National Chambal Wildlife Sanctuary, reducing the denotified area for 
consideration. 

Yours sincerely, 

(Dr. S.Kerketta ) 
Scientist (G) Adviser 

reproduced below: 
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F.No.1-9/2022 WL
Government of India

Ministry of Environment, Forest and Climate Change
(Wild Life Division)

2d Floor, Vayu Wing,
Indira Paryavaran Bhawan,

Jar Bag Road, New Delhi-110003.

Date: 15" September, 2023
Office Memorandum

Sub: Summary Record of the discussions on the meeting chaired by Secretary
MoEF&CC held on 31.08.2023 in connection with the OA no. 248 of 2022.

Sir,

Kindly find enclosed Summary Record of the discussions on the meeting chaired
by Secretary MoEF&CC held on 31.08.2023 in connection with the OA no. 248 of 2022
held on 31°August, 2023 under the chairmanship of Secretary, MoEF&CC.

Yours faithfully,

Sau..act.
(Dr. Sudheer Chintalapati)

Scientist 'E'
Email: adwl-mefcc@gov.in.

Encl: As above

Distribution:

1. The Chief Secretary, Government of Madhya Pradesh, Bhopal.
2. The Chief Secretary, Government of Rajasthan, Jaipur.
3. The Chief Secretary, Government of Uttar Pradesh, Lucknow.
4. The PCCF & HoFF, Government of Madhya Pradesh, Bhopal.
5. The PCCF & HoFF, Government of Rajasthan, Jaipur.

Copy to:

1. PPS to Secretary/PPS to DGF&SS/PSO to PSO to Addi. DGF(WL)/PPS to
IGF(WL)/PS to DIG(WL), MoEF&CC.
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Summary Record of the discussions on the meeting chaired by 
Secretary MoEF&CC held on 31.08.2023 in connection with the OA no. 

248 of 2022 

  

A meeting has been convened on 31st August 2023 under the 
chairmanship of Secretary MoEF&CC in accordance with the directions of Ld. 
National Green Tribunal, Principal Bench, Delhi in OA no 248 of 2022 - a 
suo-moto case by the National Green Tribunal New Delhi based on 
the  News article published in the Hindu titled “Digging up the Chambal" 
dated 27.03.2022.. 

         The list of participants is placed at Annexure-I.  

1.      Secretary EF&CC welcomed the participants to the meeting and 
initiated the discussions. 

2.      Inspector General of Forests (WL) gave a brief background about the 
application before the Ld. NGT. He mentioned that the matter at hand 
concerns illegal mining activities occurring in the vicinity of Keoladeo National 
Park in Rajasthan, near Dholpur, in close proximity to the National Chambal 
Sanctuary.  

3.      This matter was taken up Suo moto by the Tribunal based on a news 
article published in "The Hindu" on 27th March 2022, titled "Digging up the 
Chambal." The Tribunal vide order dated 05.04.22 constituted, an Eight 
Member Joint Committee comprising of the DGF&SS, Director, National 
Chambal Sanctuary, Secretaries Mining, Rajasthan, UP and M.P. and UP, MP 
and Rajasthan State PCBs. The committee gave several recommendations 
after the site visit. 

4.      It was also informed that Eco-sensitive Zone (ESZ) around National 
Chambal Wildlife Sanctuary, Uttar Pradesh was notified on 10.06.2020 and 
around National Chambal Wildlife Sanctuary, Madhya Pradesh, it was notified 
on 20.02.2020. However, ESZ for National Chambal Wildlife Sanctuary 
Rajasthan has not yet been notified and proposal for National Chambal 
Wildlife Sanctuary is pending with the State Government of Rajasthan. 

5.      Further, alteration of boundaries of the National Chambal Sanctuary, 
Madhya Pradesh to the extent resulting in exclusion of 292.39 ha from the 
sanctuary has been recommended in the 69th SCNBWL meeting with certain 
conditions. 

6.         The Tribunal heard the matter OA 248 of 2022 on 25th July 2023 and 
has issued the following directions:  

i. District Authorities (Chief Secretaries, DGPs, PCBs of Rajasthan, MP and 
UP and SSPs and DMs of Bhind, Morena, Gwalior, Agra, Etawah, Jhansi, 
Dholpur and Bharatpur) to periodically monitor it and ensure compliance 
of (2016 and 2020) Guidelines and control illegal mining and submit a 
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further action taken report within three months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 
and not in the form of Image PDF. 

ii. Secretary, MoEF&CC need to have monitoring with Chief Secretary of MP 
to provide clarity on acceptability of Notification dated 31.01.2023 de-
notifying 207 hectare from the sanctuary.  

iii. Secretary, MoEF&CC need to have a joint meeting with the Chief 
Secretaries of MP, UP and Rajasthan and the concerned Head of 
Departments (Forest and Wildlife and those related to NCS) and to 
ascertain complete protection of NCS with reference to wildlife and no 
mining or other activities. MoEF&CC need to give independent report on 
direction nos. (ii) and (iii) above. 

With this back ground the States were asked to give their status with regard 
to the Hon’ble NGT order. 

Madhya Pradesh: 

7.      The Government of Madhya Pradesh stated that they have implemented 
a comprehensive set of measures in accordance with the recommendations 
put forth by the committee established by the National Green Tribunal (NGT) 
to combat illegal sand mining. The specific details of the steps taken by 
Madhya Pradesh are at Annexure-II. 

8.      ADGF (WL) mentioned that after obtaining the recommendations for the 
de-notification of 292.39 hectares of revenue land within the National 
Chambal Wildlife Sanctuary in Morena, Madhya Pradesh, it is incumbent 
upon the State Government to proceed with the process of amendment in the 
notification of the ESZ around the National Chambal Sanctuary, Madhya 
Pradesh. 

9.      It was discussed that the State of Madhya Pradesh should expedite the 
establishment of ESZ boundaries without delay. This is imperative to facilitate 
the lawful allocation of mining activities within the region. Furthermore, all 
Collectors and District Magistrates must immediately take stringent 
measures to combat and eliminate any instances of illegal sand mining in the 
area. 

Uttar Pradesh: 

10.      The Government of Uttar Pradesh informed that they have 
implemented a series of measures as were recommended by the committee 
appointed by the National Green Tribunal (NGT) to combat illegal sand 
mining. The specific details of the steps taken by Uttar Pradesh are at 
Annexure-III. 

Rajasthan: 

11.    The Government of Rajasthan provided information regarding the 
measures being undertaken to prevent illegal sand mining within the state, 
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with particular focus on areas surrounding the Chambal catchment area. 
These measures encompass a range of strategies and actions aimed at 
safeguarding the natural resources and environment while ensuring 
compliance with relevant regulations. The details of the measures 
implemented by Rajasthan are at Annexure-IV. 

Conclusions 

12.    After deliberations on the necessity for consistently enforcing the anti-
illegal mining measures, the following actionable points emerged: 

i. All the State Governments should prioritize and encourage permissible 
activities within the catchment areas in order to raise awareness and 
naturally mitigate illegal mining and poaching activities. 

ii. The State Governments of Madhya Pradesh, Uttar Pradesh, and 
Rajasthan, shall provide detailed reports of the measures taken to 
combat illegal mining in the vicinity of the Chambal Sanctuary 
immediately. 

iii. Thereafter, the State Governments are to submit a monthly report to 
the Ministry on the progress regarding steps to curb illegal mining.  

iv. A standardized format will be devised by the Ministry for monitoring of 
actions taken by the respective State Governments.  

v. A quarterly coordination committee meeting will be held under the 
Chairmanship of ADG (WL) to oversee the actions taken by State 
Governments and share best practices. 

vi. State Government of Rajasthan to take immediate steps to submit the 
proposal for notification of the ESZ for National Chambal Wildlife 
Sanctuary. 

vii. District Collectors should take proactive measures for providing 
alternative livelihood options for the local communities currently 
dependent on sand mining, through convergence of various schemes. 

 The meeting ended with a vote of thanks to the Chair and all 
participants. 

*** 
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ANNEXURE-I 
 
 

LIST OF PARTICIPANTS 
 

 

S.No. Name and Designation 

 

1.  Ms. Leena Nandan, Secretary, MoEF&CC 

2.  Shri Bivash Ranjan, ADGF(WL), MoEF&CC 

3.  Shri Shikhar Agrawal, Additional Chief Secretary, Forest, 
Environment And Climate Change, Rajasthan. 

4.  Sh. Gulshan Bamra, Principal Secretary Environment, Madhya 
Pradesh 

5.  Sh Ashish Tiwari, Principal Secretary Environment, Uttar Pradesh 

6.  Shri Raghu Prasad, IGF (WL) 

7.  Shri Aseem Srivastava, Chief Wild Life Warden, Madhya Pradesh 

8.  Shri Arindam Tomar, Chief Wild Life Warden, Rajasthan 

9.  Shri Anjani Acharya, Chief Wild Life Warden, Uttar Pradesh 

10.  Sh. Shrawan Kumar Verma, DIG, IRO Gandhinagar 

11.  DM Morena, Madhya Pradesh 

12.  DM Agra, Uttar Pradesh 

13.  DM Gwalior, Madhya Pradesh 

14.  Ig Chambal, Madhya Pradesh 

15.  DFO Chambal, Madhya Pradesh 

16.  DM-Sheopur, Madhya Pradesh 

17.  Senior Superintendent of Police, Etwah, Uttar Pradesh 

18.  Dr. Sudheer Chintalapati, Scientist E, MoEF&CC  
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1.राçĚȣय चàबल अभयारण मरैुना के पारिèथǓतकȧ सवंेदȣ जोन कȧ भारत सरकार ɮवारा जारȣ  अͬधसचूना 

Ǒदनांक 20 फरवरȣ 2020 के पçृठ Đ.11 पर उपाबधं-I कȧ जानकारȣ ͪवलोͪपत कर Ǔनàनͧलͨखत जानकारȣ 

माÛय कȧ जावे-  

     mikca/k&1 

lajf{kr {ks= ds पारिèथǓतकȧ laosnh tksu dh lhek dk fooj.k 

mRrj e/;çns'k jkT; esa jk"Vªh; pEcy vHk;kj.; dh vf/klwfpr lhekA 

iwoZ  ftyk fHk.M dh mRrj çns'k ,oa e/; çns'k jkT; dh varjkZT;h; lhek 

nf{k.k e/; çns'k jkT; ds varxZr bZdks lsalsfVo tksu dh lhek jk"Vªh; pEcy 

vHk;kj.; dh lhek ls vHk;kj.; ds ckgj e/; çns'k jkT; ds Hkhrj 02 fd-eh- 

rd jgsxh] ftldk fooj.k fuEukuqlkj gS&  

';ksiqj ftys ds jktLo {ks= ds xzke cM+kSfn;k fcanh] gkaMh] dyeqaMk] /kksjh ckoM+h] 

ikyh] ctjyh ]mnksriqjk]  dqnSFkk] <hdfj;k] cksjnk nso] dqgkatkiqj] cklksan] chnk 

[ksM+yh] mruckn] cxnjh] cxfM+;k] edjksM+] f/kjksyh] [kksthiqjk] dk'khiqj] ekuiqj] 

tSuh] vofu] toklk] Åapk[ksM+k] fcpiqjh] lkejlk] nkarjnk dyka] eykjuk] 

tqokM] lkMk dk ikMk] yspksMk] eqnkyikM+k] vMw] cuokM+k] djhfj;k] bPNkuk 

[ksM+h] csgVsM] fcëyiqj] pd tqokn] igkM~Y;k] tkysjk] fctkjiqj] vMokM] xks/kk 

vMokM] xkaoM+h] veYnk] ukukokM] iVink] nqcMh mruokM] nkSyiqjk] nqckoyh] 

unhxkao] fyykSyh] ftejNk] furkuokl] ikUpks] cyokuh] vdksfj;k] [ksjksnk dyka] 

lq/kkjk] vjkSZnjh] ghjkiqjk] ijk'rk] Mksaxjiqj ¼<ks<j½]  

eqjSuk ftys ds jktLo {ks= ds xzke cjSZ<+] flaxjkSyh] fpUuksuh pacy] franks[kj] 

c`tx<+h] gqlSuiqj] feykSvk] [kksjk] eksguiqj] lq[kiqjk] ljlSuh] cjgkuk] uaniqjk] 

xq<+k pEcy] xysFkk] dSaFkjh] tjkg] fiijbZ] uk;diqjk] egpaniqj] xMksjk] xksj[kk] 

>qaMiqjk ¼,uih½] dM+kouk] HkViqjk] xksliqj] jru clbZ] #vj] fjBkSjk ejtknx<+] 

jNsM+] mlSn] cjokbZ] fcaMok] dqaMkSuk] flykoyh] /kkSjkZ] uxjk iksjlk] vVkj] 

Hknkoyh] pikd] cjksBk] dfNank] dSekjk dyka] xMqyk] xksanksyh] ckoM+h] fMxokj] 

[ksM+k fMxokj] jgw dk xkao] xkth [ksM+k] cuokjk] uksjkoyh [ksjkSu] [ksjkSu] xqjsek] 

ghjkiqj] fryksy] fjBkSuk] tksgku] f[kjsaVk] MaMksyh] xw¡t ,oa 

ftyk fHk.M ds jktLo {ks= ds xzke vtqZuiqjk] dusjk] [ksjkV] vgjksyhdkyh] 

xMsj] f?kuksph] jsiqjk] fcaMok] lyheiqj] f[kiksuk] Mkaxljdkj] vkdkSu] u[kyksyh] 

fctksjk] fpyksaxk] ifj;k;k] jek] tksjh vghj] x<+k] mnuiqj] pkpj] ukjhiqjk] 

cjgh] leUuk] likM+] Hkksuiqjk] dNqbZ] fcaMok] ugkjk] fprkoyh] cM+kiqjk] 

dlkgiqjk] Hkheiqjk] [kqvkoyh ,oa NawNjh dh —f=e lhekA 
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if'pe ftyk ';ksiqj esa e/; çns'k ,oa jktLFkku jkT; dh varjkZT;h; lhekA 

  

एव ंउÈ त अͬधसचूना के पçृठ Đ. 31 पर अĒेंजी भाषा मɅ दȣ गई Annexure-1 जानकारȣ ͪवलोͪपत कर 

Ǔनà नानुसार माÛ य कȧ जाव-े 

Annexure-1 

Details of the boundary of the Eco-sensitive Zone of the Protected Area  
 North Notified Boundary of National Chambal Sanctuary in Madhya Pradesh.        
East Interstate border of Uttar Pradesh and Madhya Pradesh state under district Bhind. 
South The extent of the Eco-Sensitive Zone will be 02 km from the boundary of National 

Chambal Sanctuary in Madhya Pradesh. The details of which are as follows- 
Artificial border of the following villages of  Sheopur District Barodiya Bindi, Handi, 
Kalamunda, Dhori Bawdi, Pali, Bajrali, Udotpura, Kudaitha, Dhikaria, Borda Dev, 
Kuhanjapur, Basond, Bida Khedli, Utanbad, Bagdari, Bagadia, Makrod, Dhiroli, 
Khojipura, Kashipur, Manpur, Jaini , Avni, Jawasa, Unchakheda, Bichpuri, Samarsa, 
Dantarda Kalan, Malarna, Juwad, Sada Ka Pada, Lechoda, Mudalpada, Adu, Banwada, 
Kaririya, Ichhana Khedi, Behted, Bithalpur, Chak Juwad, Pahadlya, Jalera, Bijarpur, 
Adwad, Godha Adwad, Gaondi, Amalda, Nanawad, Patpada, Dubdi Utanwad, 
Daulpura, Dubawali, Nadigaon, Lilauli, Jimrachha, Nitanwas, Pancho, Balwani, 
Akoria, Kheroda Kalan, Sudhara, Arraudri, Hirapura, Parashta, Dongarpur (Dhodhar),  
Artificial border of the following villages of  Morena District Barraidh, Singrauli, 
Chinnoi Chambal, Tindokhar, Brijgarhi, Hussainpur, Milua, Khora, Mohanpur, 
Sukhpura, Sarsaini, Barhana, Nandpura, Gudha Chambal, Galetha, Kainthari, Zarah, 
Piprai, Nayakpura, Mahchandpur, Gadora, Gorkha, Jhundpura (NP), Kadavna, 
Bhatpura, Gospur, Ratan Basai, Ruar, Rithora Marjadgarh, Rachher, Usaid, Barwai, 
Bindwa, Kundauna, Silawali, Dhaurra, Nagra Porsa, Attar, Bhadawali, Chapak, 
Barotha, Kachhinda, Camara Kalan, Gadula, Gondoli, Bawdi, Digwar, Kheda Digwar, 
Rahu's village, Ghazi Kheda, Banwara, Norawali Kheraun, Kheraun, Gurema, Hirapur, 
Tilol , Rithona, Johan, Khirenta, Dandoli, Gunj, and  
Artificial border of the following villages of  Bhind District Arjunpura, Kanera, 
Kheraat, Ahrolikali, Gader, Ghinochi, Repura, Bindwa, Salimpur, Khipona, 
Dangsarkar, Aakaun, Nakhloli, Bijora, Chilonga, Pariaya, Rama, Jori Ahir, Garha, 
Udanpur, Chachar, Naripura, Barhi, Samanna, Sapar, Bhonpura, Kachhui, Bindwa, 
Nahara, Chitwali, Badapura, Kasahpura, Bhimpura, Khuawali and Chhunchuri.  

West The inter-state border of Rajasthan and Madhya Pradesh under District Sheopur. 
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2.राçĚȣय चàबल अß यारÖ य मरैुना के पारिèथǓतकȧ सवंेदȣ जोन कȧ भारत सरकार ɮवारा जारȣ  अͬधसचूना 

Ǒदनांक 20 फरवरȣ 2020 के पçृठ Đ.12 पर उपाबधं-II कȧ जानकारȣ एव ंपçृठ Đ. 31 पर अĒेंजी भाषा मɅ 

दȣ गई Annexure-II  कȧ जानकारȣ ͪवलोͪपत कर Ǔनàनͧलͨखत जानकारȣ माÛय कȧ जावे- 
      

राç Ěȣय चà बल अß यारÖ य के पारिèथǓतकȧ सवंेदȣ जोन का गगूल मानͬचğ 
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3.राçĚȣय चàबल अß यारÖ य मरैुना के पारिèथǓतकȧ सवंेदȣ जोन कȧ भारत सरकार ɮवारा जारȣ  अͬधसचूना 

Ǒदनांक 20 फरवरȣ 2020 के उपाबधं-III  के अतंग[त सारणी 'ख' के उपरांत पçृठ Đ.13 पर Ǔनàनͧलͨखत 

जानकारȣ सिàमͧलत कȧ जावे- 

 e/; çns'k dh vf/klwpuk Ø- For/2/0004/2022&sec&2&10 fnukad 31 tuojh 2023 
}kjk jk"Vªh; pEcy vHk;kj.; ds Hkhrj fuEukuqlkj 03 LFkyksa esa vkaf'kd :i ls fMuksfVQkbZ  
fd;s x;s dqy 207-049 gsDVs;j {ks= esa bZdks lsalsfVo tksu dh lhek] vH;kj.; dh lhek ls 
'kwU; jgsxh%&   

 
 वनमÖ डल- मुरैना,  िजला-æ योपुर, तहसील- बढ़ौदा,   èथल/घाट का नाम -बढोǑदया ǒबÛ दȣ 
 
 

राजè व Ēाम का नाम सवȶ Đ. सवȶ Đ. का कुल 
रकबा (हे. मɅ) 

अß यारÖ य स ेबाहर 
ͩकया जान ेवाला 
¢ेğफल (हे. मɅ) 

ǒबÛ द ु ¢ेğ के जी.पी.एस Ǔनदȶशांक 

1 2 3 4 5  6 

कंुहाजापुर 217 75.828 2.403 A 
B 

25°28'2.25"N,76°33'32.95"E  

25°28'2.19"N,76°33'34.33"E  

बढ़ौǑदया घाट 1 15.60 7.086 C 
D 

25°27'53.93"N,76°33'34.81"E 

25°27'42.44"N,76°33'32.45"E 
E 
F 

25°27'34.76"N,76°33'28.59"E 

25°27'35.55"N,76°33'27.43"E 
G 
H 

25°27'39.68"N,76°33'27.80"E 

25°27'44.31"N,76°33'27.29"E 

योग:- 9.489   

 
 

वनमÖ डल - मुरैना,  िजला-मुरैना, तहसील- जौरा/मुरैना,  è Ø ल/घाट का नाम - राजघाट 
राजè व Ēाम 
का नाम 

सवȶ Đ. सवȶ Đ. का कुल 
रकबा (हे. मɅ) 

अß यारÖ य से बाहर ͩकया 
जान ेवाला ¢ेğफल (हे. मɅ) 

ǒबÛ द ु ¢ेğ के जी.पी.एस Ǔनदȶशांक 

1 2 3 4 5 6 

भानपुर 2 25.30 21.05 B 
C 
D 
E 
F 

26°39'35.04"N,77°54'46.01"E 

26°39'35.76"N,77°54'59.58"E 

26°39'31.65"N,77°55'49.46"E 

26°39'30.29"N,77°56'08.36"E 

26°39'25.26"N,77°56'27.61"E 
3 01.34 01.34 

14 01.50 0.80 I 
J 
K 
L 
M 
N 
O 
P 
Q 

26°39'20.75"N,77°56'27.01"E 

26°39'26.82"N,77°55'32.06" E 

26°39'30.40"N,77°55'27.44" E 

26°39'26.00"N,77°55'26.01" E 

26°39'29.05"N,77°55'08.45"E 
26°39'30.26"N,77°55'07.57" E 

15 01.50 0.80 

16 0.39 0.39 

17 02.38 0.80 

ͪपपरई 2 03.49 2.40 
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177 19.51 17.91 R 
S 
T 

26°39'30.12"N,77°55'03.92" E 

26°39'30.80"N,77°54'58.65" E 

26°39'29.33"N,77°54'49.10" E 

26°39'22.87"N,77°54'49.60" E 

26°39'23.26"N,77°54'42.23" E 

26°39'24.49"N,77°54'42.17" E 

180 03.10 2.10 G 
H 

26°39'24.04"N,77°56'41.70"E 

26°39'21.48"N,77°56'41.99"E 

236 28.39 16.71 A 
U 

26°39'31.08"N,77°54'26.42"E 

26°39'20.74"N,77°54'29.45"E  239 28.40 14.60 

योग:- 78.90   

 

 वनमÖ डल- मुरैना,  िजला-मुरैना,  तहसील- मुरैना,        è थल/घाट का नाम - बरवाͧसन 
 

राजè व Ēाम 
का नाम 

सवȶ Đ. सवȶ Đ. का कुल 
रकबा (हे. मɅ) 

अß यारÖ य स ेबाहर ͩकया 
जान ेवाला ¢ेğफल (हे. मɅ) 

ǒबÛ द ु ¢ेğ के जी.पी.एस Ǔनदȶशांक 

1 2 3 4 5  6 

खाणड्ौलȣ 
(तह.-जौरा) 

852/1 40.661 32.45 B 
 

C 
26°36'38.01"N,77°51'05.60"E 
 

26°36'44.27"N,77°51'30.39"E 852/2 05.894 04.00 

746 67.706 56.40 F 
G 
H 
I 
J 

26°36'33.25"N,77°51'54.11"E 

26°36'30.94"N,77°51'48.13"E 

26°36'32.04"N,77°51'40.84"E 

26°36'31.61"N,77°51'35.33"E 

26°36'18.23"N,77°50'47.10"E 

कैथरȣ 
(तह.-मुरैना) 

2 17.62  15.50 
103 11.432 9.51 

101 01.327 0.80 D 
E 

26°36'41.63"N,77°52'06.51"E  

26°36'33.92"N,77°52'07.27"E 
A 
K 

26°36'06.58"N,77°50'08.32"E 

26°36'01.65"N,77°50'11.97"E 

योग:- 118.66   

 

एव ंउÈ त अͬधसचूना के पçृ ठ Đ. 32 पर अĒेंजी भाषा मɅ दȣ गई Annexure-III के अतंग[त Table B  के 

उपरांत Ǔनà नͧलͨखत जानकारȣ सिàमͧलत कȧ जावे- 
Eco-sensitive Zone at the following three places, partially denotified 207.049 ha. area of National 
Chambal Sanctuary, vide MP Govt. notification no. For/2/0004/2022-sec-2-10 dated 31st January, 
2023 will be Zero from the boundary of Sanctuary. 

Division- Morena, Distt.-Sheopur         Tehsil- Badhoda Name of Site/Ghat- Badhodia Bindi 
 
Village Name 
of Revenue 

Survey No. Survey No. 
Total area (In 

ha.) 

To be carried 
out of 

National 
Chambal 

Sanctuary (In 
ha.) 

Point GPS coordinates of the 
area 

1 2 3 4 5 6 
Kunhajapur 217 75.828 2.403 A 

B 
25°28'2.25"N,76°33'32.95"E  
25°28'2.19"N,76°33'34.33"E  
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Badhodia Ghat 1 15.60 7.086 C 
D 

25°27'53.93"N,76°33'34.81"E 
25°27'42.44"N,76°33'32.45"E 

E 
F 

25°27'34.76"N,76°33'28.59"E 
25°27'35.55"N,76°33'27.43"E 

G 
H 

25°27'39.68"N,76°33'27.80"E 
25°27'44.31"N,76°33'27.29"E 

 Total  9.489   
 
 
Division- Morena, Distt.-Morena  Tehsil- Jora/Morena Name of Site/Ghat- Barwasin 
 

Village 
Name of 
Revenue 

Survey 
No. 

Survey No. 
Total area (In 

ha.) 

To be carried out of 
National Chambal 
Sanctuary (In ha.) 

Point GPS coordinates of the area 

1 2 3 4 5 6 
Khandoli 
(Teshil- 

Jora) 

852/1 40.661 32.45 B 
C 

26°36'38.01"N,77°51'05.60"E 
26°36'44.27"N,77°51'30.39"E 852/2 05.894 04.00 

746 67.706 56.40 F 
G 
H 
I 
J 

26°36'33.25"N,77°51'54.11"E 
26°36'30.94"N,77°51'48.13"E 
26°36'32.04"N,77°51'40.84"E 
26°36'31.61"N,77°51'35.33"E 
26°36'18.23"N,77°50'47.10"E 

Kenthri 
(Teshil- 
Morena) 

2 17.62 15.50 
103 11.432 9.51 

101 01.327 0.80 D 
E 

26°36'41.63"N,77°52'06.51"E  
26°36'33.92"N,77°52'07.27"E 

A 
K 

26°36'06.58"N,77°50'08.32"E 
26°36'01.65"N,77°50'11.97"E 

Total 118.66   
 
 
Division- Morena, Distt.- Morena      Tehsil- Morena Name of Site/Ghat- Rajghat 
 

Village 
Name of 
Revenue 

Survey 
No. 

Survey No. 
Total area (In 

ha.) 

To be carried out of 
National Chambal 
Sanctuary (In ha.) 

Point GPS coordinates of the area 

1 2 3 4 5 6 
Bhanpur 2 25.30 21.05 B 

C 
26°39'35.04"N,77°54'46.01"E 
26°39'35.76"N,77°54'59.58"E 
26°39'31.65"N,77°55'49.46"E 
26°39'30.29"N,77°56'08.36"E 
26°39'25.26"N,77°56'27.61"E 

3 01.34 01.34 

14 01.50 0.80 I 
J 
K 
L 
M 
N 
O 
P 
Q 
R 
S 
T 

26°39'20.75"N,77°56'27.01"E 
26°39'26.82"N,77°55'32.06" E 
26°39'30.40"N,77°55'27.44" E 
26°39'26.00"N,77°55'26.01" E 
26°39'29.05"N,77°55'08.45"E 
26°39'30.26"N,77°55'07.57" E 
26°39'30.12"N,77°55'03.92" E 
26°39'30.80"N,77°54'58.65" E 
26°39'29.33"N,77°54'49.10" E 
26°39'22.87"N,77°54'49.60" E 
26°39'23.26"N,77°54'42.23" E 
26°39'24.49"N,77°54'42.17" E 

15 01.50 0.80 
16 0.39 0.39 
17 02.38 0.80 

Piprai 2 03.49 2.40 
177 19.51 17.91 

180 03.10 2.10 G 
H 

26°39'24.04"N,77°56'41.70"E 
26°39'21.48"N,77°56'41.99"E 

236 28.39 16.71 A 
U 

26°39'31.08"N,77°54'26.42"E  
26°39'20.74"N,77°54'29.45"E 239 28.40 14.60 

Total 78.90   
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4. jk"Vªh; pEcy vHk;kj.; eqjSuk ds ikfjfLFkfrdh; laosnh tksu dh Hkkjr ljdkj }kjk tkjh vf/klwpuk fnukad 20 

Qjojh 2020 ds mikca/k&IV dh lkj.kh i`"B Øekad 19 ls 21 ds LFkku ij fuEukuqlkj lkj.kh LFkkfir fd;k tkuk 
izLrkfor gSA  

mikca/k&IV 
Hkw&funsZ'kkadksa ds lkFk jk"Vªh; pEcy vHk;kj.; ds ikfjfLFkfrdh; laosnh tksu ds varxZr vkus okys xzke {ks= dh lwph 

 
ftyk Ø-la- 2 fdyksehVj ifjf/k ij 

fLFkr xzke ds uke 
v{kka’k@ns’kkarj 

';ksiqj  1.  gkaMh m 250 23’55.32” iw 760 37’16.22” 
2.  dYeqaMk m 250 24’21.06” iw 760 37’57.61” 
3.  cMksfn;k fcaanh m 250 24’54.10” iw 760 36’20.50” 
4.  ikyh  m 250 25’44.00” iw 760 37’46.42” 
5.  <hdjh;k m 250 26’13.23” iw 760 38’05.85” 
6.  dqavktkiqj  m 250 26’45.00” iw 760 34’20.00” 
7.  cklkSn  m 250 29’53.22” iw 760 35’52.25” 
8.  chnk [ksMyh  m 250 27’20.00” iw 760 34’25.00” 
9.  mruckn  m 250 33’36.27” iw 760 34’06.31” 
10.  xks/kk vMokM+ m 250 39’27.00” iw 760 31’44.98” 
11.  fcV~Byiqj  m 250 42’15.22” iw 760 33’29.23” 
12.  pd tqokM  m 250 44’54.81” iw 760 32’34.95” 
13.  cuokM+k m 250 39’57.45” iw 760 36’47.33” 
14.  [kksthiqjk  m 250 56’52.36” iw 760 50’46.14” 
15.  [kSjksn dyka  m 260 00’48.00” iw 760 52’00.00” 
16.  vdksjh;k  m 260 00’34.62” iw 760 53’11.43” 
17.  ghjkiqjk  m 260 03’38.87” iw 760 56’18.16” 
18.  mnksriqjk  m 260 04’09.24” iw 760 58’01.87” 
19.  ijk'rk  m 260 05’13.80” iw 760 58’22.61” 
20.  nkSyiqjk  m 260 04’55.86” iw 760 59’03.37” 

eqjSuk 21.  xqjSek  m 260 20’18.87” iw 770 27’20.76” 
22.  ghjkiqj  m 260 19’46.16” iw 770 28’46.70” 
23.  cjgkuk  m 260 30’33.71” iw 770 48’33.97” 
24.  fjBkSuk  m 260 44’43.17” iw 780 12’49.95” 

fHk.M 25.  vtqZuiqjk  m 260 44’19.71” iw 780 33’07.55” 
26.  fprkoyh  m 260 43’06.07” iw 780 45’00.15” 
27.  Hkksuiqjk  m 260 36’21.78” iw 780 56’38.62” 
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एव ंउÈत अͬधसचूना के पçृ ठ

37 से 39 के è थान पर Ǔनà नानुसार सारणी 

LIST OF VILLAGE AREA COMING UNDER ECO
SANCTUARY ALONG WITH GEO

 

 
 

 
 

 

 

Sheopur 
 

 
1 
2 

 

3 Badodiya Bindi
4 

 

 

5 
 

Dhikariya
6 

 

7 
 

8 
 

9  

10 Godha Adwad
11  

12  

13  

14  

15  

Khairod Kalan
16  

17  

18  

19  

20  

 
 21  

Gurema
22  

23  

24  

 

 25  

26  

27 
 

 

 

 

  

ç ठ Đ. 32 पर अĒेंजी भाषा मɅ Ǒदए गई Annexure

नुसार सारणी सिàमͧलत कȧ जावे- 

LIST OF VILLAGE AREA COMING UNDER ECO-SENSITIVE ZONE OF NATIONAL CHAMBAL 
SANCTUARY ALONG WITH GEO-COORDINATES

 
 

 

 N 250 23’55.32” E 760 37
 N 250 24’21.06” E 760 37’

Badodiya Bindi N 250 24’54.10” E 760 36’
 N 250 25’44.00” E 760 37’

Dhikariya N 250 26’13.23” E 760 38’
 N 250 26’45.00” E 760 34’

 N 250 29’53.22” E 760 35’
 N 250 27’20.00” E 760 34’

 N 250 33’36.27” E 760 34’
Godha Adwad N 250 39’27.00” E 760 31’

 N 250 42’15.22” E 760 33’
 N 250 44’54.81” E 760 32’

 N 250 39’57.45” E 760 36’
 N 250 56’52.36” E 760 50’

Khairod Kalan N 260 00’48.00” E 760 52’

 N 260 00’34.62” E 760 53’

 N 260 03’38.87” E 760 56’

 N 260 04’09.24” E 760 58’
 N 260 05’13.80” E 760 58’
 N 260 04’55.86” E 760 59’

Gurema  N 260 20’18.87” E 770 27’

 N 260 19’46.16” E 770 28’
 N 260 30’33.71” E 770 48’

 N 260 44’43.17” E 780 12’
 N 260 44’19.71” E 780 33’

 N 260 43’06.07” E 780 45’
 N 260 36’21.78” E 780 56’

Annexure-IV कȧ सारणी पçृ ठ Đ. 

Annexure-IV 

SENSITIVE ZONE OF NATIONAL CHAMBAL 
COORDINATES 

 

37’16.22” 
’57.61” 
’20.50” 
’46.42” 
’05.85” 
’20.00” 
’52.25” 
’25.00” 
’06.31” 
’44.98” 
’29.23” 
’34.95” 
’47.33” 
’46.14” 
’00.00” 
’11.43” 
’18.16” 
’01.87” 
’22.61” 
’03.37” 
’20.76” 
’46.70” 
’33.97” 
’49.95” 
’07.55” 
’00.15” 
’38.62” 
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1.

Minutes of the meetino dated 08.01.2024 chaired bv Chief Secretarv
in the NGT matter OA 248 / 2022 (PB)

An interdepartmental meeting in hybrid mode was convened under the Chairpersonship
of Chief Secretary to review the progress of compliance of the order dated 03.1 1 .2023 in

the matter OA 248 12022 (PB) "ln Re: News item published in the Hindu dated 27.03.22
titled "Digging up the Chambal'i List of attendees is as per Annexure-1 (attendees in
person) and Annexure-2 (attended through VC).

Principal Secretary Environment made a detailed presentation (Annexure-3) to the Chief
Secretary about the developments in the case. lt was presented that the 207 hectare of
area was de-notified on 3'1 .01 .2023 after the approval obtained from National Wildlife
Board.

Request for permission of mining in NCS de-notified area was sent by GoMP to MoEF&CC
on 08.06.2023 and reply was sent by MoEF&CC on 28.06.2023, with the following:

(1 ) Hon'ble SC in 'TN Godavarman vs Uol'in its order dated 26-04-2023 has stated
lhat".... mining within an area of 1 km from the boundary of protected area shall
not be permissible"

(2) GoMP to submit a revised proposal for declaring ESZ around NCS.
ln a VC by Secretary, MoEF&CC on 31.08.2023, GoMP was instructed to establish new
ESZ boundaries around the de-notified area. Pursuant to that, proposal for making ESZ
zero around de-notified area sent by GoMP to MoEF&CC on 30.10.2023 by the
Environment department and after receiving their approval, GoMP shall need to approach
Hon'ble Supreme Court to seek relaxation for mining, waiving the prohibition on mining
(within 1 km of Sanctuary) laid down in the Godavarman Case on 26-04-2023.

The Forest department appraised about the progress made on the implementation of the
'Comprehensive Conservation & Protection Plan for National Chambal Sanctuary'. Action
has been initiated on building new infrastructure, procuring drones, high speed boats and
other equipment for Turtle and Gharial breeding facilities, research and monitoring,
awareness and public participation and other protection measures. An amount of Rs.

19.48 Cr has been budgeted for, out of which Rs. 1.24 Cr has already been spent, and
the implementation of the plan is underway.
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4. Collectors of Morena, Sheopur and Bhind presented the progress of action taken by them
to control the illegal mining, transportation and storage activities of sand from Sanctuary
area. Commissioner Chambal and Collector Morena requested for deployment of a SAF
company, to check the illegal mining more effectively. Chief Secretary asked DG police to
explore the possibility of the deployment of an additional SAF company in Morena.

chief secretary reiterated that district administration must ensure complete check on the
illegal mining, transportation and storage of sand from NCS area and that all steps be
taken to ensure strict compliance of Hon'ble NGT orders passed from time to time. chief
secretary instructed collectors and SPs to ramp up the action against illegal mining in the
next week and directed Commissioner Chambal to review it on a daily basis. She also
directed that the action must be continuous on an ongoing basis.

chief secretary asked the mining department to ensure allotment of tenders for legal sand
mining in Sindh river in Bhind is completed within two weeks. Moreover, mining
department should take immediate necessary steps, including approaching Hon,ble
supreme court if necessary, to ensure that legal mining is permitted at the earliest. chief
secretary instructed to seek an opinion from the office of Advocate General in this regard
and do the needful further.

7. The meeting ended with vote of thanks to the chair.

Patil)

6.

Additional Chief Secretary
Forest Department

Additional Chief Secretary
Home Department

\
*J' .,'

d.l' //
(Chandra M/han Thakur)./

Member Secretary
MP Pollution Control Board

il
(Abhay Kumar

Principal Chief Conservator of Forest
and Head of Forest Force

,*"r""r$d
Managing Director

M. P. Mining CorporationEnvironment Department
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Annexure - {

The meeting was attended by the following officers in person:

1 . Sh JN Kansotiya, Additional Chief Secretary, Department of Forest

2. Sh Rajesh Rajora, Additional Chief Secretary, Department of Home

3. Sh Sudhir Saxena, Director General of Police, Madhya Pradesh

4. Sh Abhay Patil, PCCF and Head of Forest Force, Madhya Pradesh

5. Sh Gulshan Bamra, Principal Secretary, Environment Department

6. Sh Nikunj Srivastava, Principal Secretary, Department of Revenue

7. Sh Aseem Shrivastava, PCCF (Wildlife), Madhya pradesh

8. Sh Satyanand Dube, Addt PCCF (Witdlife), Madhya pradesh

9. Sh Rajiv Ranjan Meena, MD, Madhya pradesh Mining Corporation

10. Sh Chandra Mohan Thakur, Member gecretary, Mp pollution Control Board

11. Sh Lokesh Kumar Jangid, Deputy Secretary, Department of Environment
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Annexure - 2

The meeting was attended by the following officers through VC:

1. Sh Deepak Singh, Commissioner, Chambal Division

2. Sh Sushant Saxena, lG Chambal Range

3. Sh Ankit Asthana, Colleetor Morena

4. Sh Sanjeev Shrivastava, Collector Bhind

5. Sh Sanjay Kumar, Collector Sheopur

6. Sh Shailendra Singh Chouhan, SP Morena

7. Dr Asit Yadav, SP Bhind

8. Sh Rai Singh NaMariya, SP Sheopur

9. Sh Swaroop Dixit, Director National Chambal Sanctuary, Morena

117 1377



1/14/2024

1

Government of Madhya Pradesh 
Meeting with Chief Secretary on 08.01.2024 (11 am)

ACTION TAKEN REPORT (AS ON 31-12-23)
by Government of Madhya Pradesh

In compliance of
NGT Order Dated 03-11-2023 

OA 248 / 2022 (Mining in Chambal Sanctuary)

Next Date of Hearing: 19.01.2024

Synopsis of  Earlier Orders by NGT in NCS Mining Case

 Monthly review meetings by the Chief Secretaries and DGPs with
DMs, SPs and other concerned Departments be taken.

 Inter state co-ordination of the officers of the three states of MP,
UP & Rajasthan to control illegal mining and inter state
transportation of the sand.

 District Authorities to periodically monitor it and ensure
compliance of (2016 and 2020) Guidelines and control illegal
mining.

 Secretary, MoEF&CC to have monitoring with Chief Secretary of
MP to provide clarity on acceptability of Notification dated
31.01.2023 de-notifying 207 Ha from the sanctuary
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1/14/2024

2

 Stage of finalization of the ‘Comprehensive Conservation and
Protection Plan for National Chambal Sanctuary’ to be submitted by
GoMP

 State of MP is directed to place on record and explain as to how for the
purpose of sand mining, the NCS area can be de-notified

 Concerned State Authorities to take further action in pursuant to the
earlier directions of the Tribunal and to file fresh action taken
reports after 8 weeks (i.e. by end of Dec 2023)

Operative Part of  Latest NGT Order Dated 03.11.2023

De-notification of NCS Area and Mining : Timeline
1. 207 Ha area de-notified from NCS by GoMP on 31-01-2023, after approval from National Wildlife Board

2. Request for permission of mining in NCS de-notified area sent by GoMP to MoEF&CC on 08-06-2023

3. Reply by MoEF&CC on 28-06-2023, with two main points:

a) Hon’ble SC in ‘TN Godavarman vs UoI’ in its order dated 26-04-2023 has stated that “….mining

within an area of 1 km from the boundary of protected area shall not be permissible.”

b) GoMP to submit a revised proposal for declaring ESZ around NCS

4. In a VC by Secretary, MoEF&CC on 31-08-2023, GoMP was instructed to establish new ESZ boundaries

5. Proposal for making ESZ zero around de-notified area sent by GoMP to MoEF&CC on 30-10-2023

*Next, GoMP shall need to file SLP in Hon’ble Supreme Court to seek relaxation for mining, waiving the

prohibition on mining (within 1 km of Sanctuary) laid down in the Godavarman Case.
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Action Taken by District Administration (01-04-2022 to 31-12-23) 

S.
No. Action Taken Morena Sheopur Bhind* Total Act/ Rule

As on 31-
10-2023

As on 31-
12-2023

As on 
31-10-
2023

As on 
31-12-
2023

As on 31-
10-2023

As on 
31-12-
2023

As on 31-
10-2023

As on 31-
12-2023

1 Cases of Illegal Mining 96 114 3 3 14 64 113 181 Madhya Pradesh 
Minerals (Prevention 
of Illegal Mining, 
Transportation and 
Storage) Rules,2022

2 Cases of Illegal 
Transportation

304 340 142 150 455 857 901 947

3 Cases of Illegal Storage 65 70 25 25 37 41 127 136

4 Vehicles Seized 301 338 133 139 581 631 1015 1113
5 Penalty Imposed (Rs. Lakhs) 32 32 22 23 1207 1272 1261 1332

6 Penalty Recovered (Rs. 
Lakhs)

30 30 17 19 1130 1181 1178 1230

*No illegal sand mining/ transportation / storage in NCS area in district Bhind. 
Reported actions are for River Sindh

Sl No Action Taken Morena Sheopur Bhind* Total Act/ Rule

As on 
31-10-
2023

As on 
31-12-
2023

As on 
31-10-
2023

As on 
31-12-
2023

As on 
31-10-
2023

As on 
31-12-
2023

As on 
31-10-
2023

As on 31-
12-2023

7 Vehicles Confiscated 91 93 14 17 02 02 107 112 Section 52 of The Indian
Forest Act 1927

8 FIRs Lodged 120 134 39 42 78 84 237 260 Section 379 and 414 of
IPC

9 PORs Lodged 214 232 69 71 - 0 283 303 The Wildlife Protection Act
1972 and The Indian
Forest Act 1927

10 Accused/Criminals 368 392 153 159 563 563 1084 1114 The Indian Penal Code,
The Wildlife Protection Act
1972 and The Indian
Forest Act 1927

11 Action on Vehicles without number 
plate

7914 8832 09 09 251 251 8174 8543 The Motor Vehicles Act,
1988

12 Action on Overload Vehicles 2592 3667 - - 150 166 2742 3233

*No illegal sand mining/ transportation / storage in NCS area in district Bhind. 
Reported actions are for River Sindh

Action Taken by District Administration 
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Sl No Action Taken Morena Sheopur Bhind* Total Act/ Rule

As on 31-
10-2023

As on 31-
12-2023

As on 
31-10-
2023

As on 
31-12-
2023

As on 
31-10-
2023

As on 
31-12-
2023

As on 
31-10-
2023

As on 
31-12-
2023

13. Suspension of Arms 
License 

04 04 00 00 00 00 04 04 Section 52 of The Indian 
Forest Act 1927

14. Legal sand mines in the 
district

00 00 00 00 72 72 72 72 MP Sand (Mining, 
Transportation, Storage & 
Trading) Rules, 2019

15. New licenses for sand 
storage

08 08 00 00 00 00 08 08 As above & MP Mineral 
(Prevention of Illegal Mining 
& Storage) Rules, 2022

*No illegal sand mining/ transportation / storage in NCS area in district Bhind. 
Reported actions are for River Sindh

Action Taken by District Administration 

Action Taken by Police Department
S.No. Action Taken Morena Bhind Sheopur Total

As on 31-
10-2023

As on 31-
12-2023

As on 31-
10-2023

As on 31-
12-2023

As on 
31-10-
2023

As on 31-
12-2023

As on 31-
10-2023

As on 31-12-
2023

1. New check posts 1 7 17 03 03 05 05 25 25

2. Force deployed 232 170 248 182 1 1 7 117 597 469

3. CCTV Surveillance  
Locations

08 08 02 02 03 03 13 13

4. Criminal cases registered 120 134 78 84 39 42 237 260

5. Number of persons  
arrested

124 139 109 118 56 59 289 316

6. Preventive Action 
(From Feb 2023 to 31December 
2023)

27288
(36105 

persons)

29776
(39153 

persons)

31103
(35275 

persons)

37663
(42227 

persons)

7400
(8044

persons)

7805
(8462

persons)

65791
(79424

persons)

75244
(89842
persons

7. Wireless equipments 
deployed

569 569 449 449 305 305 1323 1323
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Action Taken by Police Department 

S.
No.

Head Action Taken

8. Surveillance by  
drones

Surveillance by drones is being carried out in the
sensitive areas

9. River patrolling by  
motor boat

Joint river patrolling is being carried out by the
police and forest staff in sensitive areas on
motorboats of Forest.

10. Force deployed A company of SAF had been provided by PHQ to
each of the districts of Morena & Bhind with
modern weapons. This is in addition to the forces
deployed in concerned police stations and police
lines.

Inter State Coordination Meetings (Monthly)
Sl. 
No

Date of 
Meeting

Intra/Int
er

Chaired by Participants

1. 20th March 
2023

Inter State Co-Chaired by Chief 
Secretaries of MP, 
Rajasthan and UP

1. DGPs of MP, Rajasthan and UP
2. ACS/PS/Secretary of Home Departments MP, Rajasthan and UP
3. ACS/PS/Secretary of Mining Departments MP, Rajasthan and UP
4. ACS/PS/Secretary of Forest and Environment Departments MP, Rajasthan and UP
5. District Collectors, SPs and DFOs of Morena, Bhind, Sheopur and Gwalior (MP); 

Bharatpur and Dholpur (Rajasthan); Agra and Etawah (UP)

2. 11th July 
2023

Inter- State Jointly by District 
Collectors, Morena (MP), 
Dholpur (Rajasthan) and 
Agra (UP)

1. SPs of Morena (MP) and Dholpur (Rajasthan)
2. DCP, Agra (UP)
3. DFOs Morena (MP), Dholpur (Rajasthan) and Agra (UP)
4. Transport, Mining and Revenue Officers of the three districts

3. 31st Aug 
2023

Inter- State Secretary, MoEF&CC 1. ADGF (WL), MoEF&CC
2. ACS/PS, Forest and Environment, UP, MP and Rajasthan
3. Chief Wildlife Warden, UP, MP, Rajasthan
4. IG Chambal (MP)
5. DM, SP and DFO of Morena (MP), Gwalior (MP), Agra (UP), Sheopur (MP)

4. 25th Sep 
2023

Inter- State Jointly by District 
Collectors, Morena (MP), 
Dholpur (Rajasthan) and 
Agra (UP)

1. SPs of Morena (MP) and Dholpur (Rajasthan)
2. DCP, Agra (UP)
3. DFOs Morena (MP), Dholpur (Rajasthan) and Agra (UP)
4. Transport, Mining and Revenue Officers of the three districts

5. 06th Oct 
2023

Inter- State Jointly by District 
Collectors, Morena (MP), 
Dholpur (Rajasthan) and 
Agra (UP)

1. SPs of Morena (MP) and Dholpur (Rajasthan)
2. DCP, Agra (UP)
3. DFOs Morena (MP), Dholpur (Rajasthan) and Agra (UP)
4. Transport, Mining and Revenue Officers of the three districts
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Check posts and Surveillance

 Mining, Police and Forest departments have increased the number of check

posts to 32 from earlier 7 check posts

 Morena – 22 (earlier 4)

 Sheopur – 07 (earlier 02)

 Bhind – 03 (earlier 01)

 Drone surveillance by 2 drone cameras is being done by Forest department

 Drone surveillance has also been started by district Collector, Morena

Check posts and Surveillance  

 GoMP has prepared a project of installation of 100 electronic check posts in the

entire state with AI (Artificial Intelligence) enabled cameras, number plate/ RFID/ QR

reader.

 In the first phase, the tendering process for 40 check posts has been completed. LoI has

been issued.

 This project will be implemented first in National Chambal Sanctuary with 5 such

electronic check posts. These will be made operational by end of April 2024.

 Alabeli Police Chowki (Morena),

 Banmore Tiraha Bypass (Morena),

 Bandha Churaha (Morena),

 Samarsa Check post (Sheopur),

 Barhi Toll Plaza (Bhind)
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Legal Alternatives for Demand of Sand
S.No District Tehsil Village Area (In Ha.) Name of Quarry

1. Morena Joura Khandoli 1 4.80 Barwasin Ghat
Morena Khandoli 2 5.00

Khandoli
Kenthri 3

63.47

Morena Bhanpur 1 5.00 Rajghat
Bhanpur-Piprai 2 5.00
Piprai 3 40.87

2. Sheopur Baroda Kuhajapur 2.403 Kuhajapur- Barodia
Ghat (Total Area-9.48
Ha.)

Barodia Ghat 7.086

Total Area 133.629

 District Survey Reports (DSR) approved by MP SEIAA on 27/03/2023, 04 sand mines in
Morena district declared in B-2 Class. As per requirement revised DSR approved by MP
SEAC on 23-08-23.

 To improve the legal availability of sand in the districts of Morena and Bhind storage
licenses have been sanctioned to contractors . Total storage of sand available in district
Morena – 3.70 Lakh Cum

On Comprehensive Conservation & Protection Plan for NCS 

Directions by NGT Reply by Forest Department

As far as the State of MP is concerned, the
report mentions about a detailed plan on
“Comprehensive Conservation and Protection
Plan for National Chambal Sanctuary”. Learned
Counsel for the State of MP has prayed for time
to point out stage of finalization of the said
proposed plan.

“Comprehensive Conservation & Protection Plan
for National Chambal Sanctuary” has been
prepared and approved by competent authority
for 2023-24 to 2027-28.

Said plan is already being implemented by Forest
& other concerned departments.
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Comprehensive Conservation & Protection Plan by Forest Department 

Sr Strategy Action Point Progress Till Date

1 Protection 
and Recovery 
of Species 
and their 
Habitat

1.1 Implementation of 
Court Order

Court Order being implemented 
106 cases are of illegal sand transportation, 100 vehicles are seized, 54 
vehicles are confiscated.

1.2 Strengthen Intelligence 
Network

Being strengthened through Forest Committees and awareness 
campaigns amongst school students, intelligence network developed

1.3 Strengthen inter-
agency coordination

- After the NGT order dated :  06.02.2023, 10 District Level Task Force 
Meetings, 09 Divisional level Task Force Meetings & 09 Inter State Border 
Meetings have been organized to strengthen inter-agency coordination.
-Coordinated raids are being conducted by Forest, Police and Mining 
Dept.

1.4 Minimize mortality of 
eggs and hatchlings by 
effective patrolling in the 
nesting areas & better 
beach management 

- At 44 nesting sites constant monitoring and patrolling is being done.
- 04 temporary hatcheries are established every year, during the nesting 

season.
- Patrolling by Motor Boat & On foot patrolling by SAF & Forest Staff.
- Some vulnerable nests are fenced with Chain-link.
- Gharial nests are protected against depredation by covering it by the 

metal net.
- Drones are being used for surveillance of sensitive areas.

Comprehensive Conservation & Protection Plan by Forest Department

Sl
No

Strategy Action Point Progress Till Date

Protection and 
Recovery of 
Species and their 
Habitat

1.5 Identify species specific Critical Habitats 
(CH) and ensure their protection 

1. No. of CH identified –
Muggar – 45 sites  
Gharial - 36 sites
Dolphin- 30 sites (70 Km Approx)
Indian skimmer – 52 sites

2. Protection being ensured by regular 
surveillance of nesting sites & Critical 
Habitat.

1.6 Monitor key indicators like water quality 
and water flow

Monitoring of water quality is being 
done regularly by Wildlife Institute of 
India, Dehradun.

1.7 Strengthen Deori Gharial rearing centre 
and Barhi Turtle rearing centre

Rs. 33.90 Lacs allotted for 2023-24
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Comprehensive Conservation & Protection Plan by Forest Department

S. 
No

Strategy Action Point Progress Till Date

2 Adequate human Resources 
& Financial Support 

2.1 Filling up of vacancies for effective 
patrolling 

Recruitment of frontline staff is in 
process.

2.2 Capacity building of the field staff -Staff are being  Sensitized through  
Regular Meetings at Division, District 
& Range level. 

-Field  staff is being trained by the 
Wildlife Institute of India, Dehradun
Scientists to develop scientific 
acumen.

-Study tours to areas with  best 
practices have been conducted. 

2.3 Ensure adequate financial
resources

-A Five Yrs Action Plan for
Rs 19.80 Cr Sanctioned,

- for 2023-24 Rs 3.59 Crores 
Sanctioned till Date.

S. 
No

Strategy Action Point Progress Till Date

3. Ensure scientific 
management of the 
National Chambal 
Sanctuary

3.1 Promote research & information 
exchange 

--- 05 studies are under going-
-- 02 on gharial, 02 on Indian
skimmer and 01 on Dolphin, mugger
& Gharial combined are under going
in NCS by various research
institutions, 01 on plant resource
mapping on Chambal ravines and 01
on maintenance of aquatic ecosystem
services under Namami Gange Project
by Scientist of Wildlife Institute of
India, Dehradun & other institutions
are under progress.

3.2 Ensure baseline survey and regular 
monitoring through standardized protocols 

Every year surveys of nesting sites , 
hatchlings and estimation of major 
species are done. 

Comprehensive Conservation & Protection Plan by Forest Department
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S. 
No

Strategy Action Point Progress Till Date

4. IEC activities for 
Public Participation
& Promote Alternate 
Livelihood

4.1 Set up a Biodiversity  
interpretation Centre & Kiosks at 
appropriate places.
4.2 Organize education and 
awareness programmes for the 
public, especially students etc.

4.3 Promote eco-tourism and ensure 
income from tourism for the locals.
4.4 Promote alternate livelihood 
opportunities and capacity building of 
local youth.

4.1 Basic Nature Interpretation Centre at Deori
Dist. Morena is functional.
4.2 Anubhuti, an awareness and education 
campaign is organised for school children in all 
3 Districts of the NCS every year during winters.  
Dn.Name No. of Camps    No. of Students
Morena 14                      1680
Sheopur 16                      1920
Bhind 04                      480 
4.3 Ecotourism  activities are organised at Deori
interpretation centre and boat rides in Chambal 
river are available for tourists.
4.4 Alternate livelihood programmes are being 
planned for persons dependent on Chambal 
river for their livelihood.

5. Work towards 
International 
Recognition of NCS

Submit proposals for designation of 
NCS as UNESCO World Heritage Site 
& as RAMSAR Site.

Proposal for declaring NCS a Ramsar site has 
been approved by State Wetland authority.

1. Comprehensive Conservation & Protection Plan by Forest Department (contd…)

S.
No.

Component Budget Provision 
for Five Years 
(Rs. In Lakhs)

Budget Provision 
required  for first 

year

Sanctioned till 
Date (Rs. In 

Lakhs)

1 2 3 4 5

1 New Infrastructure 362 245 48.3

2 Procurement & Maintenance of 
Equipment (Including Drones, High 
Speed Boats & Vehicles) for Turtle 

and Gharial rearing facilities

487.65 178.5 124.45

3 Research and Monitoring 419.06 70.53 74.75

4 Awareness, Conservation, Education 
and Public Participation

111.52 30.17 9.34

5 Protection Major 540.79 88.58 99

6 Miscellaneous Activities and Court 
Cases and other Expend.

26.64 8.54 3.54

Total 1947.66 621.32 359.38

Comprehensive Conservation & Protection Plan (2023-24 to 2027-28)
Financial Estimates

127 1387



1/14/2024

11

Year Gharial Dolphin Mugger Indian Skimmer
2018  1681 74 613 - 

2019 1876 - 706 329 

2020 1859 68 710 512 

2021 2176 82 886 577 

2022 2014 72 868 517 

2023 2108 96 878 740 

Information about Survey of Aquatic Fauna of National Chambal Sanctuary

S.No. Year No. of Eggs.
1 2018 5860 

2 2019 4934

3 2020 7621

4 2021 7496

5 2022 7410

6 2023 7612

Information about collection of Turtle Eggs
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Years No. of Eggs 
Collected

No. of Eggs 
Hatched

Number of Gharial
Released in River

Release Batch Year

2018 200 192 145 2013-2016

2019 200 184 396 2014-2017

2020 200 188 116 2018

2021 200 190 90 2018-2019

2022 200 189 94 2019-2020

2023 200 192 153 2019-2020-2021

* Currently 252 Gharials of Batch year 2020-23 are available in Deori Conservation, Rearing Centre

Information of Gharial Eggs Collection and hatching

870 909 905 948

1102 1151 1162

1512

1673

1876 1859

2176

2014
2108

800

1000

1200

1400

1600

1800

2000

2200

2400

2010 2011 2012 2013 2014 2015 2016 2017 2018 2019 2020 2021 2022 2023

Gh
ar

ia
l C

ou
nt

Census Year

Gharial Population Trend

129 1389



1/14/2024

13

Gharial Nesting sites in National Chambal Sanctuary
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Gharial sightings during survey along National Chambal Sanctuary

Mugger sightings during the survey along National Chambal Sanctuary
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Dolphin sightings during the survey along National Chambal Sanctuary

Establishment of riverside hatchery 
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THANK YOU! 
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ANNEXURE R-10 A 

ESTABLISHMENT OF RIVER SIDE HATCHERY 
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GHARIAL SITING DURING SURVEY ALONG NCS 

 

 

 

MUGGER SITING DURING SURVEY ALONG NCS 

1361396



DOLPHIN SITING DURING SURVEY ALONG NCS 
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New Infrastructure Progress 
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Action Taken By Police Administration                                        

S.No Action 
Taken 

Morena Bhind Sheopur Total 

As on 31-
10-2023  

As on 31-
12-2023  

As on 31-
10-2023 

As on 31-
12-2023 

As on 
31-10-
2023 

As on 31-
12-2023 

As on 31-
10-2023 

As on 31-
12-2023 

1. New check 
posts  

1 7   17  03  03  05  05 25  25  

2. Force deployed 232  170  248  182  1 1 7   117 597  469  

3. CCTV 
Surveillance  
Locations  

08  08  02  02  03  03 13  13  

4. Criminal cases  
registered  

1 2 0   134  78  84  39  42 237   260  

5. Number of 
persons   
arrested  

 

124  139  109  118  56  59 289  316  

Annexure R-10 B 

139 1399



 

6. Preventive 
Action  

(From Feb 
2023 to 15 
October 2023)  

27288 
(36105 

persons) 

29776 
(39153 
persons

) 

31103 
(35275 

persons) 

37663 
(42227 

persons) 

7400 
(8044 
person

s) 

7805 
(8462 

persons) 

65791  
(79424 

persons) 

75244 
(89842 

persons)  

7. Wireless 
equipments 
deployed  

569 569 449  449  305  305 1323   1323  

8. Surveillance by  drones  Surveillance by drones is being carried out in the 
sensitive  areas  

9. River patrolling by  motor 
boat  

Joint river patrolling is being carried out by the 
police and forest staff in sensitive areas on 
motorboats of Forest.  

10. Force deployed  A company of SAF has been provided by PHQ to 
each of the districts of Morena & Bhind with modern 
weapons. This is in addition to the forces deployed in 
concerned police stations and police lines.   
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Annexure R-10 C 

Action Taken by District Administration 

S. No. Action Taken 

Morena Sheopur Bhind* Total 

Act/ Rule 
As on 31-
10-2023  

As on 31-
12-2023  

As on 31-
10-2023  

As on 31-
12-2023 

As on 31-
10-2023  

As on 31-
12-2023  

As on 
31-10-
2023  

As on 
31-12-
2023  

1  Cases of Illegal 
Mining  

96  114  3  3  14  64  113  181  Madhya 
Pradesh 
Minerals 
(Prevention of 
Illegal Mining, 
Transportation 
and Storage) 
Rules,2022  

2  Cases of Illegal 
Transportation  

304  340  142  150  455  857  901  947 

3 Cases of Illegal 
Storage  

65  70  25  25  37  41  127  136  

4 Vehicles 
Seized  

301  338  133  139  581  631  1015  1113  

5 Penalty 
Imposed (Rs. 
Lakhs)  

32  32  22  23  1207  1272  1261  1332  

6  Penalty 
Recovered (Rs. 
Lakhs) 

30  30  17  19  1130  1181  1178  1230  
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S.No. Action Taken Morena Sheopur Bhind* Total Act / Rule 

  

As on 31-
10-2023  

As on 31-
12-2023  

As on 31-
10-2023  

As on 
31-12-
2023 

As on 31-
10-2023  

As on 31-
12-2023  

As on 
31-10-
2023  

As on 
31-12-
2023   

7  Vehicles 
Confiscated 

91  93  14  17  02 02  107  112  Section 52 of The 
Indian Forest Act 
1927 

8  FIRs Lodged  120  134  39  42  78  84  237  260  Section 379 and 
414 of IPC  

9 PORs Lodged  214  232  69  71  - 0  283  303 The Wildlife 
Protection Act 1972 
and The Indian 
Forest Act 1927 

10 Accused/ 
Criminals 

368 392  153  159  563  563  1084 1114 The Indian Penal 
Code, The Wildlife 
Protection Act 1972 
and The Indian 
Forest Act 1927 

11 Action on 
Vehicles 
without 
number plate  

7914  8832  09  09  251  251  8174  8543  The Motor Vehicles 
Act, 1988  
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*No illegal sand mining/ transportation / storage in NCS area in district Bhind. Reported actions are for River Sindh  

S.No. Action Taken Morena Sheopur Bhind Total Act / Rule 

As on 31-
10-2023 

As on 31-
12-2023 

As on 31-
10-2023 

As on 
31-12-
2023 

As on 31-
10-2023 

As on 31-
12-2023 

As on 
31-10-
2023 

As on 
31-12-
2023 

12 Action on 
Overload 
Vehicles 

2592  3667  - -  150  166  2742  3233  
The Motor Vehicles 
Act, 1988 

13 Suspension of 
Arms Licences 

04  04  00  00  00  00  04  04  Section 52 of The 
Indian Forest Act 
1927  

14 Legal Sand 
Mines in the 
District 

00  00  00  00  72  72  72  72  MP Sand (Mining, 
Transportation, 
Storage & 
Trading) Rules, 
2019  

15 New Licences 
for sand storage 

08  08  00  00  00  00  08  08  As above & MP 
Mineral 
(Prevention of 
Illegal Mining & 
Storage) Rules, 
2022  
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